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HOUSE OF THE PEOPLE
Monday, 14th December, 1953

The House met at Half Past One of
the Clock

[Mr. Speaxer in the Chair.]

JRAL. ANSWERS TO QUESTIONS
CAPITAL ISSUES

*893, Shri S. N. Das: (a) Will the
Minister of Finance be pleased to state
the total number of applications re-
ceived for capital issues and the
number disposed of during 1953 giving
the total amount under each category?

(b) How many of the applications
involved the investment of foreign
capital in companies in India and what
was the amount covered by them?

(c) How many of them were sanc-
tioned and how many were refused?

The Deputy Minister of Finance
(Shri M. C. Shah): (a) 285 applica-
tions were received from lst January
to 30th November, 1953, for permis-
sion to issue capital of a total value of
Rs. 68:7 crores. During the same
period 210 applications of a total value
of Rs. 47-4 crores were disposed of.

(b) Of the applications received, 67
{for a total issue of Rs. 15-3 crores)
involved foreign investment of the
value of Rs. 57 crores.

(c) (i) Out of the disposals at (a)
above, 184 applications of the total
value of Rs. 43-3 crores were consent-
ed to, and 23 applications of the value
of Rs. 3-3 crores were refused.
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(ii) Out of the receipts at (b)
above, 45 applications involving a
total foreign investment of Rs. 3-2
crores were sanctioned, and 7 applica-
tions for Rs. 20 lakhs were refused
consent.

Shri 8. N, Das: May I know whether
statistics relating to actual floatations
of new issues are available; and if
so, what percentage of the consents
for capital issue given by the Con-
troller of Capital Issues were floated?

Shri M. C. Shah: The quarterly
statistics are available. They are
placed in the Library.

Shri S. N. Das: May I know whe-
ther there is any machinery to collect
data in regard to capital issues that
do not come under the purview of
the Capital Issues Control Act?

Shri M. C. Shah: There is no such
machinery.

Shri 5. N. Das: Of the total amount,
what percentage was for industrial
issues and what were the industries
for which consents were given?

Shri M. C. Shah: There were 22
applications for new companies. 66
applications amounting to Rs. 12-3
crores were for the issue of bonus
shares. 13 applications amounting to
Rs. 67 crores were for the issue of
debentures. 63 applications amount-
ing to Hs. 173 crores were for the
issue of additional capital by exist-
ing companies.

~ Our policy is that, whenever there
is an application as regards schedul-
ed industries under the Industries
(Development and Regulation) Act,
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if the application complies with the
provisions of the Indian Companies
Act, it is automatically given consent
"to. As regards other industries, we
broadly follow the principles laid
down for the programme of industrial
development in the Five Year Plan.
Applications which are outside these
categories are generally refused per-
mission,

Shri Meghnad Saha: Will the hon.
Minister kindly give the information
as to how much of foreign capital
already invested in India has flown
out of the country on account of the
purchase of those foreign concerns by
Indian capitalists?

Shri M. C. Shah: This does not
arise out of this question. I require
notice.

Shri Meghnad Saha:
quite follow.

I could not

Mr. Speaker: We will go to the
next gquestion. -

IxpIaN INSTITUTE OF TECHNOLOGY

#894. Shri S. N. Das: Will the Minis-
ter of Eduocation be pleased to state:

(a) whether the Department of In-
dustrial Management at the Indian
Institute of Technology, for which an
Educational Expert from the UK. was
invited, has been fully organised and is
functioning;

(b) what is the scope and capacity of
this Department;

(c) the total number of persons that
have been admitted for training;

(d) whether it is open to the public;
and

(e) if so, what are the terms and
conditions for admission?

The Deputy Minister of Natural
Resources and Scientific Research
(Shri K. D. Malaviya): (a) to (e).
A statement giving the required in-
formation is laid on the Table of the
House. [See Appendix IV, annexure
No. 47.]
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Shri 8. N. Das: May I know what-
time it will take to start the section
for industrial management in  this
Institute?

Shri K. D. Malaviya: The Depart-
ment of Industrial Management
Studies has been organised com-
pletely, but we have not been able to
get the head of the Department. We
are trying to get him—an expert from
outside.

Shri S. N. Das: Referring to the
provision that has been made for the
admission of the public, may I know
whether any member of the public
has been admitted into this Institute?

Shri K. D. Malaviya: Although op-
portunities for such study have been
open to the public also, we generally
give preference to people who are
already in employment in industries
or other institutions, because they are
likely to derive more profit from
such studies.

Sardar Hukam Singh: The expert
referred to in part (a) was initially
invited for six months., Has he left,
or was his term extended?

Shri K. D. Malaviya: He fell ill
here, and he did not want to stay any
more, After his six months term was
over, he left,

Shri N. M. Lingam: May I know
who are the members of the govern-
ing body of this Institute?

Shri K. D. Malaviya: I have not got
the details here.

Shri S. N. Das: May I know whe-
ther the post of the head of the De-
partment has been advertised in India
or in foreign countries also?

Shri E. D. Malaviya: No, Sir. It
has not been advertised. We are
trying to select a man by ourselves.

Shri Muniswamy: May I know
whether all the tools and instruments
in this Institute were purchased by
our Government or any part of them
was obtained free from institutions
abroad?
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Shri K. D. Malaviya:
mostly purchased.

They were

UmiversiTy DEVELOPMENT SCHEMES

*895. Shri S. N. Das;: (a) Will the
Minister of Education be pleased to
state whether the development schemes
submitted by Central and other Uni-
versities have been considered by Gov-
ernment under the Five Year Plan or
otherwise? b

(b) If so, what are the important
features of the development schemes
that have been approved and sanction-
ed by Government?

(¢) What is the recurring and non-
recurring expenditure that the Central
Government will bear?

The Deputy Minister of Natural
Resources and Scientific Research
(Shri K. D. Malaviya): (a) to (c). A
Statement is laid on the Table of the
House. [See Appendix IV, annexure
No. 48.]

Shri 8. N, Das: Arising out of the
answer to part (c) of the question,
may I have the separate figures for
the Central Universities and other
Universities?

Shri K. D. Malaviya: The break-up
of this sum which has been indicated
in the answer is as follows. The All-
India Council of Technical Education
recommended help for 14 technical
institutions, whose non-recurring cost
was Rs. 85,38,000; refurring expendi-
ture Rs. 15,32,000; and loans and ad-
vances under the scheme to them
would be Rs. 17 lakhs. Under the
Five Year Plan, for technical educa-
tion Rs. 8,20,000 have been sanctioned
as non-recurring expenditure; there
is no recurring expenditure or loans.
For higher scientific education and
research, the amount is Rs. 74,81,900
non-recurring, recurring Rs. 39,700
and loans nil. For subjects under
humanities Rs. 56,48,000 have been
sanctioned as non-recurring and Rs.
15,66,000 as recurring.

Shri S. N. Das: May I know whe-
ther the scheme for the extension of
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facilities for the teaching of foreign
languages of the Near, Middle and
Far East in Viswa-Bharati has been
sanctioned?

Shri K. D. Malaviya: I cannot say
anything just now specifically in re-
gard to this query.

Shri Radhelal Vyas: How many
development schemes have been sub-
mitted by the Agra University and
out of them, how many are to be exe-
cuted in Madhya Bharat?

g1y Satle Shd gy e
8 o P2y ol 1 (S Uye)
ke o 0 e
[The Minister of Education and
Natural Resources and Scientific Re-

search (Maulana Azad): This cannot
be answered at present.]

Mr. Speaker: He wants notice.

Shri Jethalal Joshi: May I know
whether Government proposes to take
over collegiate education under its
supervision and control in order to
establish a uniform standard in our
system of education?

Shri K. D. Malaviya:
arise out of this question.

SURVEY OF RAW MATERIALS

*896. Shri Nageshwar Prasad Sinha:
(a) Will the Minister of Natural Re-
sources and Scientific Research be
pleased to state whether Survey of Raw
Materials by the Rare Minerals Survey
Unit of India has been in progress in
Bihar?

(b) Has any rare mineral been dis-
covered in Bihar?

It does not

The Deputy Minisier of Natural
Resources and Scientific Research
(Shri K. D. Malaviya): (a) and (b).
Yes, Sir.

Shri Nageshwar Prasad Sinha: In
reply to one of my starred questions
during the last session, the hon.
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Minister was pleased to say that large
deposits of uranium have been dis-
covercd in Bihar, May I know in
what part of Bihar, in which district,
and to what extent?

Shri K. D. Malaviya: A large tract
in Bihar has been found to have de-
posits of uranium and beryllium, but
it will not be proper just now to speci-
fy the exact place where uranium has
been found.

Sardar Hukam Singh: May 1 know
whether only the survey has been
completed or any future prospecting
has also been done so far as uranium
is concerned?

Shri K. D. Malaviya: Detailed pros-
pecting in certain areas is also going
on with a view to make a correct as-
sessment of the quantity of uranium
and beryllium.

Shri B. 5. Muarthy: May I know
whether any survey has been carried
on in the Chittoor District, formerly
in the Madras State and now in the
Andhra State, where it is said gold is
found?

Mr. Speaker: Gold?

Shri K. D. Malaviya: Gold has noth-
ing to do with uranium or beryllium.

Mo Tw g fag : fagre & N
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Shrimati Kamlendu Mati Shah: In
what other parts of the country has
the survey taken place or is the survey
taking place?

Shri K. D. Malaviya: Wherever
geological experts consider that there
is likelihood of finding these minerals.
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APPEALS UNDER THE PREVENTIVE DETEN-
TION AcCT

*897. Shri Nageshwar Prasad Sinha:
(a) Will the Minister of Home Affairs
be pleased to state how many cases
under the Preventive Detention (Second
Amendment) Act of 1952 went up to
the Supreme Court of India up till now?

(b) In_how many of such cases
decision of the lower Court was upheld
and in how many it was set aside by
the said Court?

The Deputy Minister of Home
Affairs (Shri Datar): (a) The number
of cases under the Preventive Deten-
tion Act which came up before the
Supreme Court since the coming into
force of the Preventive Detention
{Second Amendment) Act, 1952, wviz.,
30th September 1952 up to 15th
November 1953 was 335.

(b) Detention orders were upheld
in 74 cases and set aside in 83 cases.
The Government of India have no in-
formation how many of these cases
were appeals against the decisions of
the High Courts. Some of the cases
may have come up to the Supreme
Court direct under Article 32 of the
Constitution.

In addition, 20 cases were pending
on 15th November 1953, and in 158
cases the detention orders were revok-
ed by the State Governments before
the petitions came up for hearing.

Shri Nages'war Prasad Sinha:
Arising out of part (a) of the answer
that 335 cases went up to the
Supreme Court, may I know whether
those 335 cases were reviewed by the
Advisory Board?

Mr. Speaker: I think the Minister
has circulated a note on this point
already.

Shri Datar: The matter is coming
up for discussion, Sir,

Shri V. G. Deshpande: May I know,
Sir, how many habeas corpus peti--
tions were made by the Delhi State
to the Supreme Court and in how
many cases release was ordered?



1159 Oral Answers

Shri Datar: So far as Delhi State is
concerned, they had before the
Supreme Court 28 cases, and deten-
tions were upheld in 5 and set aside
in 13, and 10 detenus were released
by the State Government before the
decision of the Supreme Court.

PALAM AIRPORT

*898. Shri T. B. Vittal Rao: (a)
Will the Minister of Defence be pleas-
ed to state whether it is a fact that
the Air Lines Companies using the
Palam Airport have complained that
the pilots are experiencing consider-
able amount of difficulty in landing,
due to inadequate lighting?

(b) If so, what steps do Government
contemplate to take in the matter?

The Deputy Minister of Defence
(Sardar Majithia): (a) Yes.

(b) Government propose to instal
high intensity lighting in accordance
with International Civil Aviation
Organisation standards.

Shri T. B. Vittal Rao: May I know,
Sir, if it is a fact that the question of
adequate lighting was hanging fire
for the last four years?

SBardar Majithia: No, Sir, it was not
for the last four years, but this was
brought up much later—as late as the
6th March 1953 —by Commander
Galpin.

Shri Joachim Alva: The KL.M.
disaster took place in Bombay in 1949.
I want to know between 1949 and
1953 what steps Government have
taken to make our airports up-to-date
in the matter of meteorological infor-
mation, lighting and stretch of run-
way.

Bardar Majithia: I am replying it
offhand because this question relates
to the Ministry of Communications,
but certain improvements have been
made. Instead of the old goose neck
flares, we diq instal a portable electri-
cal lighting system which did improve
matters but still they are not up to
the mark. As I said, we are taking
necessary action.
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Shri T. B. Vittal Rao: May I know
when the Ministry of Communications
is going to take control of this air-
port?

Mr. Speaker: That is a question for
the Ministry of Communications.

Shri T. B. Vittal Rao: This is under
the Ministry of Defence and it has to
be transferred to the Ministry of
Communications, Sir.

Sardar Majithia: As you have
rightly pointed out, Sir, if he puts the
question to the Minister of Communi-
cations, he will get a proper answer
to that.

ADMINISTRATIVE DELAYS

*899. Shri Dabhi: Will the Minister
of Home Affairs be pleased to state:

(a) whether it is a fact that in the
opinion of the Planning Commission
one of the most important sources of
corruption in public administration is
delay in the disposal of cases; and

(b) if so, what specific steps have
Government taken to remove this
delay in the various branches of ad.
ministration?

The Deputy Minister of Home
Affairs (Shri Datar): (a) Yes. This
view has been expressed in the first
Five-Year Plan, and it has been sug-
gested that in each organisation the
source of delay should be carefully
examined and necessary action taken.

(b) The Plan also contains further
recommendations for the establish-
ment of an Organisation and Methods
Division and also for a regular system
of inspections. It has already been
decided to set up the Organisation
and Methods Division. A system of
Office Inspection has also been initia-
ted. It will be the responsibility ef
the Organisation and Methods Division
to ensure that such inspections are
carried out systematically and thor-
oughly and to see that sources of delay
are kept under constant examination
and review.
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Shri Dabhi: May I know to what
extent the steps taken have proved
effective?

Shri Datar: The steps are now in
the last stage of implementation.

Kumari Annie Mascarene: May I
know, Sir, how many cases are pend-
ing and for how long are they pend-
ing?

Shri Dabhi: Is it not a fact that
the delay in the issue of the neces-
sary permits to licensees in several
cases has compelled people to offer
bribes to the officers concerned?

Shri Datar: I am not aware
Mr. Speaker: Order, order.

Shri Nanadas: May 1 know, Sir, by
what time all these measures will
come into force?

Shri Datar: They will come into
force within a few days.

ELEcTORAL RoLLs ror PEPSU

*902. Shri Ajit Singh: Will the Minis-
ter of States be pleased to state:

(a) whether it is a fact that the
electoral rolls for the next general
elections in PEPSU have been pub-
lished; and

(b) if not, when these will be pub-
lished?

The Minister of Home Affairs and
States (Dr. Katju): (a) and (b).
Arrangements have been completed
by the PEPSU Government for the
publication of the final electoral rolls
on the 15th December, 1953, that is
tomorrow.

Shri Ajit Singh: May I know, Sir,
the date of holding of the elections
in PEPSU?

Dr. Katju: I expect to make an
announcement about this tomorrow or
possibly the day after. The elections
will be held some time towards the
end of February.

Shri Ajit Singh: May I know, Sir,
the number of objections and claims
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received by the Government and the
action taken thereon?

Dr. Katju: I want notice of that
question.

FLEXIBLE STONE
#904. Sardar Hukam Singh: Will the
Minister of Natural Resources and
Scientific Research be pleased to state:

(a) whether any ‘flexible’ stone is
found in Mohindargarh District of
PEPSU State; and

(b) whether it has been exploited
for any particular use?

The Deputy Minister of Natural
Resources and Scientific Research
(Shri K. D. Malaviya): (a) Yes, Sir.

(b) No, Sir. Exploitation of mineral
resources is the responsibility of the
State Governments. The Government
of PEPSU have reported that the
stone in question has not been ex-
ploited for any particular use so far.
No commercial use of the stone except
as a curio piece is yet known.

Sardar Hukam Singh: Do the State
Government or the Central Govern-
ment contemplate making an enquiry
into the potentialities of the further
uses that it may be put to?

Shri K. D. Malaviya: We have al-
ready made some enquiries and our
experts inform us that there is no
particular use for this stone except
that in certain cases it was used as
building material.

Shri Ajit Singh: May I know, Sir,
what are the qualities of this flexible
stone?

Shri K. D. Malaviya: I do not know,
Sir.

WHOLESALE PRICES INDEX

*995. Shri §. C. Samanta: Will the
Minister of Finance be pleased to state
the index number of wholesale prices
in India in the first and second quarters
of 19537

The Parliamentary Secretary to the
Minister of Finance (Shri B. R.
Bhagat): A statement giving the re-
quired information is laid on the
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Table of the House.
1V, annexure No. 49.]

[See Appendix

Shri 8. C. Samanta: May I know
‘how far the import and export policy
-of the Government affect these index
Pprices?

Shri B. R. Bhagat: The price index
is the result of a number of forces,
and it is difficult to say precisely
-quantitatively the effect of Govern-
ment import and export policy on this,
But generally, as 1 said earlier, it is
the result of a number of factors
governing the economic policy of the
Government.

Shri 5. C. Samanta: May I know,
Sir, if Government have made any
<comparison with the economic index
prices of foreign countries for this
period?

Shri B, R. Bhagat: The price situa-
tion is under the continuous study of
the Reserve Bank as part of its normal
«duty as a Central Bank and such
comparison is always made by it as
part of its study.

Shri Nanadas: There has been a
<ontinuous rise in the whole-sale price
index during the first half of 1953.
‘May I know, Sir, the reasons for that
rise in price?

Shri B. R. Bhagat: As I said, Sir, it
is difficult to give any precise reasons
for this rise in price. The probable
reasons are the smaller output of
some crops in 1952-53 season, especial-
ly in respect of cotton, groundnuts
and tea, secondly, the steep fall in im-
port and some increase in  export
‘through the demand for cotton textiles,
-and thereby the revival in the specu-
lative interest in some commodities.
So, the rise in price may be the
«cumulative effect of all these forces.

Shri Mohiuddin: May I know whe-
ther Government have under consi-

14 DECEMBER 1953

Oral Answers 1164

deration the revision of the whole-
sale index of prices by changing the
weights and the base year?

Shri B. R. Bhagat: No, Sir.

MOUNTAINEERING SCHOOL

*907. Dr. M. M. Das: Wil the
Minister of Education be pleased to
state:

(a) whether a plan for the establish-
ment of a mountaineering school in
Darjeeling with Shri Tenzing as the
Chief Instructor, has been received by
Government; and

(b) if so, the main features of the
plan?

The Deputy Minister of Natural
Resources and Scientific Research
(Shri K. D. Malaviya): (a) No.

(b) Does not arise.
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Dr. M. M. Das: May I know, what
will be the contribution of the Cen-

tral Government towards the starting
of this institution?

Shri E. D. Malaviya: Nothing has
been decided just now.
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SILVER REFINERY PROJECT

*908. Dr. M. M. Das: Will the Minis-
ter of Finance be pleased to refer to
starred question No. 1404 answered on
the 17th April, 1953 and state:

(a) whether the order for the plant
required for the Silver Refinery Pro-
ject has already been placed; and

(b) if so, when the machineries are
expected to arrive?

The Deputy Minister of Finance
(Shri A. C. Guha): (a) Yes, Sir.

(b) These machineries are to be
supplied by the manufacturers in 3
instalments, the expected dates for
the instalments being May, July and
September, 1954.

Dr. M. M. Das: In view of the fact
that silver has been removed com-
pletely from the currency of the coun-
try, may I know for what particular
purpose this refinery is going to be
set up?

Shri A. C. Guha: Apart from its
being utilized in currency, silver has
its own wvalue which Government
will not like to lose. Particularly,
during the war, India received a cer-
tain amount of silver from the United
States on lend-lease arrangement, and
within a certain period that has to
be returned, and so this silver has to
be recovered from the coins in which
the silver was used.

Dr. M. M. Das: May I know whe-
Mther the whole of the mint building
in Calcutta will be taken up by this
refinery plant or a portion of that
building alone will be used for this
purpose, and if so, what is that pur-
pose?

Shri A. C. Guha: I think, at pre-
sent, it is premature to say, but it may
be that the whole building may not be
required. Until the machinery is set
up and the refinery starts working, I
think it would be premature to say
how much space will be occupied by
the plant.
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WARSHIPS

*909. Shri Nanadas: Will the Minis-
ter of Defence be pleased to state what
steps have been taken for building
Warships in our country?

The Deputy Minister of Defence
(Sardar Majithia): Investigations are
proceeding with a view to build cer-
tain types of ships in Hindustan Ship-
vard at Vizagapatam and the small
craft, which are for coastal work, at
suitable small ship-building concerns
elsewhere in India.

Shri Nanadas: May I know, Sir,
whether the small-scale industries in
our country would help ship-building
in this country?

Sardar Majithia: As I said, Sir, we
are checking up the possibility of
these small-scale producers building
ships to our requirements.

Shri Nanadas: May I know, Sir,
from which country we are getting
our warships now?

Sardar Majithia: I think every one-
knows it is from the UK.

AID TO KASHMIR

*910. Shri Gidwani: Will the Minister
of States be pleased to state the total
amount of loan made available to the
Kashmir and Jammu Government
during the current year?

The Minister of Home Affairs and
States (Dr. Katju): Rs. 94'5 lakhs.

Shri Gidwani: What is the totaF
amount that has been paid as loan so-
far during last year?

Dr. Katju: I think it may be Rs. 15
lakhs, in the current year.

Shri Gidwani: During the last five:
years?

Dr. Eatju: I would like to have
notice so that I might give you exact.
figures and make no mistakes.

Shri Gidwani: May I know whether
any interest is charged on the loan?
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Dr. Katju: All these matters will
be settled in due course. My hon.
friend knows all about these matters.

Shri V. G. Deshpande: May [ know
what are the terms on which these
loans were advanced?

Dr. Katju: I want notice. I am not
sure about the terms. It will have
to be referred to.

Shri Sarangadbhar Das: I want to
make a submission, Sir. The Minister
was saying that the hon. Member has
the information, but we do not have
it. If any information is to be given
to the Member, will it be information
for the whole house?

Mr. Speaker: The Minister said, “at
present he wants notice”. Next ques-
tion.

Dericit Financing

*913. Shri N. M. Lingam: (a) Will
the Minister of Finance be pleased to
state whether Government have decid-
ed to resort to deficit financing for the
implementation of the National Plan?

(b) If so, what is the extent to which
such financing will be undertaken?

Tiie Deputy Minister of Finance
(Shri M. C. Shah): (a) and (b). A
matter of this kind has necessarily to
be considered in connection with the
annual budget, and conclusions can
be drawn from each year's budget as
presented.

No advance estimate can be given
about the extent of deficit financing.
The amount will depend on the cir-
cumstances from time to time such
as the internal resources available, the
amount of external assistance received
and the general economic conditions
of the country.

Shri N. M. Lingam: May I know if
the Government made a re-assessment
on the resources with reference to the
external assistance received so far,
the small savings and borrowings in
the country and the efforts of the
State Governments to raise the
revenue? If so, what is the position

today?
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Shri M. C. Shah: I think the ques-
tion should be addressed to the Plan-
ning Commission. If I should give all
the details, it will take much time. If
the hon. Speaker permits me, I will
read the whole statement.

Mr. Speaker: It may be supplied to:
the hon. Member.

Shri N. M. Lingam: The Planning.
Commission had said last year that.
loans and grants received from abroad
amounted to Rs. 156 crores and that
if this deficit financing was to be-
avoided, further external assistance-
amounting to Rs. 655 crores should.
be necessary. What is the quantum
of external assistance that Govern-
ment expect during the remaining.
periods of the plan?

Shri M. C. Shah: That is 98 crores.

PEPSU EMPLOYEES

*914, Sardar Hukam Singh: (a) Wil
the Minister of States be pleased to-
state what is the total number of Gov-
ernment employees retired, dismissed.
or retrenched in the PEPSU State
since the assumption of Government by
the President?

(b) What is the number of (i) tem--
porary employees and (ii) permanent
Government servants out of the num--
ber in reply to part (a) above?

(c) What is the total amount saved:
monthly by this action?

The Minister of Home Affairs and’
States (Dr. Katju): (a) 1051;

(b) Temporary: 757; Permanent:
294;

(c) About 1;2 lakhs per mensem.

Sardar Hukam Singh: Out of those-
who have retired, how many have re-
tired before time?

Dr. Katju: The number of people-
who have retired was 12. Out of’
these, the decision to retire before the-
President assumed control was 9, and
three were retired afterwards.
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Sardar Hukam Singh: Are we to
‘understand that these twelve were
.asked to retire before time?

Dr, Katju: I imagine so.

Sardar Hukam Singh: Was any com-
pensation or proportionate pension
given to any of them?

Dr. Katju: I do not know. It all
depends: if they were retired before
‘time and they were entitled to com-
pensation, I assume they would have
got it. If they were retired for good
reasons before time, probably they
were entitled to make representa-
“tions.

Shri Ajit Singh: May I know, Sir,
from how many such employees re-
presentations were received against
improper retrenchment, dismissal or
retirement and what action Govern-
ment have taken on them?

Dr. Katju: I want notice. My diffi-
.culty is this. I get a guestion and 1
get the information collected. Some-
times it becomes difficult to go into
-the wvarious branches.

Shri B. 8. Murthy: How many out
of these 1057 were Class IV em-
‘ployees?

Dr. Katjn: I am afraid I do not pos-
sess that information. I have not got
the break-up.

Sardar Hukam Singh: Will the hon.
‘Minister be in a position to tell us
-the number of employees against
~whom enquiries have been made dur-
ing this regime, or are being made
just now?

Dr. Katju: I want notice,

The Deputy Minister of Finance
(Shri A. C. Guha): I suggest I may
“be permitted to answer questions No.
915 and 916 together,

Shri Gidwani: I have no objection,
provided you give me more supple-
mentaries.

Mr. Speaker: I will give him three
more supplementaries.

14 DECEMBER 1953

Oral Answers 1170

SMugeLING oF DiamoNDs

*915. Shri Gidwani: (a) Will the
Minister of Finance be pleased to state
whether it is a fact that some diamonds
were confiscated by the customs autho-
rities at Bombay as these were smug-
gled by certain parties?

(b) Is it a fact that these were
auctioned by the customs authorities
and the highest bid was rejected ond
a lower offer was accepted?

The Deputy Minister of Finance
(Shri A. C. Guha): (a) Yes, Sir; in
August 1950 a lot of uncut diamonds
was seized by the Customs authori-
ties in Bombay and was confiscated
under the Sea Customs Act.

(b) It is a fact that these diamonds
were auctioned in January 1953 by
the Customs authorities, but it is not
a fact that the highest bid was reject-
ed and a lower offer was accepted.

AucTioN OF CONFISCATED DIAMONDS

*916. Shri Gidwani: - (a) Will the
Minister of Finamce be pleased to
state whether it is a fact that with re-
gard to the confiscated diamonds
auctioned at Bombay a complaint was
lodged by ‘a party against the accept-
ance of the lower offer alleging that
the same diamonds were sold on the
same day at a much higher price than
the price accepted by the Customs
authorities at the time of auctioning?

(b) Is it a fact that the party who
had purchased the diamonds was asked
to pay a further amount subseguently?

(c) Is it a fact that an enquiry has
been instituted and a number of officers
who have been involved in this affair
have been charge-sheeted?

(d) If so, at what stage is the en-
quiry?

The Deputy Minister of Finance
({Shri A. C. Guha): (a) No complaint
against the acceptance of the offer
was received by Government, but a
report alleging that the same
diamonds were re-sold soon after the
auetion at a much higher price, was
received.
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(b) Yes, Sir.
(c) Yes, Sir.

{d) The enguiry has not yet been
completed.

Shri Gidwani: May I know, Sir,
whether, while the bid was for
Hs. 24,000 only Rs. 24 was accepted?

Shri A. C. Guha: Rs. 29,850 was
the bid for the uncut and the cut
diamonds together. Of course, our
estimate was much higher than that.

Shri Gidwani: That means a lower
bid was accepted.

Mr. Speaker: There was no bid for
the higher amount.

Shri A. C. Goha: This was the high-
est bid.

Shri Gidwani: Then, why was a
report lodged against the bid and
money recovered from the auction-
eer?

Shri A. C. Guha: Sir, if you will
permit me I will make a short state-
ment.

This matter came up to us and we
thought there was something wrong
in that. We have already instituted
an enquiry and several officers have
been charge-sheeted. The difficulty
is there is a sort of ring among the
diamond merchants. Though the
auction was properly advertised and
there was a fair attendance of auction
bidders in view of the fact that there
is something like a ring among the
diamond merchants there was no
higher bid than that, and the diamonds
were sold at that price. The Collector
of Bombay Custorns was also not pre-

sent there at that time; he was away

from Bombay. When, on return, he
came to know this, he realised Rs.
9,000 more from the bidders and that
has now been credited to Government
account. Anyhow, the case has ap-
peared to us to be quite unsatisfactory
and several officers have been charge
sheeted on this and an enquiry is
going on.

Shri Gidwani: What was the total
amount which was demanded from
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the party which had purchased the
diamonds?

Mr. Speaker: I think it is better to
leave it to the enguiry.

Shri Gidwani: During the last ses-
sion I put certain questions regarding
smuggling of liguor in the same
Department. 1 was promised an en-
quiry not only by the Finance Minister
but also by the Prime Minister. Has
any enquiry been made and what is
the result of the enquiry?

Shri A. C. Guha: That is a separate
question. I may state there is an un-
starred question in today’'s list on the
same subject. There also an enquiry
is going on. Government has taken
certain provisional decisions regarding
that officer who was convicted of viola-
tion of the Prohibition Act. We
have found that there is a prima facie
case that he was guilty at least of
abetting smuggling. 1 may state that
any decision in this matter has to
undergo so many formalities. Until
and unless those formalities are com-
pleted, it will be premature to state
what action Government is going to
take in the matter.

Shri Gidwani: Is he still in service?

Mr. Speaker: We will go to the next
question.

SociaL WELFARE Boarp

*917. Shri Heda: Will the Minister of
Education be pleased to state how
many applications have been received
by the Social Welfare Board for
monetary assistance from Social Wel-
fare Organisations?

The Deputy Minister of Natural
Resources and Scientific Research
(Shri K. D. Malaviya): About 700.

Shri Heda: Are Government aware
of the fact, of a new development,
that many organisations are being
brought into existence simply to get
this monetary aid?

Shri K. D. Malaviya: Yes, Sir, there
is such a likelihood and Government
are quite conscious of it and they will
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take reasonable steps to prevent aid
to such organisations as do not deserve
these grants.

Shri Heda: When are Government
going to decide these applications?

Shri K. D. Malaviya:: About 454
applications received till the end of
October have been considered in the
November meeting of the Social Wel-
fare Board, not by Government—Gov-
ernment has nothing to do with the
consideration of applications. Out of
these 454 about 239 applications have
been sanctioned and a sum of Rs. 86
lakhs has been allotted to these 239
applications.

Shrimati Renu Chakravartty: Does
it mean that new efforts to fulfil the
demands in new areas where there is
no such welfare effort will also be
barred by the answer which the hon.
Minister just now gave?

Shri E. D. Malaviya: Not at all.

Shri Raghavaiah: What is the
criteria observed by the Social Wel-
fare Board for making these grants to
organisations which call themselves
social welfare organisations?

Shri K. D. Malaviya: The basis on
which help is given is (1) for the
relief of handicapped and delinquent
children; (2) for organisations for the
welfare of children in general and (3)
organisations for the welfare of
women.

Shri Heda: Is there any condition
stipulated by the Government that
organisations which seek this aid
should also spend an equal amount,
or a proportionate amount?

Shri K. D. Malaviya: Yes, Sir, gen-
erally the help is on a contributory
basis.

SCHOLARSHIPS FOR TRIBAL STUDENTS

*918. Shri Rishang Keishing: Will
the Minister of Education be pleased
to state the number of scholarships re-
served by the Government of Manipur
for tribal students for under-Matric
and post-Matrjc studies?
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The Deputy Minister of Natural
Resources and Scientific Research
(Shri K. D. Malaviya): A statement
is laid on the Table of the House.
[See Appendix IV, annexure No. 50.}

Shri Rishang Keishing: Have
Government at any time considered
the question of abolition of reserva--
tion of scholarships for Tribal people
in Manipur?

Shri K. D. Malaviya: No, Sir.

Shri Rishang Keishing: May I know,
Sir, whether in view of a large in-
crease in the number of schools and
students, Government contemplate to
increase the number of scholarships?

Shri K. D. Malaviya: It is for the
State Government to increase the
number of scholarships; but I may in-
form the House that the Government
of India also give scholarships in the
general scheme for students of the
Scheduled Castes, Scheduled Tribes
and backward classes. Under this
about 40 students from Manipur ap-
plied. out of which 38 received scholar-
ships.

ScHooLs IN MANIPUR

*919. Shri Rishang Keishing: Wilt
the Minister of Education be pleased to
state whether Government have sanc-
tioned Rs. 17,000 in 1952-53 and propose
to sanction another Rs. 47,000 in
1953-54 for the schools started by Shri
Adhikari in Manipur from the fund

allotted for the development of the
tribal areas of Manipur?
The Deputy Minister of Natural

Resources and Scientific Research
(Shri K. D. Malaviya): Yes, the State

. Government sanctioned Rs. 17,000 in

1952-53. The grant for 1953-54¢ is
under examination.

Shri Rishang Keishing: May I know
the organisation with which he is
connected and on what condition
these grants were made?

Shri K. D. Malaviya: Shri Desh-
bandhu Adhikari has been running
three basic schools through the
medium of Hindi, These institutions
partially contain students who are
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given free lodging, boarding and
<lothing. And as Government con-
sider that they are being run satis-
factorily, this help is being given.

Shri Rishang Keishing: I wanted to
know whether Shri Adhikari is con-
nected with any social organisation in
India?

Shri K. D. Malaviya: Yes, Sir, there
is a local organisation known as Adam
Jathi Sevak Sangh and he is con-
nected with that organisation.

Shri Rishang Keishing: Is it a fact
that his behaviour towards students,
particularly female students, is ex-
‘tremely objectionable and that many
«of them have left the school?

Shri K. D. Malaviya: We are not at
:all aware of this.

Shri Rishang Keishing: Is it a fact
that the names of many students were
changed from their original names in-
to new names, like Sushila, Shanti
Devi aiid s0 on and that maany students
were stopped from attending churches?

Shri K. D. Malaviya: We have abso-
Jutely no information. But the ques-
tion put by the hon. Member will pre-
sumably receive notice from the State
Government.

Shri Rishang Keishing rose—

Mr. Speaker: He is going into de-
tails which it is not possible to go in-
to here.

SPECIALISTS (MEDICAL) IN ARMED FORCES

*926. Shri Gadilingana Gowd: Will
the Minister of Defemce be pleased to
state:

(a) whether it is a fact that the list
of Specialists (Medical) for all the
three services of the Armed Forces is
revised periodically; and

(b) if so, whether a statement show-
ing the number of Specialists by cate-
gories attached to each service could
be placed on the Table of the House?

The Deputy Minister of Defence
{Sardar Majithia): (a) Yes.
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(b) A statement is laid on the Table
of the House. [See Appendix IV, an«
nexure No. 51.]

SPECIALISTS AND TECHNICAL TRADES IN
THE ARMED FORCES

+92]1, Shri Gadilingana Gowd: (a)
Will the Minister of Defence be pleas-
ed to -state whether it is a fact that
Government have been considering the
addition of a few more specialist cours-
es and technical trades for all the
three services?

(b) If so, when will the matter be
finalised?

The Deputy Minister of Defence
(Sardar Majithia): (a) and (b). As
knowledge of military science and
tactics advances, existing trades are
reorganised and fresh trades introduc-
ed to meet the growing requirements
of a modern fighting force.  There
can be no finality in a matter of this
type and the examination of specialist
trades is a continuous process.

Most of the specialist courses in the
Army and many of the courses in the
Navy and the Air Force are now held
in India. Where possible additional
courses are being progressively or-
ganised within the country.

Shri Gadilingana Gowd: What are
the terms and conditiong for the ap-
pointment of these specialists?

Sardar Majithia: These are cate-
gorised according to their wvarious
trades. You have got quite a number
of them. It is a long list. For instance
Gunners; there are various categories
of them, The same is the case with
the ordnance factories. According to
the various trade groups they are
variously categorised as specialists.

Shri Gadilingana Gowd: Sir, the
hon. Minister says it is a long list.
Could I be supplied with a copy of
it?

Mr, Speaker: Will the hon. Minis-
ter supply him a copy of that long
list?

Sardar Majithia: Yes, Sir, certainly.
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RETRENCHMENT OF TRIPURA STATE
EMPLOYEES
*922. Shri Biren Duft: Will the Minis-
ter of States be pleased to state:

(a) whether a large number of em-
ployees of Tripura State will be
retrenched in the near future; and

{b) if so, the reason therefor?

The Minister of Home Affairs and
States (Dr. Katju): (a) and (b). As
a result of the re-organisation of the
administrative set up and the intro-
duction of new scales of pay, grading
and screening of the existing person-
nel will be necessary which may
result in a certain number of emplo-
yees being retrenched. These persons
will ge given retrenchment conces-
sions according to rules.

Shri Biren Dntt: May I know whe-
ther it is a fact that many of the em-
ployees have already been stopped of
the payment of their salaries and that
they had not been served with any
notice of retrenchment?

Dr. Eatju: I do not know whether
there have been any dismissals or re-
trenchments so far. What I have been
assured is that only those will be re-
trenched or retired who are found
educationally or otherwise unfit,

Mr. Speaker: The question that he
put is that in the case of many of
them without being given any notice
their payments are stopped—whether
that is a fact,

Dr. Eatja: I gave the answer. I
said I am not aware.

Shri Biren Dutt: May I know whe-
ther it is a fact that yesterday
the Employees’ Association met and
represented that the payment of the
salary of many of the employees had
been stopped for the last month?

Dr. Eatju: This comes from Tripura.
Will my friend kindly send me the
questions or see me privately and I
will lock into it. The whole House is
not interested in this (Interruption).

Shri Gidwani: Sir, are we to get
replies privately?
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Mr. Speaker: The real objection 1o
all these questions, to my mind, is
that they are going into too many de-
tails.

Shri Gidwani: Even to me he said
he will supply privately.

Dr. Katju: I thought that was a
proper course.

Mr. Speaker: It is no use taking the
time of the House over such gJues-
tions.

TRAINING OF Ex-SERVICEMEN

+923, Shri V, Missir: (a) Will the
Minister of Defence be pleased to state
the details of the arrangements made
in the year 1951-52 with the Ministry
of Labour (D.G.R. & E.) and State
Governments for training the ex-
servicemen?

(b) If so, which are the States who
have benefited their ex-servicemen by
the said agreement?

(c) What are the trades in which
they are getting training?

(d) What is the criterion for select-
ing the candidates for imparting the
said training?

(e) What is the future of the train-
ed ex-servicemen under the above
agreement?

The Deputy Minister of Defence
(Sardar Majithia): (a) At the instance
of Ministry of Defence, the Directo-
rate General of Resettlement and Em-
ployment, Ministry of Labour, during
1951-52 reserved five hundred seats
for training ex-servicermen in their
Vocational-cum-Technical Training
Centres. The State Government also
agreed to train ex-servicemen in their
institutions. A stipend of Rs. 25/~
p. m. per trainee was sanctioned by
the Ministry of Defence,

(h) During 1951-52, Hyderabad Gov-
ernment trained 60 ex-servicemen in
their institutions. In other States ex-
servicemen did not volunteer for train-
ing.

{c) The ex-servicemen of Hydera-
bad referred to in (b) above were
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trained in carpentry,
ceramics and textiles,

machnics,

(d) Ex-servicemen below 50 years
of age possessing an aptitude for
Vocationai-cum-Technical subjects
who can read and write are selected
for training.

(e) Ex-servicemen who are trained
in Vocational-cum-Technical trades
either join Government or Private ser-
vice or set up an independent business.
The Employment Exchanges assist
them in securing suitable jobs,
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Sardar Majithia: I am sorry, Sir, I
cannot follow the question.

Mr. Speaker: He says: a number of
people who have been trained are
still unemployed. Have Government
tried to give them any employment?

Sardar Majithia: Well, Sir, to give
you some figures, out of 241 trained
between the years 1950 and 1953, 172
have already been employed. Apart
from this, quite a number have set
up their own business. Certainly when-
ever it comes to the notice of the
Government that they require aid,
Government helps them.

Shri B, S. Murthy: May I know
whether any monetary help is given
to these trainees to set up their own
trade, and if so what are the condi-
tions for such monetary help?

Mr. Speaker: One question at a
time.

Sardar Majithia: Not to the indivi-
dual.

CusToMs RESTRICTIONS

#925. Shri Muniswamy: Will the
Minister of Finance be pleased to state:

(a) whether Government are aware
that the residents of the Indian Union
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villages near Gangananguppam out-
gate of the Pondicherry Border have-
been put to great difficulties in bring-
ing foodstuffs and agricultural re-
quirements for their own use to their
villages from Indian Union towns
owing to the restrictions imposed on
them by the customs officials at the
gate;

(b) whether it is a fact that a memo-
randum was submitted by those
villagers to the Collector of Customs,
Madras representing their grievances;

(c) if so, what action was taken
thereon;

(d) whether the question ¢f shifting
the gate at Gangananguppam to an-
other place nearby has been consider--
ed; and

(e) if so, whether any decision has:
been arrived at?

The Depuly Minist of Fi
(Shri A. C, Guha): (a) to (c). A
memorandum of grievances was sub-
mitted to the Collector of Central Ex-
cise and Land Customs, Madras and
a copy was sent to the Central Gov-
ernment. Prima facie it seems that
some of the difficulties complained of
are genuine. The Collector has wisit-
ed the place personally and made en-
quiries on the spot. As a result, cer-
tain relaxations of the rules which
had been allowed upto 1952 and sub-
sequently withdrawn, have been res--
tored pending detailed examination.

(d) and (e). This was considered
and it was decided that the outgate
could be moved a few yards away"
from its present position.

Shri Muniswamy: May I know
when the actual shifting of this gate
will take place?

Shri A. C, Guha: It will be done:
very soon.

Shri Muniswamy: Are Government
aware that the officials at this gate
do not observe any rules in allowing
the Indian Union village people to
move their necessaries from Indiam:
Union towns-to the Indian Unicn vil-
lages?
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Shri A. C, Guha: I do not think it
‘will be correct to say that they are
-not observing any rules. If the hon.
Member has got any particular case,
-he may kindly report to us and we
shall take proper action if that is the
-position,

Shri Muniswamy: Are Government
aware that more than 50 villages with
-a population amounting to more than
'20,000 people are suffering because of
‘the troubles that they have to under-
g0 at this out-gate?

Shri A. C. Guha: As I have already
.stated, a certain number of people
-have made representations, I am not
sure of the number of people or the
number of villages.

ACGUISITION OF LAND

*926. Shri C. R. Iyyunni: (a) Will the
Minister of Defence be pleased to state
whether the three items of property
acquired for the establishment of anti-
aircraft gun emplacement during the
last War in Travancore-Cochin State
and which have not been made use of
‘for any purpose, are still with the
military authorities or whether they
“have been disposed of or leased?

{b) If leased, how much is the rent?

The Deputy Minister of Defence
ASardar Majithia): (a) The property
is still with Government. It has not
been leased out, but the usufruct of
trees standing thereon is being dis-
posed of by auction annually,

(b) Does not arise.

Shri C. R. Iyyunni: May I know
-what is the amount of money that is
Tealised by way of leasing?

Sardar Majithia: 1950-51—Rs. 2936;
1951-52—Rs, 2830; 1952-53—Rs. 1445.

Shri C. R. Iyyunni: May I know
-whether any tenders were called for?

Sardar Mafjithia: Yes, Sir. Tenders
.are called for and it is given accord-
ing to auction,

Shri Achutfian: May I know whe-
ther Government are going to dis-
pose .of this property instead of dis-
mosing of the usufructs?
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Sardar Majithia: Out of these
lands, the Government of Travancore
Cochin is interested in a small portion
and that is being transferred jo them
The remainder will be disposed of.

Mr, Speaker: Next question.

Shri Feroze Gandhi: One point of
clarification, Sir.

Mr. Speaker: I am going to the
next question,

Sari Feroze Gandhi: The hon. Min-
ister said.... N
Mr, Speaker: He may have it later;

not now.
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The Parliamentary Secretary to the
Minister of Finance (Shri B. R. Bhagat):
(a) Poppy cultivation during the 1953-
54 season has been authoriseq in the
districts of Ghazipur, Banaras, Azam-
garh, Gorakhpur, Faizabad, Basti,

Bara Banki, Bareilly and Shahjahan-
pur of Uttar Pradesh.

(b) Approximately 18,750 acres have
been placed under poppy cultivation
during the current season.

Tosacco Excise Dury

*928. Shri Bibhuti Mishra: (a) Wil
the Minister of Finance be pleased to
state whether it is a fact that demand
notices have been served on tobacco
growers in the district of Champaran
(Bihar) for payment of tobacco excise
duty in spite of the fact that their crops
were damaged by  hailstorm in
January, 19537

(b) Are Government aware that
these demand notices have been served
on the growers without the tobacco
being dried and weighed in the
presence of growers?
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(c) If the reply to parts (a) and (b)
be in the affirmative, do Government

propose to cancel the demand notices? -

The Deputy Minister of Finance
(Shri M. C. Shah): (a) The tobacco
crop in the Champaran district suffered
some damage as a result of hailstorm
in January, 1953. Central Excise duty
is chargeable only on tobacco which
has been cured and made fit for
marketing or manufacture. Where the
tobacco was combletely destroyed, no
duty is chargeable and no demand
notices were served on the growers;
but where a part or the whole of the
crop escaped damage, the growers have
been required to pay the duty in the
usual course on the quantity of toba-
cco actually cured by them.

(b) No, Sir. Weighments were in-
variably made in the presence of the
growers before demand notices were
issued.

(c) Does not arise,
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Mr. Speaker: His allegation is that
there has been no varification on the
spot and duty is being demanded from
the people who have suffered on
account of the hailstorm.

Shri M. C., Shah: According to our
information, it is not so. We will en-
quire into the matter.

Shri Sarangadhar Das: May I know
if there had been cases in Orissa where,
as soon as tobacco is planted, it is
estimated what the yield will be and
duty collected on that basis?

Shri M. C. Shah: That is the usual
procedure. Surveyors go to the field
when plantation is made, make an
approximate estimate of what the crop
will be, and so on, and so forth.

582PSD
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Mr. Speaker: The question is, will

collection be suspended till the enquiry
is made.

Shri M, C. Shah: We will enquire.
I cannot say that it will be suspended.
We will enquire immediately.

Shri Sarangadhar Das: My question
has not been replied to.

Mr. Speaker: The hon. Member’s
question relates to Orissa. Here, the
guestion relates to Bihar.

Shri Sarangadhar Das: The hon.

Minister said that that is the regular
procedure. My question was whether
an estimate is made and duty collect-
ed.

Y

Mr, Speaker: I am saying that the
question is outside- the scope of the
present question. Next question.

Dr. Ram Subhag Singh: But, he
should give some assurance.

SMUGGLING OF GOLD AND CURRENCY

#929. Shri Raghunath Singh: Will the
Minister of Finance be pleased to state:

{a) whether gold and currency are
smuggled freely from India into
Ceylon; and

(b) if so, what steps Government are
adopting to check it?

The Deputy Minister of Finance
(Shri M., C. Shah): (a) Sir, it is not
clear what the honourable Member
means by the expression ‘smuggled
freely'. If he desires to know whether
smuggling is very frequent and is on
a large scale, then the answer is in
the negative.

(b) No special steps are called for
but the usual precautionary steps are
taken.
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Shri M. C. Shah: As I have already
replied, smuggling is not free as
assumed by the hon. Member. We are
taking all precautions to prevent
smuggling. We have got our own
arrangements and we try to prevent.
There are certain cases of smuggling.
They are caught and dealt with accord-
ing to law.

=it TR g : &9 FT AT S

# sk fggeam & 71 3, #9798 A

& & f5 W #1 Wiw @91 7 fggwm

¥ ofas &, 3 a=x fgmgeam 71 @mn

%1 § o g g ?

Shri M. C. Shah: The prices in India
are higher. There is no doubt that
smuggling was resorted to because
there was difference between the prices
elsewhere and in India. Now, that
difference has narrowed down since
the last few months and so there is
very little prospect of smuggling
because that will not be profitable.

Assam  O1L CoMPANY SCHOLARSHIPS

*930. Shri Beli Ram Das: (a) Wil
the Minister of Natural Resources and
Scientific Research be pleased to state
whether it is a fact that the Assam Oil
Company has granted seven overseas
scholarships for 1953-54 for training of
students abroad?

(b) If so, who are the recipients?

The Deputy Minister of Natural Re-
sources and Scientific Research (Shri
K. D. Malaviya): (a) Yes, Sir.

(b) A statement giving the desired
information s placed on the Table of
the House. 'See Appendix IV, anne-
xure No, 52.]

Shri Beli Ram Das: May I know
whether there were any bona fiide
Assamese candidates for these scholar-
ships?
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Shri K, D. Malaviya: 1 have not got
the names of the candidates, who were
considered and rejected. But, I have
got the list of selected candidates here.
I do not think there are any Assamese
on this list.

Shri Beli Ram Das: What were the
requisite qualifications for these scho-
larships?

Shri K, D, Malaviya: There was an
advertisement in the paper, and these
scholarships have been awarded by
the Assam Oil Company under an
arrangement with the Council of
Scientific and Industrial Research. We
have not got the qualifications specifi-
ed by Government,

Shri Raghavaiah rose —

Mr. Speaker: The Question hour is
OVEr.

Short Notice Question and Answer

Kosi CoNTROL SCHEME

SNQ 6. Shri L. N. Mishra: (a) Will
the Minister of Irrigation and Power
be pleased to state whether it is a fact
that the expert committee that was
asked to examine the latest proposal
for control of river Kosi has sub-
mitted its report?

(b) If so, what is its opinion?

(c) What are the main features of
the latest proposal for the control of
the Kosi?

The Minister of Planning and Irriga-
tion and Power (Shri Namda): (a) to
(¢). With your permission, Sir I shall
answer the question in the form of a
brief statement which will provide in-
formation asked for by the hon'ble
Member and in view of the wide inte-
rest evinced in the question touch on
other related aspects also,

A project report was prepared in
June 1950 which envisaged the cons-
truction of the project in seven stages
at a total cost of Rs. 177 crores. The
report was referred to an Advisory
Committee of engineers. As under the



1185 Oral Answérs

earlier stages of the project, flood con-
trol was given a secondary place, the
Advisory Committee recommended
that a low level storage dam shiould be
constructed at Belka Hill at a cost of
Rs. 28 crores for providing partial
flood control in the first stage itself.
Further investigation by the C.W.P.C.
showed that the cost of the Belka Dam
would be in the neighbourhood of 49
crores. There was further a general
consensus of expert opinion that Belka
Hill would silt up in a relatively short
period of time. The whaole question
was therefore re-examined and the
C.W.P.C. were asked to work out an
alternative scheme. As a result of
further detailed investigation, the
C.W.P.C. have prepared a comprehen-
sive plan for irrigation and flood con-
trol, the main features of which are
as follows:—

(i) Construction of a bararge at
Hanuman Nagar, a short distance
north of the Bihar-Nepal border for
diverting supplies into the Eastern
Kosi Canal for jrrigating areas in
Bihar and for prividing a control point
on the river to which the dykes can
be tied up;

(ii) flood banks to be constructed on
either side of the river. On the right
side, the bank will start from the
barrage and extend nearly 70 miles
upto Jamta. On the left side, the flood
bank will start from high ground near
Belka and extend upto Bangaon, 77
miles lower down;

(iii) deversion of flood waters into
some of the old channels of Kosi for
flushing and thus reducing the inten-
sity of floods in the Kosi main streams.

The total cost of the scheme as
estimated by the C.W.P.C. is of the
order of Rs. 37 crores the break-up of
which is as follows:—

Hanuman Nagar Barrage 13-27 crores.

Flood banks and protecting measyres
10'67 crores.

Eastern XKosi Canal frem  Hanuman
Nagar 13:37 crores.
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It is feasible to construct a canal
taking off from Chatra at a cost of
about 3 crores to irrigate an area of
1-8 lakh acres within the Nepal Terri-
tory. It will be for the Nepal Govt.
to decide whether or not this work
should be undertaken.

The Project report drawn up by the
C.W.P.C. was considered by the Plan-
ning Commission who approved of it
subject to the condition that it should
be scrutinised by an Expert Committee
of Engineers.

The Expert Committee is in
agreement with the scheme as
drawn up by the C. W. P. C.
and has suggested that the question of
increasing the capacity of the diver-
sion works from 50,000 to 1,00,000
cusecs might be further examined.

As a part of the barrage lies in Nepal
territory, the Napal Govt. who were
already consulted in connection with
the first project report will now be
consulted again. After the Bihar Govt.
approves of the Scheme and the con-
sent of the Nepal Govt. is obtained
to the construction of works within
their territory, work will be under-
taken on the project.

Preliminary operations can start in
the near future. From the date of
commencement of the works, it is ex-
pected that the embankments will be
completed within three years. This
by itself will ensure a large measure
of flood protection to the areas affected.
The barrage will take six years to
complete.

With the completion of the barrage,
and the diversion works, full protec-
tion from floods will be secured to the
area for a reasonable period and irri-
gation will be provided for 13:97 lakh
acres.

In the course of the week, I shall lay
on the Table of the House a copy of
the Report on the project submitted by
the CW.P.C. to the Planning Commis-
sion along with a copy of the Expert
Committee's Report. -

Shri L. N. Mishra: May I know the
machinery fhat will be in charge of
the execution of this project?
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Shri Nanda: That machinery will
have to be set up by the Bihar Govern-
ment. Of course, every possiblé assis-
tance will be given by the Central
Government.

Shri L. N. Mishra: May I know
whether the construction of any Rail-
way line will be taken to the barrage
side of Hanuman Nagar?

Shri Nanda: This is not part of this
project.

Shri B. Pas: Will the Government
of Nepal undertake to finance their
share of the project, or will the Go-
vernment of India give them a loan?

Shri Nanda: This is a matter for
negotiation between the two Govern-
ments.

Shri B, Das: But it is a foreign Go-
vernment.
=it Tge fag : 59 a9 & 9
w3 & ft ft - ) aY e o
ghar & ar W@l ?
Shri Nanda: This is not part of the
project.

Shri Meghnad Shaia:
question?

Can I put a

Mr. Speaker: Not now. It is a long
statement, and then it is a matter for
study.

The House will proceed to the next
business.

WRITTEN ANSWERS TO QUESTIONS

DEPRECIATION ALLOWANCES

*900. Shri H. N. Mukerjee: Will the
Minister of Finance be pleased to state
the attitude of Government to the
demand for higher tax free deprecia-
tion allowances on the basis of the
present replacement costs of the capital
assets and also for certain relief in the
case of undistributed profits?

The Deputy Minister of Finance
(8hri M. C, Shah): No change in the
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present basis of depreciation allow-
znce is possible. A rebate on the un-
distributed profits ploughed back into
industry is already being given. The
Government do noty favour any
change pending consideration of the
recommendations of the Taxation En-
quiry Commission who are examin-
ing the problem.

INSURANCE  CONCERNS

*901. Shri H. N. Mukerjee: Will the
Minister of Finance be pleased to state
whether it is a fact that the provision
of the same expense ratio for small
and medium insurance concerns as for
the big insurance concerns, is hitting
the former category of companies?

The Deputy Minister of Finance
(Shri M .C. Shah): The Insurance
Act, 1938 and the Insurance Rules,
1939, provide different expense ratios
for small, medium and big insurers.

A. M. C. CeEnTRE, PooNA

+903. Shri Punnoose: (a) Will the
Minister of Defence be pleased to state
how many clerks GD were called to the
A.M.C. Centre, Poona during the month
of July, 1953 for release?

(b) How many of those called were
actually released and how many re-
posted again to different units?

(c) How many were further called for
release again from among those in (a)
and (b) in September, 19537

(d) What is the expenditure incur-
red by Government on the transport
of these people to and from different
stations in India?

The Depuiy Minister of Defence
(Sardar Majithia): (a) 83.

(b) 30 were released and 53 were
reposted to different units. The latter
figure includes 12 clerks who volun-
teered for remustering as Sanitary
Assistants in which category the
AM.C. was deficient of its authorised
strength, and 1 clerk who volunteered
for transfer to infantry.

(c) 40,
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(d) The information is being col-
lected and will be laid on the Table
of the House.

SOUTHERN REGIONAL DEVELOPMENT CoM-
MITTEE

*906, Shri Madhao Reddi: Will the
Minister of Education be pleased to
state whether the visiting committees
of the Southern Regional Development
Committee of the All-India Council for
Technical Education, have completed
their work of inspecting the technical
institutions and have submitted their
report to the Council?

The Minister of Education and Na-
tural Resources and Scientific Re-
search (Maulana Azad): Yes. The Visi-
ting Committees have completed the
work and have submitted their reports
to the Southern Regional Committee.

CHANGING NAMES OF PLACES

*9]11. §hrf Buchhikotaiah: Wil the
Minister of Home Affairs be pleased to
state:

(a) whether jt is a fact that the
Centre have instructed the State Gov-
ernments that they should not change
the old names of villages and towns
frequently; and

(b) it so, the reasons therefor?

The Deputy Minister of Home
Affairs (Sari Dalar): (a) Yes.

(b) To have a uniform procedure
for changes of names and their spel-
ling and to ensure that the names of
villages and towns, etc. to which
people have got used or which have
a historical significance should not be
changed unless there are compelling
reasons to justify the change.

MiNErAL ConcessioN RuLEs

*912, Shri Amjad Ali: Will the
Minister of Natural Resources and
Scientific Research be pleased to
state:

(a) the broad lines on which the
Government of India are contemplat-
ing modifications in the mineral con-
cession rules for the economic and
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scientific utilisation of mineral resour-
ceg of the country; and

{b) whether Government propose to
compel every mine concession holder
to employ technical experts whose ins-
tructions would be binding on the
operators?

The Minister of Education and Na-
tural Resources and Scienlific Re-
search (Maulana Azad): (a) The Min-
eral Concession Rules are not con-
cerned with the economic and scienti-
fic utilisation of the mineral resources
of the country, This is the purpose of
the rules under Section 6 of the Mines
and Minerals (Regulation & Develop-
ment) Act which are under consider-
ation and will be promulgated short-
ly. It would be premature at this stage
to make any disclosure of their con-
tents since final decisions on a num-
ber of important issues involved have
yet to be taken.

{b) A suggestion to this effect has
been made to Government and is
under consideration.

Occupancy Temants INP.E. P. 5. U.

+924. Shri Gopala Rao: Will the
Minister of States be pleased to state:

(a) whether it is a fact that the
revenue staff of Pepsu are trying to
realise compensation from oecupancy
tenants in full without fixing instal-
ments; and

(b) whether instructions have been
issued by Government to the revenue
staff in the matter of implementation
of agrarian legislation regarding
occupancy tenants?

The Minister of Home Affairs and
States (Dr, Katju): (a) No.

(b) Yes.

WIRELESS LINK wITH HINDNAGAR

*931. Shri Bhagwat Jha: Will the
Minister of Defence be pleased to stata:

(a) whether it is a fact that a wire-
less link between Hindnagar, Korea
and India has been established;

(b) what would be approximate
strength in words that could be trans-
mitted in a day;
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(c) whether the equipment has been
taken from India or some other ar-
rangements have been made; and

(d) what is the approximate cost Jf
this venture?

The Deputy Minister of Defence
{Sardar Majithia): (a) Yes.

(b) 5000 words per day.

(c) The equipment has been pro-
vided from India.

(d) Additional expenditure incur-
red on the scheme is approximately
Rs. 27,000/-. Recurring expenditure
on maintenance, etc. is estimated to
be Rs., 1000 per month.

ENTRY INTO INDIA

*932 Shri P. Subba Rao: Will the
winister of States be pleased to state:

(a) whether permanent residents of
Kashmir have to obtain permits for
entry into India; and

(b) if the answer to part (a) above
be in the affirmative, the reasons there-
for?

The Minister of Home Affairs and
States (Dr. Katju): (a) Yes.

(b) The restriction has been impos-
ed under the Egress and Internal
Movement (Control) Ordinance, 2005
which was issued by the Jammu and
Kashmir Government under their
powers. It is understood from the
State Government that this was done
mainly for security reasons after the
State was attacked and infiltration
continued,

NATIONAL SAMPLE SURVEY STAFF

*933. Shri H, N. Mukerjee: Will the
Minister of Finance be pleased to state
whether il is a fact thal many of the
employees in the Field Branch of the
National Sample Survey directly ander
the Ministry, are employed on ad hoc
terms from month to month?

The Deputy Minister of Finance
(Shri M. C. Shah): The staff of the
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National Sample Survey Directorate
has been sanctioned, like other tem-
porary establishments under the Gov-
ernment of India, up to the end of
February, 1954. Most of the posts
have been brought on the regular
scales of pay. The remaining posts
will also be brought on the regular
scales of pay in the near future,

INCOME-TAX ASSESSMENT

*934. Shri M. L. Agrawal: (a) Will
the Minister of Finance be pleased to
state when and why Pilibhit District
(U.P.) was excluded from the Income-
Tax Assessment Circle of Bareilly and
included in the Income-Tax Assess-
ment Circle of Shahjehanpur?

(b) What are the principles govern-
ing the formation of Income-Tax As-
sessment Circles and the Income-tax
Appellate Regions?

The Deputy Minister of Finance
(Shri M. C. Shah): (a) The District of
Pilibhit was excluded from the In-
come-tax Circle of Bareilly in June,
1948 and included in the Income-tax
Circle of Shahjehanpur in the same
month, The change was dictated by
considerations of economy and admin-
istrative expediency as it was found
that while the Income-tax Officer,
Bareilly had too many cases to deal
with, the Income-tax Officer, Shah-
jehanpur did not have sufficient num-
ber of cases to keep him busy through-
out the year. But this did not mean
that assessees of Pilibhit had to go
to Shahjehanpur for assessment.

(b) The main principles governing
the formation of Income-tax Circles
and the Income-tax Appellate Regions
are—

(i) the number of tax-payers in
an area; and easy accessibility of
headquarters to all concerned;

(ii) administrative expedienzy
resulting in an equitable distribu-
tion of work among the assessing
ang appellate authoritiés.
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ITALIAN SCHOLARSHIPS

*935. Shri M. D. Ramasami: Will
the Minister of Education be pleased
to state:

(a) for which course or courses of
study five Italian Scholarships were re-
cently awarded to Indian students;

(b) whether applications were called
for from all the States for these scholar-
ships; and

(c) the basis on which the selection
of the candidates was made?

The Minister of Education and Na-
tural Resources and Scientific Re-
search (Maulana Azad): (a) Agrixil-
ture. Architecture, Cultural Hisiory,
Engineering, and Technology.

(b) Yes.

{c) The selection was made on ‘he
izsis of merit and {he importance of
the subject of study./training and the
facilities available in Italy.

Backwarp CLAssEs COMMISS oN
Shri Myniswamy:
*336. { Shri Ganapati Ram:
| Shri Rishang Keishing:

(a) Will the Minister of Home
Affairs be pleased to state how far
the Backward Classes Commission
appointed by the Government of India
has progressed in its work?

(b) How many States have been
visited by the Commission so far?

(¢) Hag the Commission submitted
any interim report?

The Deputy Minister of Home
Affairs (Shri Datar): (a) and (b). The
Backward Classes Commission com-
menced its work on the 18th March
1953, To ascertain public opinion, it
has drawn up a very elaborate gues-
tionnaire which has been widely cir-
culated. Replies to the gquestionnaire
are being received and are under
examination. The Commission has so
far visited six States for the collec-
tion of necessary data by taking writ-
ten or oral evidence and by investi-
gating on the spot the conditions of
socially and educationally backward
classes.

(c) No.
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RESERVATION oOF PoSTS FOR SCHEDULED
CASTES AND SCHEDULED TRIBES

*937. Shri B, N. Kureel: Will the
Minister of Home Affairs be pleased
to state whether Government have
taken any action on the recommen-
dations made by the Commissioner for
Scheduled Castes and Scheduled Tribes
in his report -of 1951, regarding
“Setting up of a Special machinery to
ensure proper implementation of orders
issued by Government regarding 1e-
servation of rusts etc. for Scheduled
Castes and Scheduled Tribes"?

The Deputy Minister of Home
Affairs (Shri Datar): Instructions
have since been issued for the regu-
lar submission of annual returns re-
garding the appointment of Schedul-
ed Castes/Scheduled Tribes candi-
dates to reserved vacancies. Arange-
ments have also been made for their
scrutiny, and for inadequate obser-
vance of the reservation rules, where-

|ever found, being brought to the
notice of the Ministries concerned.
{Government are still considering
what further action is necessary to en-
sure strict implementation of the re-
servation orders,

UNEMPLOYMENT

*938. Shri M. D. Ramasami: Wil
the Minister of Education be pleased
to state when the scheme of employ-
ing educated and unemployed young-
men as teachers in rural areas put
forward by the Government of India
as a means of affording unemployment
relief will be put into effect in respect
of States that have agreed to the sche-
me so far?

The Minister of Education and Na-
tural Resources and Scientific Re-
search (Maulana Azad): The scheme
in aquestion has already been put
into effect with effect from 2nd Oc-
tober, 1953.

Harr Osmania PAPER CURRENCY

*939, Shri H. G. Vaishnav: (a) Will
the Minister of Finamce be pleased to
state the total amount of Hali Osmania
paper currency in Hyderabad State
that was returned to the treasury from
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the 1st July, 1953 to the 31st October.
19537

(b) What is the approximate value
of the Osmania currency in circula-
tion at present in that State?

The Deputy Minister of Finance
(Shri A. C. Guha:) (a) O. S. Rs. 8.05
crores including one-rupee notes,

(b) O. 5. Rs. 1842 crores including
rupee coing and small coins as on
the 28th November, 1953.

‘TrIBES ADVISORY COUNCILS

407. Shri Soren: Will the Minister
of Home Affairs be pleased to state
whether a Tribes Advisory Council
for Scheduled Tribes has been estab-
lished in West Bengal?

The Deputy Minister of Home
Affairs (Shri Datar): Yes.

1. M. 5. EMERGENCY CADRE OFFICERS

408. Dr. N. B. Khare: (a) Wil] the
Minister of Defence be pleased to state
the number of 1.M.S. Emergency Cadre
Officers recruited during the last War
direct from Medical Colleges from
among the Government of India sti-
pendiary students who have not yet
been confirmed in the regular cadre
of AM.C.?

(b) What has been the policy re-
garding confirmation of these officers?

The Deputy Minister of Defence
(Sardar Majithia): (a) No separate
statistics have been maintained in res-
pect of stipendiary students recruited
through the Emergency Cadre of the
late IMS, as they got merged with
other Emergency Commissioned Offi-
cers of the Cadre on being granted
the Commission,

(b) These officers were given the
same opportunities to apply for a per-
manent commission in the AMC as
other Emergency Commissioned Offi-
cers of the late IMS; permanent regu-
lar commissions were granted only to
those among them as were found =uit-
able by the Selection Boards on the
basis of merit.

14 DECEMBER 1953

Written Answers 1198

TERRACE CULTIVATION

409. Shri Rishang Keishing: Wil
the Minister of States be pleased to
state:

(a) the amount of money sanctioned
and spent in order to encourage ter-
race cultivation in the hill areas of
Manipur during the years 1952-53 and
1953-54;

(b) the sub-division-wise number
of applications received and accepted
by the Government of Manipur; and

(c) the areas of land brought under
cultivation during the same period?

The Minister of Home Affairs and
States (Dr. Katju): (a) In 1952-53
six demonstrators were appointed for
carrying out propagandag work and
for exploring suitable areas in the
Hills where terrace cultivation could
be introduced. They covered 80 villages
and discovered an area of 1000 acres
which was suitable for terrace culti-
vation. An amount of Rs. 2,000/- was
spent for the purpose,

Again, during 1953-54 demonstrators
have been appointed for the same
purpose.

A lump sum is proposed for Chief
Commissioner's  discretionary grant
under the Tribal Welfare Scheme and
it is intended that financial help for
such purposes should be metl from
that fund.

In 1952-53 a sum of Rs. 4,000/- was
spent from Chief Commissioner’s dis-
cretionary grant as contribution to the
Chingjaori village in Ukhrul area for
construction of an irrigation channel.

(b) Applications received—

Ukhrul 3
Sadar 2
Tameglong 3
Churachandpur 1

]

All these applications are under ex-
amination.
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(c) Precise information is not avail-
able. It will be collected and placed on
the Table of the House, when received.

OpIuM

410. Shri U, M. Trivedi: (a) Will
the Minister of Finance be pleased to
state the quantity of opium processed
for local consumption at (i) Neemuch
factory and (ii) Ghazipur factory?

(b) What it costs the Government
of India to so process it and what is
the cost of the processed opium to
the Government of India?

(c) What are the rates at which
it is supplied to the various States?

(d) Is it a fact that the wvarious
States sell such opium to the public
at their own several rates?

(e) Are Government aware that
difference in rates in various States
encourageg illicit smuggling of Govern-
ment opium?

The Deputy Minister of Finance
(Shri A. C. Guha): (a) 2,361 maunds
of opium at Gazipur Factory and 805
maunds of opium at Neemuch were
manufactured during the opium year
1952-53.

(b) The information is being collect-
ed and will be laid on the Table of
the House as soon as- possible.

(c) The present rate at which the
opium is supplied to State Govern-
ments is Rs. 56/1/- per seer.

(d) Yes, 8ir, A statement showing
the rates at which the State Govern-
ments sell opium is appended. [See
Appendix IV, annexure No. 53.]

(e} No, Sir, not to any extent worth
mentioning in present conditions. The
supplies to State Governments are
being progressively reduced at the
rate of 10 percent annually over the
basic figure of supplies in the financi-
al year 1948-49 and have now reached
such low levels as to be hardly enough
to meet the requirements of the State
Governments themselves. The control
by State Governments has, therefure,
become more stringent than ever and

582 PSD
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the danger of inter-State smuggling
has been considerably reduced,

Ll
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The Minister of Education and Na-
tural Resources and Scientific Re-
search (Maulana Agdd): (i) tg (iv).
The number of students passing the
Annual examinations held in 1953 was:
Matriculation and its equivalent
3,04,400; I.A./I Sc 80,700; B.A./B.Sc.
33,200; and M. A./M, Sc. 7,500.

C. 0. D. Denu Roap, Poona

412, Shri Gidwani: (a) Will the
Minister of Defemce be pleased to
state whether it is a fact that some
Defence employees in the C.0.D., Dehu
Road, Poona, have been discharged
from service without assigning any
reasons?

{b) Is it a fact that when any em-
ployee is discharged from service,
he is to be given a charge sheet and
also an opportunity to defend himself?

(c) Is it a fact that the employees
referred to in part (a) above were
active Trade Unionists?

The Depuly Minister of Defence
(Shri Satish Chandra): (a) Two tem-
porary employees were discharged with
due notice, as their services were no
longer required.

(b} Charge sheet is given only in
cases where Government servants are
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discharged in pursuance of disciplinary
proceedings. No charge sheet is re-
quired in cases where the services of
temporary employees are terminable
by notice on either side.

(c) One of the employees was an
ordinary member of the C. O. D.
Kamgar Sangh while the other was a
member of the Executive. The associ-
ation of these two individuals with
the Sangh had, however, nothing to
do with their discharge.

PoLicE ORGANISATIONS IN MaNIPUR

413. Shri Rishang Keishing: Will the
Minister of States be pleased to state
the different categories of the police
organisations in Manipur and their
espective present strengths?

The Minister of Home Affairs and
States (Dr. Katju): The sanctioned
strength of the Manipur Police force
is as follows:

.A.rmed (Manipur Rifles)

Designation Sanctioned strength

Commandant 1
Subedar Major 1
Subedarg 2
Jemadars 9
Havildars 18
Naiks 32
Lance Naiks 30
Riflemen 303
Head Constable 1
Chowkidar 1
Sweepers 8

Total :D-B-

Unarmed (Civil Police)

Designation Sanctioned strength
Superintendent of Police 1
Deputy Superintendents of Police 2
Inspectors 6
Sub-Inspectors 28
Assistant Sub-Inspectors 34
Head Constables 16
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Constables 288
Head Clerk 1
Stenographer 1

Clerks 8
Cowherd 1
Sweeper 4
Beatman 1

Total 389

ALL INDIA RASHTRABHASHA SAMMELAN

414. Shri Gidwani: (a) Will the
Minister of Education be pleased to
state whether Government are aware
that the Fifth All India Rashtrabhasha
Sammelan held in Nagpur on the 10th
November, 1853 passed a resolution
stressing the need for standardisation
of Hindi Examinations and urged that
the Hindi Siksha Samiti appointed by
the Ministry of Education should in-
clude such members as would repre-
sent the organisations propagating
Hindi in the country?

(b) If so, what action do Govern-
ment propose to take in the matter?

The Minister of Education and Na-
tural Resources and Scientific Re-
search (Maulana Azad): (a) Yes, Sir.

(b) The matter is under considera-
tion. It may, however, be stated that
the Hindi Shiksha Samiti, according
to its present constitution, consists of,
inter alia, representatives of three
leading Hindi organisations, viz. (i)
Hindi Sahitya Sammelan, Allahabad,
(ii) Dakshin Bharat Hindi Prachar
Sabha, Madras, and (iii) Hindustani
Prachar Sabha, Wardha.

SaLes Tax

415. Shri Gidwani: (a) Will the
Minister of Finance be pleased to state
whether it is a fact that a Committee
of the officials met at Delhi on the
16th and 17th November, 1953 to con-
sider the difficulties experienced in
the administration of the Sales Tax
laws in the various States?

(b) If so, were any decisions arriv-
ed at?
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The Deputy Minister of Finance
(Shri M. C. Shah): (a) Yes, Sir.

{b) The Committee made certain
recommendations which have been
circulated to all the State Govern-
ments.

Customs GATES ON BORDERS OF PoNDI-
CHERRY.

416. Shri Muniswamy: Will the
Minister of Finance be pleased to lay
on the Table of the House a list show-
ing the Customs gates, outgates and
choukies that are situated on the
borders of Pondicherry?

The Deputy Minister of Finance
(Shri A. C. Guha): A statement show-
ing the Land Customs Stations (Chou-
kies), outgates and ingates on the
Pondicherry land frontier is laid on
the Table of the House. [See Appendix
IV, annexure No. 54.]

SMUGGLING OF LIQUOR

417. Shri Gidwani: Will the Min-
ister of Finance be pleased to refer to
the reply by the Prime Minister to a
supplementary question raised on star-
red question Nos. 1229 and 1230 asked
on the 11th September, 1953 and state:

(a) whether any further inquiry
was made into the question of some
cusioms officers of Bombay being in-
volveq in the smuggling of liquor; and

(b) if so, what is the result of the
inquiry?
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The Deputy Minister of Finance
(Shri A. C. Guha): (a) and (b). The
Member has presumably in mind the
case of Shri George Dique of the
Bombay Custom House, which the
Prime Minister undertook to look into
personally. The case has been review-
ed by all the Ministries concerned and
steps have been taken to give effect
to the provisional decision of Govern-
ment. Certain preliminary formalities
have been already initiated.

safaa arfaat aqr sqafea wfs
wifral # sTqE W watey
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The Deputy Minister of Home
Affairs (Shri Datar): (a) and (b). A
statement is placed on the Table of

the House. [See Appendix IV, annex-
ure No. 55.]
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QUESTIONS AND ANSWERS
(See Part I)

2-39 p.Mm.
DEATH OF SHRI‘'H. N. SHASTRI

Jrpw S paSymd O ke

Uys) grey SR I jugyey

S o b 2dy (gl = U : (ol
e e S U Gl
e Slap Syp 93 9 = pab By g0
Sl Iyp gam 59280 Bola 3 2 ¥
nl Ip glali € pla IF - oy
PR 8 awlh ,_150-‘0 WS ]
S oo oyl e e
Gl U ye b 5l pree by
P loa b e Sola Wl
Lol S Kl ppape  gptald o K
- bl O K S JI) S

ALl S 5 ALl v
588 PSD.

Joam gyl g0 e e Byl
Mgy - B a3 ST e
lyys 8 SlLaad ol sl gyl Ty ol
e & el o éu-"lelw
at & palad S g2 paled Gl yee
¢ e 3y K M S g Ayge
il iS¢ JS 05 S lals
ot pKe 03 Gk S e gyS
PO P (R R B
ot Cewad gl 08By U S
JEae eapt 93 U loge Ll K
Saesd S Oanoie hae - lase
€ Sale S i lape €
Wi ntl o 5l £ yype
e ol e eyt By LU Sl
Sl ol Gyo & - 5 Lo K
LI o A R A FRERN VN
of 3 e R Vi P TEVER
o GEeysde gl ey Kol gae
et valu € UMmShe = S Sl
o Pl Sl oS 6 e S
g5 2 5o e %Y U Y
PR IR TOR | Py VR R ARl &)
OPlgS - wllkie 5 makipyS Lele



2057 Death of Shri H. N. 14 DECEMBER 1953 Papers laid on the Table 2058

Shastri
[olsf UYya]
@ikt S Rl gl el S
2 My &iad vy gl a6 @
6y ol o 6335 £ 3905+ &S g
A WS Gexd]  axaly € laxs) dyn
- e gt KR pp0 SU

oS A g S e
o it e pp pb K oy
P K g gl e By S pguse
Oeh IO e ggoileand 2 (g phese
- & xSy

[English translation of the above]

The Minister of Education and
Natural Resources and Sclentific Re-
search (Maulana Azad): Sir, our
hearts just now are borne down by a
fresh grief. The air accident that
occurred at Nagpur two days ago
‘resulted in the loss of 13 lives and it
is a matter of deep sorrow that one
of our dear comrades, an active mem-
ber of this House, Shri Harihar Nath
Shastri was also a vietim of this acci-
dent. The deceased had been a valiant
soldier in the couniry’s fight for free-
dom. He was still engaged in his
studies when the movement started
under the leadership of Mahatma
Gandhi. He gave up his education and
jumped into the fleld. He came into
that fleld a number of times and
courted imprisonment on a number of
occasions. Then he completed his
studies at Banaras. Thereafter, in-
stead of worrying about himself or
about his family and engaging in some
service or business, as might have
been expected, he dedicated his life to
the service of {he country and for that
too he chose a fleld that was best
with difficulties. He devoted himself
to the service of labour. He made the
good: and the welfare of thre workers
his goal in life. For years he had been
engaged in this work not only in this
country but also abroad. where he

participated in the work of inter-
national organisations as India's re-
presentative, Although he certainly
had the good of the workers at heart
he ,was not one of those people who
allowed themselves to be swayed over
to any one side. He was also conscious
of the difficulties of the Government,
of the factories and of the industry
and it was his constant endeavour,
while keeping the good of the workers
in view, to adopt the course of mode-
ration and tb see things in their right
perspective.

I am sure we are all equally feeling
the sorrow caused by his separation
from us and that every member of the
House has heartfelt sympathy for his
survivors.

Mr. Speaker: I wholly associate my-
self with what has fallen from the
hon. Deputy Leader of the House.
Shri Harihar Nath Shastri played a
very brave part in the struggle for
independence and devoted his life to
the cause of labour. He was president
of the Indian National Trade Union
Congress, and he was very helpful to
this House, whenever there was any
occasion for deliberating upon the
problems connected with labour and
industry.

We all mourn the loss of Shri
Shastri, and T am sure this House will
join me in conveying our condolences
to his old mother and his wife. The
House may stand in silence for a
minute to express its sorrow.

The House then stood in silence for
a minute.

PAPERS LAID ON THE TABLE

NoTIFICATION re INcOME-TAX
INVESTIGATION CoMMISSION

The Deputy Minister of Finance
(Shri M. C Shah): I beg to lay on the
Table, under sub-section (3) of section
4 of the Taxation on Income (Investi-
gation Commission) Act, 1947, a copy
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of the Ministry of Finance (Revenue
Division) Notification No, 71—Income-
tax, dated the 2nd December, 1853,
extending the term of appointment of
the Income-Tax Investigation Com-
mission up to the 31st December 1855.
{Placed in Library. See No. 8S-207/
53.]

NOTIFICATION 7e RESERVE BANK OF
InpiA (Note RerFunp) RuLes, 1935

Shri M. C. Shah: I beg to lay on the
Table, under the proviso to Section 28
of the Reserve Bank of India Act,
1934, a copy of the Reserve Bank of
India Notification No. 22, dated the
29th October, 1953, making amend-
ments to the Reserve Bank of India
(Note Refund) Rules 1935. [Placed
in Library. See No. S-208/53.]

ELECTION TO COMMITTEES

InpraN CeNTRAL CocoNuT COMMITTEE

The Deputy Minister of Food and
Agriculture (Shri M. V. Krishnappa):
1 beg to move:

“That in pursuance ’ of clause

(g) of Section 4 of the Indian .

Coconut Committee Act, 1944, as
amended by the Indian Coconut
Committee (Amendment) Act,
1952, read with Rule 5 of the
Indian Central Coconut Com-
mittee Rules, 1945, Members of
this House do proceed to elect, in
such manner as the Speaker may
direct, a Member from hmong
themselves to serve on the Indian
Central Coconut Committee, in
place of Shri P. T. Chacko, who
resigned his seat in the House
with effect from the 3rd July,
1953."

Mr. Speaker: The question is:

“That in pursuance of clause
(g) of Section 4 of the Indian
Coconut Committee Act, 1944, as
amended by the Indian Coconut
Committee (Amendment) Act,
1852, read with Rule 5 of the
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Indian Central Coconut Com-
mittee Rules, 1945, Members of
this House do proceed to elect, in
such manner as the Speaker may
direct, a Member from among
themselves to serve on the Indian
Central Coconut Committee, in
place of Shri P. T. Chacko, who
resigned his seat in the House
with effect from the 3rd July,
1953.”

The motion was adopted.

Mr. Speaker: I have to inform Mem-
bers that the following dates have
been fixed for receiving nominations
and withdrawal of candidatures, and
for holding an election, if necessary,
in connection with the Indian Central
Coconut Committee, namely:—

Date for Date for Date for
nomination withdrawal election
15-12-43 18-12-53 21-12-53

The nominations for the Committee
and the withdrawal of candidatures will
be received in the Parliamentary
Notice Office up to 4 p.m, on the dates
mentioned for the purpose,

The election, which will be con-
ducted by means of the single trans-
ferable vote, will be held in Com-
mittee Room No. 62. First Floor,
Parliament House, between the hours
2-30 and 5 p.m.

SPECIAL MARRIAGE BILL

The Minister of Law and Minority
Affairs (Shri Biswas): I beg to move:

“That this House concurs in the
recommendation of the Council of
States that the House do join in
the Joint Committee of the Houses
on the Bill to provide a special
form of marriage in certain cases,
and for the registration of such
and certain other marriages and
resolves that the following Mem-
bers of the Hpuse of the People
be nominated to serve on the said
Joint Committee, namely: Shri Hari
Vinayak Pataskar. Shrimati Indira
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[Shri Biswas]

A. Maydeo, Shri Narhar Vishnu
Gadgil, Pandit Balkrishna Sharma,
Shri Nardeo Snatak, Shri Ram
Saran, Shri Muhammed Khuda
Buksh,- Shrimati Sushama Sen,
Shri Awadeshwar Prasad Sinha,
Dr. Hari Mohan, Shri Dodda
Thimmaiah, Shri G. R. Damo-
daran, Shri C. P, Mathew, Shri
Viswanath Reddy, Shri Tek
Chand, Shrimati Subhadra Joshi,
Shrimati B. Khongmen, Shri B. N.
Mishra, Shri N. Somana, Shri
Purnendu Sekhar Naskar, Shri B.
Pocker Saheb, Her Highness Raj-
mata Kamlendu Mati Shah, Shri-
mati Sucheta Kripalani, Shrimati
Renu Chakravartty, Dr. Al
Krishnaswami, Shri M. R. Krishna,
Shri B. Ramachandra Reddi,
Shri P. N. Rajabhoj, Shri K. A.
Damodara Menon, and Shri Tridib
Kumar Chaudhuri.”

Some Hon. Members: What about
the Mover? (Interruptions).

Mr. Speaker: Motion moved:

“That this House concurs in the
recommendation of the. Council of
States that the House do join in
the Joint Committee of the Houses
on the Bill to provide a special
form of marriage in certain cases,
‘and for the registration of such
and certain other marriages and
resolves that the following Mem-
bers of the House of the People
be nominated to serve on the said
Joint Committee, namely: Shri Harj
Vinayak Pataskar, Shrimati Indira
A. Maydeo, Shri Narhar Vishnu
Gadgil, Pandit Balkrishna Sharma,
Shri Nardeo Snatak, Shri Ram
Saran, Shri Muhammed Khuda
Buksh, Shrimati Sushama Sen,
Shri Awadeshwar Prasad Sinha,
Dr. Hari Mohan, Shri Dodda
Thimmaiah. Shri G. R. Damo-
daran. Shri C. P, Mathew, Shri
Viswanath Reddy, Shri Tek
Chand. Shrimatl Subhadra Joshi.
Shrimati B. Khongmen, Shri B. N.
Mishra, Shri N. Somana, Shri
Purnendu Sekhar Naskar, Shri B.
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Pocker Saheb, Her Highness Raj-
mata Kamlendu Mati Shah, Shri-
mati Sucheta Kripalani, Shrimati
Renu  Chakravartty, Dr. A.
‘*Krishnaswami, Shri M. R. Krishna,
"Shri B. Ramachandra Reddi,
Shri P. N. Rajabhoj, Shri K. A.
Damodara Menon, and Shri Tridib
Kumar Chaudhuri.”

Pandit Balkrishna Sharma (Kanpur
Distt. South cum Etawah Distt.—
East): With your permission, I would
like to draw your attention and the
attention of the House to the Resolu-
tion passed by the Council of States,
in this connection. According to that
Resolution, this Joint Committee will
be governed by the Rules of Procedure
followed by that House, which means
that the chairman of this Committee
will be from that House, and that this
Joint Committee in which the majo-
rity of the Members will be from this
House, will submit their report to
that House. In these circumstances,
should we, without going into this
particular part of that Resolution. pass.
this motion?

Shri M. Khuda Baksh (Murshida-
bad): Sir, may I make a submission
on the point raised by my hon. friend?”
I have seen the Resolution in the un-
corrected copy of the proceedings of
the other House. It is specifically
laid down therein that the Rules of
Procedure etc., as has been already
mentioned by my hon. friend. will be
those of the other House. He has also
mentioned that the majority of the
Members that shall serve on that Com-
mittee will be from this House. The
Members from the other House, I
understand, number 15. while the
number of Members from this House
is 30.

There is one other thing to which
my hon. friend has not drawn your
attention, wviz. that the Resolution,
when it was presented to this House,
was not In its entirety, as passed by
the other House.

We are here asked to give our con-
sent or approval to the Resolution
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passed by the other House. Therefore,
Sir, 1 thought that it would be pro-
per that the entire Resolution passed
by the other House should have been
presented to this House. Otherwise,
we are not in the know; we are not
in possession of the proceedings of
that House. It was only because this
matter was mentioned in the Lobby
that my hon. friend and I had an
opportunity of looking into the debate
in the other House and we found that
the Resolution as passed by that House
‘was not presented before this House.
Hence, Sir, this difficulty has arisen.
‘We are not in possession of the Resolu-
tion passed by the other House.
“Therefore, I would suggest that the
Resolution as passed by them—be-
cause we are not in a position to
amend it—shall have to be passed over
to the other House for amendment
‘before we can dccept it. Otherwise,
‘we shall be bound by that Resolution
as such, which, I think, would be in
gross contempt of this hon. House.

Shri S, V. Ramaswamy (Salem): On
a matter of clarification, Sir?

Dr. Lanka Sundaram (Visakhapat-
nam): Sir, I concur with the statements
made by my hon. friends, Pandit Bal-
krishna Sharma and Mr. Khuda Baksh.
You will see, Sir, that this question
involves vast problems of constitution,
procedure and privilege, and that is
‘why, Sir, I gave notice of a substitute
‘Motion to the Motion of my hon.
friend, the Law Minister. so that if
you in your wisdom consider it pro-
per and necessary, you can have a
{full-dress debate upon the points of
constitution. procedure and privilege
involved before we go into the merits
of the Bill. Frankly speaking, Mr.
‘Speaker, you will see the Bill is not
before this House at all. If you per-
mit me, Sir, we may take up these
points of constitution, procedure and
privilege first and then go into the
merits later on, if that is necessary.
If you permit me, I will move my
motion; otherwise, I will wait till such
time ag is necessary. It so happens

* the debate
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that mine is the only amendment in
the Order Paper.

Mr. Speaker: There are two other
amendments also.

Dr. Lanka Sundaram: They are
amendments to my substitute Motion.

Mr. Speaker: I think he may move
his Motion at this stage and then as
develops, we shall see
actually what the position is.

Dr. Lanka Sundaram: Mr. Speaker,
I beg to move:

That for the original motion, the
following be substituted:

“This House takes note of the
recommendation of the Council of
States that this House do join in
the Joint Committee of the Houses
on the Bill to provide a special
form of marriage in certain
cases, and for the registration of
such and certain other marriages,
and resolves that the following
members of the House of the
People be nominated to associate
with the said Committee:

Shri Hari Vinayak Pataskar,
Shrimati Indira A. Maydeo, Shri
Narhar Vishnu Gadgil, Pandit Bal-
krishna Sharma., Shri Nardeo
Snatak, Shri Ram Saran, Shri
Muhammed Khuda Baksh, Shri-
mati Sushama Sen, Shri Awadesh-
war Prasad Sinha, Dr. Hari
Mohan, Shri Dodda Thimmaiah,
Shri G. R. Damodaran, Shri C, P.
Mathew, Shri Viswanath Reddy.
Shri Tek Chand, Shrimati Sub-
hadra Joshi, Shrimati B. Khong-
men, Shri B, N. Mishra, Shri
N. Somana, Shri Purnendu
Sekhar Naskar. Shri B. Pocker
Saheb, Her Highness Rajmata
Kamlendu Mati Shah, Shrimati
Sucheta Kripalani, Shrimati Renu
Chakravartty, Dr. A. Krishna-
swami, Shri M. R. Krishna, Shri B.
Ramachandra Reddi. Shri P. N.
Rajabhoj, Shri K. A. Damodara
Menon, and Shri Tridib Kumar
Chaudhuri.” ’
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If you permit me and if the House
agrees, I should like to place my argu-
ments before the House so that these
constitutional and procedural points
may be disposed of.

Mr, Speaker: Let me place the
amendment. Amendment moved:

That for the original motion, the
following be substituted:

“This House takes note of the
recommendation of the Council of
States that this House do join in
the Joint Committee of the Houses
on the Bill to provide a special
form of marriage in certain
cases, and for the registration of
such and certain other marriages,
and resolves that the following
members of the House of the
People be nominated to associate
with the said Committee:

Shri Hari Vinayak Pataskar,
Shrimati Indira A. Maydeo. Shri
Narhar Vishnu Gadgil, Pandit Bal-
krishna Sharma, Shri Nardeo
Spatak, Shri Ram Saran, Shri
Muhammed Khuda Baksh, Shri-
mati Sushama Sen, Shri Awadesh-
war Prasad Sinha, Dr. Hari
Mohan, Shri Dodda Thimmaiah,
Shri G. R. Damodaran, Shri C. P.
Mathew, Shri Viswanath Reddy.
Shri Tek Chand, Shrimati Sub-
hadra Joshi, Shrimati B. Khong-
men, Shri Bhupendra Nath Mishra,
Shri N. Somana, Shri Purnendu
Sekhar Naskar, Shri B. Pocker
Saheb, Her Highness Rajmata
Kamlendu Mati Shah, Shrimati
Sucheta Kripalani, Shrimati Renu
Chakravartty, Dr. A. Krishna-
swami. Shri M. R. Krishna, Shri B.
Ramachandra Reddi, Shri P. N.
Rajabhoj Shri K. A. Damodara
Menon, and Shri Tridib Kumar
Chaudhuri.”

Shri M. S. Gurupadaswamy (My-
sore); May I know whether the con-
sent of all these Memberg has been
taken.

Mr. Speaker: 1 presume it must
have been.
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Shri 8. V. Ramaswamy: On a point
of order, Sir. '

Mr, Speaker: Let me first dispose of
the amendment to this amendment.

L]
, Shri N. C. Chatterjee (Hooghly): L
wanted to raise a point of order.

Mr, Speaker: Let me first dispose of
this, Then I will hear all points of
order.

8hri Kasliwal (Kotah-Jhalawar): I
have an amendment to Dr. Lanka
Sundaram’s amendment,

Mr, Speaker: Yes, I am just looking
Into that. He wishes to move it

Shri Kasliwal: I wish to move it
only to project attention on the ques-
tion which has just been raised. I do
not propose to say anything else on
this particular aspect.

Mr, Speaker: Let him move the
amendment,

Shri KasHwal: I beg to move:

In the amendment proposed by
Dr. Lanka Sundaram, printed as No. L
in List No. 1—

for “and resolves that the follow-
ing Members of the House of the
People be nominated to associate with
the said Committee,” substitute—

“but regrets that it is unable to
concur in the said recommenda-
tion.”

Shri M. Khuda Baksh: On a point
of order, Sir.

Mr. Speaker: Amendment moved:

In the amendment proposed by
Dr. Lanka Sundaram, printed as No. L
in List No. 1—

for “and resolves that the follow-
ing Members of the House of the
People be nominated to associate with
the said Committee,” substitute—

“but regrets that it iz unable to-
concur in the said recommenda-
tion.”



2067 Special Marriage Bill

There is a further amendment to
this motion by Mr. S. V. Ramaswamy.,
Does he wish to move it?

Shri S. V. Ramaswamy: I wish to
raise a point of order before moving
my amendment.

Mr, Speaker: My point is, let the
main proposition, the amendments and
the ‘whole subject be in the possession
of the House and then we shall hear
all people who want to say anything
in respect of any point of order cn
the constitution or procedure. That
is why I am asking the hon. Member
to move his amendment first and not
raise his point of order. I shall hear
his point of order also.

Shri M. Khuda Baksh: I wish to
raise a point of order arising from the
amendment which has been just moved
by my hon. friend.

Mr. Speaker: First, let all the
amendments be before the House.

Shri S. V. Ramaswamy: I would
like to know, Sir, whether the main
motion is itself in order.

Mr. Speaker: That will be different.
I have not decided that.

Shri S, V. Ramaswamy: I am not
moving an amgendment to that motion
which is itself not proper.

Mr. Speaker: Then he need not
move it or may move it subject to the
whole thing being in order.

Shri 8. V. Ramaswamy: I am mov-
ing my amendment subject to the
main motion being adopted by this
House. My amendment reads:

In the motion, add the following at
the end:

“whichr will work under the
Rules of Procedure of the House
of the People”.

Mr, Speaker: Amendment moved:

In the motion, add the following at
the end:
“whick will work under the
Rules of Procedure of the House
of the People”.
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Mr. Speaker: So it seems, looking
at the desire of a large number of
hon. Members to raise points of order
on the constitutional aspect, it is
better that we first restrict ourselves
to points of order on the constitutional
position.

Dr. Lanka Sundaram: Mr. Deputy-
Speaker, Sir...... (Interruptions).

Mr, Speaker: Order, order. I am
going to vacate.

Dr. Lanka Sundaram: Coming
events cast their shadows.

[Mr. DEpPUTY-SPEAKER in the Chair]

Mr, Deputy-Speaker, Sir, the House
will realise that I have given notice
of my motion seeking to substitute the
motion of my hon. friend, the Law
Minister, specifically to raise a debate
on the constitution, procedure and
privilege involved in the proposal of
the Government that this House do
agree to the nomination of certain
people to serve on a Joint Select Com-
mittee originating in the other place.
I would like to say straightway, Sir,
that I do not propose to say anything
about the merits of the Bill. Even
though I have got one or two small
points about the contents of the Bill,
I am entirely in agreement with the
Mover of the Bill. I say so because I
heard with considerable amusement
that certain Members opposite or the
party in power, have sought to inter-
pret my motion as constituting a sly
attempt on the part of the mover to
sabotage the Bill. I am here freely
to confess that there is no intention of
that type on my part.

Having said this, Mr. Deputy-
Speaker, the House will not fail to be
struck by a very extraordinary point
involving even on a wider basis the
question of the constitution, procedure
and privilege involved in the motion
of my hon. friend, the Law Minister.
On the Order Paper, Sir, today you will
see there are three distinct motions.
One motlon—apart from the motion
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which is now under debate—is in the
name of the Law Minister—on the re-
commendations of the Joint Committee
of Parliament on allowances and abbre-
viations for Members of both the
Houses. You will notice, Sir, thai a
Joint Committee of both the Houses
appointed on a motion in this House
reported in July last year—17 months
ago—and made certain recommenda-
tions. Even before these recommenda-
tions and the report came for dis-
posal in this House, the designation
or abbreviation “M.P.” has been appro-
priated by Members of the other
House. I do not wish to comment on
the implications of this. There will be
other occasions when the motion pro-
per is taken up. But I am drawing
your attention to this point.

3 rP.M,
Then there is the Prime Minister's

motion on the Order Paper, seeking to
resume the debate which was left un-

finished on May 12th and 13th of this -

year. The motion relates to the asso-
ciation, on our invitation,—that
means, the invitation of this hon.
House—of seven elected Members cof
the other House with the Public
Avcounts Committee of this House.
It so happens that I had spoken on
the motion on 13th May last, and 1
do not wish to repeat any one of those
arguments. But with your permission,
I would request the House to remem-
ber that these three different motions
on the Order Paper today. each in its
own way, seeks to destroy. disrupt
and derogate from our rights, privi-
leges ete. guaranteed under the Con-
stitution.

Shri B. Das (Jajpur-Keonjhar): No,
no. Do not be alarmed.

Dr. Lanka Sundaram: The House
will bear with me. In the case of the
motion regarding the Special Marriage
Bill, the Law Minister seeks the con-
currence of this House with the re-
commendation of the Council of States
for the election of Members to serve
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on the Select Committee. If you see
the motion on the joint committee on
abbreviations and allowances, it wauts
the House to accept the recommeada-
tidns seventeen long months after the
report was made by the joint comn-
mittee which was appointed on the
motion of this House. And finally, the
Prime Minister’s motion attacks the
same problem from another angle. 1t
invites the other House to nominate
seven Membpers to work on our Public
Accounts Committee,

I regret to say this, Mr. Depuiy-
Speaker, but all this and many otler
things which are happening now in
regard to the relationships between
this House and the other House are
done with a view to provoke a con-
stitutional deadlock and crisis. I re-
gret to have to say this, but I say it
without any fear of contradiction. I
wish these methods were straight-
forward, these methods were froutal,
but these things are being sought to
be done in an indirect way, in the
most curious manner imaginable.

Having said this, I will address my-
self to my motion in relation to that
of my hon, friend the Law Minister.
You will recall that intervening in the
debate on the 13th May of this year,
the Prime Minister with reference to
his motion on the Public Accounts
Committee said as follows:—(I am
quoting from page 17, 153—of the un-
corrected debates)—

“It is desirable obviously that
Parliament consisting of these
two Houses should function in a
smooth way, in a co-operative
way, and that each should have
as much opportunity to co-operate
with the other as possible.”

I am sure that no hon. Member cof
this House would have any quarrel
with the Prime Minister in this enun-
ciation. Then the Prime Minister pro-
ceeded:—

“It was for this reason that we
decided to have joint select com-
mittees for particular Bills wher-
ever possible. Many of the argu-
ments raised today may well be
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raised in regard to those joint
select committees. Not all; 1 say
many of them can be raised.”

Sir, I base my approach to this parti-
cular problem in terms of the state-
ment made by the Prime Minister
who, unfortunately, does not happen
to be present with us today because
he is out of town.

Without covering the ground I
sought to cover when I spoke on the
motion ‘of the Prime Minister in May
last, I would like to invite the atten-
tion of the House to the serious iirpli-
cations of the present move of my hon.
friend the Law Minister, who has the
motion in respect of the Special
Marriages Bill in his name.

In the first place, Mr. Deputy-
Speaker, the Constitution does not
leave any doubt as to the relative
powers, functions and procedure in
respect of either House of Parliament.
Article 105(3) clearly states the
powers, privileges and immunities of
each House of Parliament, and of the
members and the committees of each
House. They shall be such as may
from time to time be defiled by Parlia-
ment by law, and until so defined,
shall be those of the House cf Com-
mons, or the Parliament of the United
Kingdom. and of its ~ members and
committees.

My first point is with reference to
Article 105(3). There is no rule so
far made by mutual consent by both
the Houses. governing thig particular
procedure. There is also no provision
for a committee of this character in
the British Parliament.

Article 107 clearly indicates that
apart. from money Bills which are
disposed of in Articles 109 and 117
and in whose case the powers of the
House of the People are supreme, the
relative positions of both the Houses
even In respect of other Bills are not
left in doubt. Clause (1) of this Article
provides for the originating of Bills
in either House. but clause (5) lays
down that Bills pending in the Council
of States shall, subject to Article 108,
iapse on the dissolution of the House
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of the People. The implication is clear,
Once the House of the People dis-
appears from the scene for any reason,
the other House is put out of opera-
tion.

Article 108 deals with the rejection
of a Bill, disagreement to amendments
on a Bill, or the lapse of six months
time after the passage of a Bill by
one House, and the President issuing
summons for a joint session of both
Houses. The language is, “unless the
Bill has lapsed by reason of a dis-
solution of the House of the People”.
Of course, money Bills are completely
outside the scope of this particular
proposition. The main significance of
this point is that even in respect of
Article 108, which provides for joint
sessions of both the Houses, there is
no provision for a joim select com-
mittee even in the case of a joint
session, and none at all about the
Council of States transmitting a
motion to this House for a joint select
committee.

There is one more Article of the
Constitution which I have to examine
here, viz. Article 118, which makes
provision for both the Houses making
their own rules of procedure. Clause
(3) of this Article empowers the
President, after consultation with the
Chairman of the Council of States and
the Speaker of the House of the People,
to make rules as to the procedure
with respect to joint sittings of, and
communications between, the two
Houses. Clause (4) of this Article
provides that the Speaker is to be the
presiding authority at these joint sit-
tings, or in his absence such person
as may be determined by rules of
procedure. In other words, the Speaker
of the House of the People is the
Speaker of Parliament—the Speaker
of Parliament constituted by both the
Houses of Parliament—and there is
no question of this posilion being
detracted from in any circumstances.
That, so far, deals withr the Constitu-
tion.

Now, with your permission. I will
address myself to an examination—as
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briefly as I can—of the rules of pro-
cedure of this hon. House and of the
rules of procedure of the other place.
Our rule 74(3) makes provision for
the introduction of a motion in this
House by the mover of a Bill that it
shall be referred to a joint committee
of the two Houses with the concur-
rence of the Council of States. Our
rule 148, conferring rights on Members
to move motions for select committees,
clearly states: “if the Bill has not
already been referred to a Select
Committee of the Council or to a Joint
Committee of both Houses, but not
otherwise”. It is here that the House
must examine the rules of procedure
of the other House. There is no pro-
vision there for a joint committee of
the type which is envisaged in certain
exceptional circumstances by the rules
of procedure of this hon. House.

Pandit Balkrishna Sharma: Can it
originate here?

pr. Lanka Sundaram: ]I am glad
that my hon. friend has made a refer-
ence to it. Actually, this hon. House
since the first republican elections
moved motions and got two joint com-
mittees appointed, namely, the joint
committee on the Preventive Detention
Bill and the Auxiliary and Air Forces

Bill.

It is here that you must concentrate
»n the position of the other House.
You, Mr. Deputy-Speaker, would re-
call as Chairman of our Rules Com-
mittee that an attempt was made by
the other House last year by sending
to us its draft rule 80-A. Section (4)
of the draft rule 80-A makes it man-
datory that the Chairman of such
committees—for joint committees
originating in the other place—shall
be appointed by the Chairman of the
Council from amongst the members
of the committee, and that thre Deputy
Chairman of the Council of States, it
he it a member of such committee,
shall be appointed Chairman of the
committee. Section (5) of this draft
rule of the other House empowers the
Chairman of the Council of States to

appoint the chairman of a joint com~
mittee if the original chairman was
unable to attend. Then come two
important provisions. Section (8) says.
that the time and place for the meet-
ing of the joint committee shall be
fixed by the Chairman of the Council.
Section (9) says—

“In order to constitute a meet-
ing of the Joint Committee the
quorum shall be one-third of the
number of members of the Council
and one-third of the number of
members of the House in the
Joint Committee.”

That means two quorums in a Joint.
Committee, on the motion of the other
House, as adumbrated in these draft
Rules. Finally, Sir, section 10 of the
Rules provide for variations and modi-
fications of the Rules to be made only
by the Chairman of the Council of
States, meaning thereby that the
powers and functions of the Speaker
of the House of the People are com-
pletely set at naught.

You are aware, Sir, that when this
draft Rule was transmitted to this
House, our Rules Committee have
gone into it a’nd have completely re-
jected it. Our grievance is that when
the Government knows that the Rules
Committee of this hon. House has
totally rejected the propositions made
one year ago by the other House, they
are coming now through the back door
to compel the House to accept them—
a proposition rejected by the Rules
Committee. Obviously, Sir, there can-
not be two quorums. Our rule is to
have one-third of the total members.
You will see that at the moment a lot
of confusion or complication will arise
even about the technical point of
quorum and also the manner in which
the meetings are called and proceed-
ings held. I consider. Sir, that the
rejection by the Rules Committee of
draft rule 80-A of the other Houselis
sufficlent notice to the Government
that they shall not force a constitu-
tional deadlock or crisis on this House,
and I am sorry that the hon. Law
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Minister has been obliged to bring
this motion here through the back
door. Now, Sir, I know most of my
bon. friends would like to enter into
this debate with as much sincerity
and passion,—constitutional passion—
as myself, and I would like to sum~
marise the technical positions involved
in a proposition of this character.

As regards the question of privilege,
who will decide? 30 Members of this
House, 'a majority working under a
chairman nominated by the Chairman
of the other House? Will Members of
this House submit to the discipline,
on questions of privilege, of the chair-
man appointed by the Chairman of
the Council of States? That is the
position. The Constitution says that
th2 powers and privileges will be the
same as in the House of Commons in
the UK. There is no precedent in the
entire Britisk Parliamentary history
of a Joint Committee on the motion
of the House of Lords, with a majo-
rity of the Members of the House of
Commons functigning ‘under the direc-
tion and control and rules of proce-
dure of the other House. What about
minutes of dissent? Every Member of
a Joint Committee is entitled to write
a note of dissent, and the Speaker has
also the power to expunge from the
proceedings phrases or statements
which are unparliamentary or in-
appropriate. Supposing on this Com-
mittee. if my hon. friend’s motion
goes through, some Members of this
hon. House submit a minute of dis-
sent—it is not an academic question.
You, Sir, have so much experience of
Joint Select Committees. It so hapoens
that I have recently experience of
two Select Committees. We know
there was an occasion only this year
a few days ago about expunging of
passages. Will this House submit to
the indignity of being governed by the
presiding officer of the other place?
What about disturbances in a Joint
Committee? Who will control?

Dr. M. M. Das (Burdwan—Reserv-
ed—Sch. Castes): Why should the
Members create disturbances?
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Sbri 8. 8. More (Sholapur): Dr.
Katju will control them.

Dr, Lanka Sundaram: 1 would like
to be taken seriously, Sir, because we
are trying to discuss the question quite
comprehensively and with a sense of
responsibility. In the event of indis-
cipline, whose jurisdiction is it to con-
trol it? Supposing a witness is recal-
citrant, is the Speaker of the House
to deal with him or the Chairman of
the Council of States? What about
payment of allowances, etc.? Is it
from our budget or from their budget.
There will be certain papers produced
before the Joint Committee. The
question whether they are to be kept
secret or confldential has to be decided
by the Speaker, or will this be done
by the Chairman there? Then, pro-
ceeding to the difficulties regarding
voting, there are many doubts regard~
ing the manner in which the votes
are to be cast. I know that at a parti-
cular meeting of a Seleet Committee
of this House a Member declared that
he was breaking the quorum, and he
sat in the same room and broke the
quorum.

An Hon. Member: Name him.

Dr. Lanka BSundaram: My hon.
friend knows it. Actually an hon.
Member of a Select Committee of this.
House declared that he was breaking
the quorum, sat in the same room for
half an hour and the proceedings.
could not be held. These, therefore,
are not academic issues. Who is to.
take disciplinary action in such cases?
It related to the Estate Duty Select
Committee, of which I was a member.,

Finally, there is a very important.
point. Even if the hon, House will not
accept all my points, I think they will
accept this at least. The practice in
this House is this. The Chairman of
a Select Committee is nominated by
the Speaker on grounds of competence,
The latest example is the Government
Assurances Committee, and a Mem-
ber of the Opposition is the Chairman
of this Select Committee. It is some-
thing of extraordinary constitutional,
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procedural and even political import-
ance. You know what happens now,
and I say the reverse will happen in
this case. Today, suppose, there is a
3 to 1 majority, and, suppose the re-
verse to be the case tomorrow or the
day after in this Parliament or in one
of the State Legislatures. What will
be the position then? You cannot run
a Select Committee on the basis of
parties or political principles. Select
Committees are committees which are
the servants of the House, with certain
special duties assigned to them, which
they should perform before sending the
issues for disposal by the House. Again,
who will keep the records of the pro-
ceedings of the Joint Selct Committee as
adumbrated by the motion before this
hon. House. These are some of the
technical questions which the House
must examine before this motion is
allowed even to be considered.

There are two other points I would
like to make. Whatever is done in
the case of this Bill, there are two
other Hindu Reforms Bills, and most
of these points have been brought to
the notice of the appropriate authori-
ties in charge of the Bill. Are we to
go through the same wrangling all
over again before the House adjourns.
And, all the three Bills must be refer-
red to the Joint Select Committee be-
fore the House adjourns. It is some-
thing which is extraordinary and
something which is unheard of. Having
said this, I would like to say a couple
of words on the theory of bicameral
legislature. What is the position of
the other House? It is a revising body
and a body of elder statesmen, supposed
to work in a calm atmosphere, an at-
mosphere completely divested from the
rough and tumble of this House. Article
75(3) of the Constitution says that
the Council of Ministers shall be
collectively responsible to the House
of the People. The position is clear.
‘They are only to step in in cases
where we go wrong. That revising
position is now sought to be converted
into a position of co-equal power.

An Hon. Member: Superior power.

Dr. Lanka Sundaram: Yes, superior
in certain respects, with the result
that the Rules Committee in its report
to the House has brought out the posi-
tion clearly, and said that the present
position might be maintained and a
step need not be gone further. I am
raising this debate particularly with a
view to laying down and putting be-
yond a shadow of doubt the proce-
dure for the constitution of Joint
Select Commiittees. 1 would like to
say—I am sorry the Leader of the
House is not here—that there seems
to be a curious twist.........

Mr. Deputy-Speaker: What is the
exact provision in the Resolution
there? Have you got it here?

Shri Biswas: In the other House?

Dr. Lanka Sundaram: I shall finish
my speech in a couple of minutes,
Sir, before the Law Minister answers
your point. I have seen the resolution,
of course.

Shri Biswas: If you will please give
me a minute, I will search it out from
my papers here—] am sure I have
brought it here with me.

Mr. Deputy-Speaker: All right.

Dr. Lanka Sundaram: There seems
to be a curious twist about the manner
in which "the mechanism of party
approach to cover the legislation has
functioned in this regard. I am sorry
to have to say this, but such of us in
this House, irrespective of party. who
are wide awake, know exactly what
has happened. It is an attempt to side-
track, it is an attempt to get things
done by the back door when the right
royal approach of amending the Con-
stitution is there. The gravamen of
my argument is this. My friend oppo-
site wants to have the best of both
the worlds. But our rules do not per-
mit the motion for discussion in this
House. And yet he brings it. Why do
they not change the rules? I have
tried to show it that the Constitution
does not permit it—a position of this
character. Why do not they amend
the Constitution? These are questions
which are not academic to my mind,
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and I declare that posterity will judge
us. Being the first republican Parlia-
ment, we have to set down very ade-
quate, just and enduring rules of pro-
cedure, and without that parliamen-
tary democracy cannot work. Very
soon, through very important changes
in some parts of the country, the
party opposite may not be able to run
the administration. It is not wishful
thihking, but look at the danger; you
are making it a pawn in the political
game. For God’s sake, do not do that.
The rules of procedure should be
binding for ever for all parties, and
there must be a precedent of concrete
value.

Finally, last time, I remember, Mr.
Deputy-Speaker, the hon. Prime
Minister brought in a motion about
the Public Accounts Committee and
all that. A three-line whip was issued
by the party. It is their concern, but
not mine. but even today, I appeal to
my friends, especially the Law Minis-
ter, to leave the motion to the free
vote of this House. Then you will
know the result. This is a request
which is not unréasonable, and if they
want to exercise that party whip and
mandate, I have no quarrel, because I
do not belong to that party. This is a
question which has nothing to do with
any party controversy or quarrel. It
is only a constitutional, procedural
point, and that is why I gave notice
of my amendment seeking to substi-
tute the motion of the hon. Law
Minister and to raise this discussion
on constitutional procedure. If the
vote is free, I am sure the result will
not be in doubt at all.

Dr. N. B. Khare (Gwalior): I ask
for an information: whether this House
can consent to the appolntment of a
Select 'Committee to consider a Bill
without at all agreeing with the prin-
ciples of the Bill?

Mr. Deputy-Speaker: That will also
be considered.

Shri Biswas: The resolution as
passed by the Council of States and
sent lo this House is this:

“I'hat the Bill to provide a
special form of marriage in cer-
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tain cases, and for the registra-
tion of such and certain other
marriages be referred to a Joint
Committee of the Houses consist-
ing of 45 Members, 15 Members
from the Council of States,
namely,..."”

the names are given in the resolution—

“and thirty Members from the
House of the People; that in
order to constitute a sitting of
the Joint Committee, the quorum
shall be one-third of the total
number of Members of the Joint
Committee; that in other respects.
the rules of procedure of this
Council relating to Select Com-
mittees will apply with such varia-
tions and modifications as the
Chairman may make; that this
Council recommends to the House
of the People that the House do
join in the said Committee and
communicate to this Council the
names of Members to be appoint-
ed by the House to the Joint Com-
mittee and that the Committee
shall make a report to this Coun-
cil within two months after its
appointment.”

Shri N. C. Chatterjee: Mr. Deputy-
Speaker, Sir, I do maintain that this

“motion is thoroughly illegal, wultra

vires and is repugnant both to the
Constitution of India and the Rules
of Procedure and Conduct of Business
of the House of the People. Therg is
no rule in the rules of procedure of
our House which permits or sanctions
any such motion. If you kindly turn
to rule 74, you will find the heading
is “Motions after introduction of

Bills”.

“When a Bill is introduced, or
on some subsequent occasion, the
member in charge may make one
of the following motions in re-
gard to his Bill, namely:-

(i) that it be taken into ccisidc-
ration; or

(ii) that it be referred to =&
Select Committee of the House;
or
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(iii) that it be referred to a
Joint Committee of the Houses...”
or

(iv) that it be circulated for
the purpose of eliciting opinion
thereon:”

Now, Sir, this Bill has not at all
been introduced in the House of the
People. There has been no motion
moved with regard to the introduction,
and we have got nothing to do with
this Bill. It is not pending before us,
and therefore, I maintain that the
motion of the hon. Law Minister is
against the rule.

I now, take, Sir, more fundamental
points. The constitution of this Parlia-
ment is bicameral, as my friend Dr.
Lanka Sundaram has pointed out.
Articles 79 to Bl make it clear that
Parliament shall consist of two Houses.
Law passed by Parliament means law
passed by both the Houses foilowed
by the assent of the President, sub-
ject, of course, to the paramount pro-
vision that money Bills should not be
passed by the Council in which sphere
the House of the People has the
power. That is covered by article 108.
Now. if you look at article 118(1).
each House is to function under the
rules to be framed by them. The
Constitution provides that you have
got® the power to frame the rules and
that rule shall be binding and we
shall be governed by  those
rules. Article 118(1) says so.
The Constitution, therefore gives
us the authority to frame rules.
“Each House may make rules for
regulating, subject to the provisions
of this Constitution, its procedure
and the conduct of its business”.
Under that article we have framed
rules and they are binding on us.

If a motion for leave to introduce
a Bill is carried, then it may be refer-
ved to a Select Committee or taken
up for consideration. After the Bill
passes through all its stages, it has
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to be passed by a House in which it
was introduced.

Now, Sir, if you will kindly turn to
article 108 of the Constitution. you
wil] find—and I submit that it is the
most relevant article—the following
provision:

“If after a Bill has been passed
by one House and transmitted to
the other House—

(a) the Bill is rejected by the
other House; or

(b) the Houses have finally
disagreed as to the amendments
to be made in the Biil; or

(c) more than six months elapse
from the date of the reception of
the Bill by the other House...."

Then, the President can take certain
courses of action. Therefore. Sir,
under this article, after a Bill has
been passed by one House, only then
it can be transmitted to the other
House. Our rule also contemplates
that course. If you look at rule 142,
you will see that it is also in con-
formity with the Constilution. In the
chapter relating to “Bills originating
in the Council and transmitted to the
House”, it is clearly stated by rule
142 thus:

“When a Bill originating In the
Council has been passed by the
Council and is transmitted to the
House the Bill shall, as soon as
may be, be laid on the Table.”

Then, Sir, rule 144 provides for
motions for consideration, and rule
145 for discussion. I may submit, Sir,
that the only way that this House can
take cognizance of the Bill is by com-
plying with the provisions of rules,
142, 143, 144 and 145. The condition
precedent is, Sir, that it must be
passed in one House, and then trans-
mitted to this House. It is only then
that you can take cognizance of i+
and you can then deal with the Bill.
This Special Marriage Bill was intro-
duced in the Council of States. It was
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debated there fully. The Council
approved of the Bill and it resolved
that this Bill be referred to a Joint
‘Committee of the two Houses. Now,
Sir, I maintain that the hon. Law
Minister's motion is not in order be-
«cause it will constitute a bad prece-
dent, a dangerous precedent and if I
may quote what Mr. Khuda Baksh
said, it is certainly discourtesy shown
to this House if not contempt of this
House.

Sir, I am using the word ‘discourtesy’
because it has been pointed out in
May's Parliamentary Practice that a
resolution like this is always resented
by the House of Commons as dis-

., courtesy. I am reading, Sir, from the
latest edition of May’s Parliamentary
Practice—15th edition—page 641. There
it is put down:

“It was formerly the practice,
when either House desired to
refer a matter, or to commit a bill,
to a joint committee, for that
House to appoint a committee, and
send a message to the other
House to inform it of the appoint-
ment, and to request it to appoint
an equal number of its members
to join with the committee ap-
pointed by the first House.

This course is not only incon-
venient, as in the event of the
other House not complying with
the request, the order for the ap-
pointment of the committee would
have to be discharged, but now
would be regarded as discourteous
to the other House.”

Sir, our rules do not permit it. It
is an act of discourtesy and I submit,
Sir, that this should be held out of
order. It is a bad precedent. The
House has got to discuss the BIll. It
has not accepted the principle of the
Bill. Yet, the Law Minister asks this

Mr. Deputy-Speaker: I understood
from the passage to mean that it is
discourtesy to the other House—the
Council.

Shri N. C. Chatterjee: No. Dis-
courtesy to the House which is com-
manded. The other House says: “We
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have discussed the Bill. We have
approved the principles of the Bill. We
appoint a Committee. We ask you to
send some Members to the Joint Com-
mittee”. That, Sir, is resented and is
discourteous or contemptuous.

Now, I come to a more fundamental
consideration. I maintain that the
Council of States is not at all com-
petent to ask this House to select re-
presentatives to serve on their Com-
mittee. Firstly, this Bill is not at all
before them; secondly it is not pend-
ing before this House; thirdly no
motion has been moved for the con-
sideration of this Bill; fourthly no
motion for consideration has been at
all passed by this House. It is only
after a Bill is on the Order Paper
and the House is in possession of it
and the leave for introduction of it
has been moved and it has been
granted, that there can be a request
for reference to a Select Committee.
Rule 74 envisages the question of
reference to Select Committee will
arise only on this condition.

We are not using the word ‘dis-
courtesy” purely out of any inflated
notion of our importance, or to drama-
tise any cleavage between the two
Houses. We are not resenting this in
a light-hearted manner. Really this
House is being asked to send its nomi-
nees to a Select Committee which will
in fact be a committee of the other
House, functioning under the guidance
of the Chairman of the Council of
States, to discuss something which is
not at all before the House. There-
fore, this House should not at all
entertain any such motion.

Article 108 of the Constitution en-
visages that one House can deal with
a Bill only after the transmission stage
is over. Under the same article the
Bill has to be laid on the Table. Sir,
rule 142 of our Rules of Procedure
is perfectly clear on this point. It
reads:

“When a Bill originating in the
Council has been passed by the
Council and is transmitted to the
House the Bill shall, as soon as
may be, laid on the  Table.”
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Then you can consider it and then
you can discuss it. Now, this stage
has not yet arisen. Therefore, we are
not raising this merely as a debating
point, a technical point, or legal dis-
quisition. I am pointing out, Sir, that
this kind of dangerous precedent, if
accepted by the House, will lead to
anomalous situations. It will be
dangerous. Acceptance of the hon. the
Law Minister’s motion will mean that
this House will really subordinate it-
self to the other House, and we should
never be a party to that kind of sub-
ordination.

Although some members may be
chosen from the House of the People,
to participate in the Joint Committee,
the report will be submitted to the
Council of States. Sir, I do not know
if we have got the printed report of
the Council of States proceedings. It
is headed, Council of States Debates,
16th May 1953 and 16th September
1953. On the 16th September the Law
Minister moved the motion and it says
clearly:

“In other respects (with respect
to quorum, etc.) the Rules of Pro-
cedure of the Council of States
relating to Select Committees will
apply.”

Therefore, Sir. our nominees, the
nominees of the House of the People
will be completely functioning under
the Rules of Procedure of the Council.

Another amendment has been intro-
duced: “with such variations and such
modifications as the Chairman of the
Council of States may make”. This
will completely be under their domi-
nation. The Joint Committee will make
the report to the Council of States.
Therefore, although we shall be nomi-
nating our men, our members, to serve
on that Committee, that Committee’s
report will be made to the Council of
States. The Council of States will then
consider that report. It may reject it.
or it may amend it. But what about
this House? It won't come here; it is
not coming here. A Select Committee
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of this House will, therefore, be work-
ing purely under the direction and
contral of the other House.

Now, Sir, I would draw the atten-
tion bf the House to our rules on
Select Committees on Bills. Under
rule 78:

“(1) The Chairman of the Com-
mittee shall be appointed by the
Speaker from amongst the mem-
bers of the Committee:

Provided that where the Deputy-
Speaker is a member of the Com-
mittee, he shall be appointed
Chafrman of the Committee.”

Mr. Deputy-Speaker: In case a Bill
is introduced here and during con-
sideration stage there is a motion for
reference to a Joint Select Committee,
under rule 75 “If a member in charge
moves that the Bill be taken into con-
sideration, any member may move as
an amendment that the Bill be refer-
red to a Select Committee of the

_ House, or a Joint Committee of the

Houses with the concurrence of the
Council”.

Therefore, when a Bill is introduced
in this House and a motion for con-
sideration is made as an amendment,
it is open to any hon. member of this
House to move that the Bill be refer-
red to a Joint Select Committee of
both Houses. If that motion is carried,
the Chairman of that Joint Committee
under rule 77 has to be appointed by
this House. Is that the meaning?

Shri N. C. Chatterjee: Yes, by the
Speaker.

In this connection I would refer the
House to rule 84 which reads:

“The meetings of a Select Com~
mittee shall be held on such days
and at such hour as the Chair-
man of the Committee may fix:"

If you are on that Committee, then
you automatically become the Chair-
man of that Committee; you shall fix
and regulate the proceedings of that
Committee.
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Mr. Deputy-Speaker: Therefore, in
the Joint Select Committee I ought not
to be nominated as a member?

Shri N. C. Chatterjee: You cannot
be there as Chairman. Under Rule 88:

“A Select Committee shall have
power to require the attendance
of persons or the production of
papers or records, if such a course
is considered necessary for the
discharge of its duties.”

Then, kindly look at the proviso:

“Provided that if any question
arises whether the evidence of a
person or the production of a
document is relevant for the pur-
poses of the Committee, the ques-
tion shall be referred to the
Speaker whose decision shall be
final:”

Therefore, Sir, that power is being
taken away.

Then again, please refer to rule 91
which reads:

“(1) The Speaker may from
time to time issue such directions
to the Chairman of the Com-
mittee as he may consider neces-
sary for regulating its procedure
and the organisation of its work.”

That power is being taken away.
Qur Speaker cannot give any direc-
tion to the Chairman of that Com-
mittee which is going to be appointed.

Then, look at rule 91, sub-rule (2):

“If any doubt arises on any
point of procedure or otherwise,
the Chairman may if he thinks
fit, refer the point to the Speaker
whose decision shall be final.”

These are very important provisions.
The House is being asked to concur
in a recommendation of the Council
of States. Unfortunately we have not
got the printed copy of the resolution
passed by the other House. If one
looks at the resolution carefully, he
will find that it says clearly: “In other
respects rules of procedure of. this
Council shall apply”.

588 PSD.
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Therefore, all our rules regarding
proceedings of Select Committeeg are
being abrogated, are being made in-
applicable. The Law Minister’s motion
seems to be very innocuous. Accept
the recommendation and kindly come
and join the Joint Committee. Kindly
wipe out all your rules, all your pri-
vileges, all your Speaker's prerogatives,
all your self-respect and come and
join as a subordinate functioning com-
pletely under the domination of the
other House.

Mr. Deputy-Speaker: Iy it open
under the Rules of Procedure of the
other House by a resolution to say
that the Speaker of this House may
appoint a Chairman?

Shri N. C. Chatterjee: Let the other
House pass that, then we shall con-
sider it. But the recommendation, as
it stands, simply means: you concur
in the appointment as envisaged in
this resolution of the Council of States;
you shall have to function according
to the rules of procedure of the Coun-
cil of States; those rules can be varied,
can be modifled, can be altered at any
time that the Chairman of the Council
of States may choose to and the Joint
Committee shall make a report to the
Council of States.

Not only that. If we accept this
motion what happens? According to
the Law Minister’s motion the Rules
of the other House will come into play.
Only one rule is abrogated, that is
rule 61, which deals with gquorum.
Apart from that, all the other rules
have full play. Under rule 60 the
Chairman of the Committee shall be
appointed by the Chairman of the
Council of States from amongst the
members of the Committee. However
eminent and desirable a person may
be chosen, he cannot be appointed
Chairman; it must be from among
their Members.

Mr. Deputy-Speaker: Let us under-
stand things correctly. It is a joint
committee that is envisaged. “From
amongst the members of the Com-
mittee” in a joint eommittee K may
mean Members of both Houses.
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Shrl N. C. Chatterjee: No, Sir.
Kindly see the resolution passed. The
resolution is that “in other respects
the Rules of Procedure of this Council
relating to Select Committee shall
apply”. The Rules of Procedure relat-
ing to Select Committees begin from
rule 59 of that House. 59, 60, 62 and
so on, every rule applies, except rule
681 relating to quorum which is pro-
tanto varied or superseded.

Then look at rule 62. “If a member
is absent from two or more consecu-
tive meetings of the Select Committee,
without the permission of the Chair-
man of the Select Committee, a motion
may be moved in the Council of States
for the discharge of such member
from the Select Committee”. A very
peculiar position for any of our Mem-
bers to accept!

Then rule 66 says ‘‘The meetings of
a Select Committee shall be held on
such days and at such hour as the
Chairman of the Committee may fix".

Rule 68 says “If notice of a proposed
amendment has not been given before
the day on which the Bill is taken up
by the Select Committee, any member
may object to the moving of the
amendment and such objection shall
prevail unless the Chairman of the
Committee allows the amendment to
be moved”. If you put in thirty Mem-
bers from here they will be completely
at the mercy of their Chairman.

Then rule 70 says “If any question
arises whether the evidence of a per-
son or the production of a document
{s relevant for the purposes of the
Committee, the question shall be refer-
red to the Chairman of the Council
of States whose decision shall be final”.

An Hon. Member: It is their com-
mittee.

Shri N. C. Chatterjee: They have
deliberately put in a clause which is
candid and clear that the Chairman of
the Council of States shall decide all
questions—of privilege, procedure, re-
levancy or irrelevancy, production of
documents etc.
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And then rule 73 says “The Chair-
man of the Council of States may
from time to time issue such direc-
tions to the Chairman of the Com-
mittee as he may consider necessary
for regulating its procedure and the
organisation of its work”. Therefore,
not -only the Speaker cannot do it, but.
the Committee also must function
under the directions of the Chairman
of the Council of States. They have
deliberately taken these powers.

Mr. Deputy-Speaker:
harm? .

Shri N. C. Chatterjee: Sir, your
question gladdens the heart of the
Law Minister.

Dr. Lanka Sundaram: May I recall,
Sir, that in the Rules Committee over
which you presided you gave the
answer in paragraph 5?

Shri Biswas: Sir, will you kindly
direct the Secretary to produce before
this House the copies of the Resolu-
tions which were passed by this House
referring two Bills, to which reference

What is the

. has been made, to a joint select com-

mittee of both Houses? In what terms
were those resolutions framed? Come~
pare those terms with the terms of
the Resolution which the Council of
States has passed to this House.

Shri N. C. Chatterjee: Therefore,
they reciprocate it, Sir, in the proper
spirit! It is a very {lluminating point
made by the hon. the Law Minister!

Shri Biswas: In discussing points of
constitutional law and propriety you
need not refer to the action you have
already taken? -~

An Hon, Member: We are the
people.

Dr. Lanka Sundaram: Will the hon.
Law Minister kindly see article 118 of
the Constitution?

Shri N. C. Chatterjee: Has he seem
article 1187

Shri Biswas: Unfortunately I have.

Shri N. C. Chatterjee: Clause (4) of
article 118 says that at a joint sitting
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of the two Houses the Speaker of the
House of the People shall preside.
Therefore the Constitution makes the
Speaker paramount, and even in a
joint sitting of the two Houses he shall
preside, and not the Chairman of the
Council of States, however eminent he
might be. That is what the Constitu-
tion says and that is what the Consti-
tution-makers provided. Does my hon.
friend suggest that it would be per-
fectly - proper for anybody nominated
by the Chairman of the Council of
States to preside over a joint com-
mittee which ought to emerge from a
joint sitting of the two Houses?

And then rule 77—that wonderful
rule—of the Council of States says:
“The Report of the Select Committee
on a Bill together with the minutes of
dissent, if any, shall be presented to
the Council of States by the Chairman
of the Committee or in his absence
by any member of the Conmmittee”.
You can never expect that with thirty
Members there will be no minute of
dissent; there may be fifteen. They will
all have to be sent to that Chairman
and they will then go to the Council
of States. It says “shall be presented
to the Council of States by the Chair-
man of the Committeee or in his
absence by any member of the Com-
mittee. It obviously means that the
Chairman of the Committee must be
a Member of that House. If you, Sir,
are there as our nominee you cannot
function ag the Chairman.

Then there is another rule, rule 79,
which says that after the presentation
of the final report of the Select Com-
mittee on the Bill, the member in
charge may move that the Bill be
taken into consideration or be re-
“committed, etc.

Mr. Deputy-Speaker: Order, order.
Let there be less of talk. The hon.

Member is developing his point. Let
us hear it.

Shri N. C. Chatterjee: The motion
of the hon. Law Minister in my humble
submission is certainly repugnant o tie
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letter and the spirit of the Constitu-
tion and the Rules of Procedure of this
House. Under article 118(4) of the
Constitution in a joint sitting our
Speaker shall preside. He shall have
the determining voice, on questions of
privilege, procedure, etc. According to
my interpretation of the Constitution
a joint committee can really emerge
out of a joint sitting. In that case our
Speaker will have a dominant voice.
And, obviously, our Speaker will nomi-
nate the Chairman of the Committee
and all the procedure shall be decided
by him. I submit, Sir, that this motion
ought to be withdrawn. (Several hon.
Members: Withdraw, withdraw). We
are elected Members. We should have
paramount powers. All our minutes of
dissent must be submitted to youw.
Our Speaker and, in his absence, you,
Mr. Deputy-Speaker should have all
the power. The Members of this House
must have the final and dominant
voice. We are not going to function in
a subordinate capacity as ancillary or
auxiliary, at the behest of the Law
Minister. (An hon., Member: At their
mercy).
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[The Minister of Edncation and
Natural Resources and Scientific Re-
search (Maulana Azad): I think that
in view of the trend the Debate has
taken just now it will not be proper
to carry it on any further. It would
be better to postpone it for the pre-
sent and to take up some other item.
so that we might be in a position to
consider the issue dispassionately at
a later stage.]
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Dr. Lanka Sundaram: Long live the
Speaker.

Mr. Deputy-Speaker: Order, order.
The matter has been taken up. May
I suggest to the Deputy Leader to
make a formal motion that this matter
do stand over to some other date or
be adjourned to some other date? The
House must approve of that.

Shri S§. 8, More: He can make a
motion.

Mr.” Deputy-Speaker: The Law
Minister may make a motion.

Dr. N. B. Khare: On a point of in-
formation, Sir, if I want to shine your
shoe, who can prevent me?

Shri Biswas: I do not quite follow
the suggestion that was made by the
hon. Deputy Leader. Unfortunately, I
could not understand the language.

l-”s & H,;L. b H ﬂlji U”’p
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[Maulana Azad: My proposal was
that it should be postponed.]

Shri Biswas: 1f the suggestion is,
Sir, that we might sit round a Table
and discuss the matter and that the
motion may stand over for a day or
two, that is one thing that I can
appreciate; instead of letting off air
on the floor of the House, it is much
better if we could examine and come
to a sensible decision. (Interruption).
And I am confident that the principle
which is found here in this Resolution
represents a sensible decision.......

Some Hon. Members: No, no.

Shri Bilswas:.......... emulating the
action of this very House in this res-
pect. However, I have no objection to
the matter being held over if it is to
be discussed in a cool atmosphere, and
in an absolutely dispassionate attitude.
It is no use bringing your closed minds
to a question on the plea of taking
time to discuss it.

Sardar Hukam Singh (Kapurthala-
Bhatinda): Sir. I take objection to the
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implications of the statement of the
hon. Law Minister. He has heard us
say that this House takes strong objec-
tion to the Resolution passed by the
other House. At the same time, it has
been stressed that that Resolution ex-
presdes a sensible decision which
means that our objection is something
else than sensible. I do not think it
should be allowed to be stated here in
regard to a discussion that has taken
place.

Some Hon. Members: Withdraw.

Shri Biswas: I have said that what
I have done, I have done as a sensible
sentient being. (Interruption).

Shri K, C. Sodhia (Sagar): Is this
not sensible?

Mr. Deputy-Speaker: Order, order.

395 802Ul &z paes 1 0N Uy
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[Maulana Azad: I beg to move:

“That the debate on the motion
may be adjourned.”]

Shri M. L. Dwivedi (Hamirpur
Distt.): On a point of order, Sir.......

Mr. Deputy-Speaker: Order, order.
Here is a motion for adjournment of
this debate.

Shri M. L. Dwivedi: I have a point
of order.

Mr, Deputy-Speaker: I have heard
that point of order relating to the
Resolution as sensible. I shrall put this
motion to the House first. Then, I shall
come to the point of order later.

TR PR R SR N
- XS
[Maulana Asxad: Till tomorrow or
for two days.]

Mr. Deputy-Speaker: Today is the
14th. Until the 18th. All right:
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Pandit Thakur Das Bhargava (Gur-
gaon): May I make an amendment to
this motion. If they want postpone-
ment, let it be postponed for a week,
so that our Speaker and the Chairman
of the Council of States and some
other persons may put their heads to-
gether and evolve some new rules for
a Joimt Committee of this kind if they
are necessary or indispensable. There
are no rules today. I do not want it
to bé postponed for a day. That would
not serve any purpose. It may be post-
poned for a sufficiently long time so
that there may be some decision.

Mr. Deputy-Speaker: The question
is:
“That the debate on the motion
be adjourned till the 16th Decem-
ber, 1953."

The motion was adopted.

Mr. Deputy-Speaker: The debate is
adjourned to the 16th, Now, Shri M. L.
Dwivedi: what is the point of order?

srgwo gmo frat: I want to
raise a point of order. w¥t SarsaE
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Mr., Deputy-Speaker: There is no
point of order. The Constitution has
given 15 years. I am afraid, he has
10 more years or 13 more years.

sft Qo gme fyudt: ww ¥ w7
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freze fat witee @ w7 %

The House will now take up the
next item in the agenda: the Coir In-
dustry Bill
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BUSINESS OF THE HOUSE

Mr. Deputy-Speaker: There are other
items in the agenda. The motion on
the Special Marriage Bill has been.
adjourned. I must take up the other
Resolutions unless the House agrees.
not to take them. Resolution regarding
Members’' salary and allowances.

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha): I

_request that that also may stand over.

Mr. Depaty-Speaker: Is it the general
desire that discussion on this Resolu--

tlon may also stand over?
Several Hon, Members: Yes.

Mr. Deputy-Speaker: That is the’
general desire. The debate is adjourned.

Then comes the motion regarding
nomination of Members of the Council
of States to the Public Accounts Com-
mittee. It is part hesard. Should that
also stand over?

Shri Satya Narayan Sinha: I request
that that also may stand over,

Mr. Deputy-Speaker: That would
also stand over. Now, Shri T. T.
Krishnamachari.

COIR INDUSTRY BILL

Mr. Deputy-Speaker: The House will
now take up the Coir Industry Bill as
amended by the Council of States.

The Minister of Commerce (Shri
Karmarkar): I beg to move:

“That the following amendment
made by the Council of States in
the Bill to provide for the control
by the Union of the Coir indus-
try and for that purpose to estab-
lish a Coir Board and levy a cus-
toms duty on coir fibre, coir yarn
and coir products exported from
India, be taken into consideration,
namely:—

“That In sub-clause (4) of clause
17 of the Bill, for the words ‘the
House of the People' the words
‘both Houses of Parliament’ shall
be substituted.”

Sir, this is self-explanatory.
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Mr. Deputy-Speaker: It requires
that all the rules should be placed on
the Table of the House. Now, they
want that they should be placed in
both the Houses of Parliament.

Shri Karmarkar: That is the effect
of the amendment.

4 P.M.

Mr. Deputy-Speaker: This is a very
formal one. Both Houses are neces-
sary. The question is:

That the following amendment made
by the Council of States in the Bill to
provide for the control by the Union
of the Coir Industry and for that pur-
pose to establish a Coir Board and
levy a customs duty on coir fibre, coir
yarn and coir products exported from
India, be taken into consideration,
namely:

“That in sub-clause (4) of clause
17 of the Bill for the words ‘the
House of the People’ the words
‘both Houses of Parliament’ shall
be substituted.”

The motion was adopted.
Shri Karmarkar: I beg to move:

“That the amendment made by
the Council of States in the Bill
be agreed to.”

Mr. Deputy-Speaker: The question
is:

“That the amendment made by
the Council of States in the Bill
be agreed to.”

The motion was adopted.

INDIAN TARIFF (SECOND
AMENDMENT) BILL

The Minister of Commerce (Shri
Karmarkar): I beg to move:

“That the Bill further to amend
the Indian Tariff Act, 1934, be
taken into consideration.”

Sir, the main objects of the Bill are
three fold: first to grant protection to
the power and distribution transfor-
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mers industry; second, to continue pro-
tection to four industries mentioned
in the Statement of Objects and
Reasons: and third, to discontinue pro-
tectibn to the dry battery industry.

As required under Section 16(2) of
the Tariff Commission Act, 1951,
copies of the Commission’s Reporis in
these cases and Government's resolu-
tions thereon were laid on the Table
of the House during the last session of
Parliament. Copies have also been
placed in the Parliament Library for
purpose of reference by the Members.

I may state at the outset that the
power and distributionr transformers
industry in India is of comparatively
recent origin. It has special import-
ance in the economy of the country.
Transformers are essential links be-
tween generation and distribution of
electricity and have a large and ex-
panding market in the country. The
principal units are fairly efficient and
well managed. The industry has built
up a nucleus of specialised technical
personnel and it is now established on
a sound basis. It has already achieved
substantial success in manufacturing
products of fairly good quality and has
taken steps to utilise indigenous mate-
rials to a considerable extent. Its ex-
pansion will therefore encourage the
development of ancillary industries.
The House will recognise that the
quantum of protection of 10 per cent.
ad valorem does not impose any addi-
tional burden because it is merely a
conversion of the existing revenue rate
into a protective one.

1 have given this brief resume of
the development of this industry in
the country not to give any assessment
of its achievements but only to em-
phasise that we have to take into
account the contribution which the in-
dustry has made towards employment
and industrial development. I hope the
House will agree that this is an indus-
try which no one would wish to see
languish for lack of such assistance
a8 can be glven without sacrifice of
other equally important interests.
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With regard to the other parts of
the Bill, the Tariff Commission carried
out a review of the manner in which
protection to the Glucose, the Hydro-
quinone, the Plywood and battens for
‘tea-chests, the Wood screws and the
Dry battery industries had operated.
In the case of the Glucose industry,
Government have accepted the Com-
mission’s recommendations that pro-
tection should be continued for an-
other year up to the 31st December,
1954. At the same time, Government
have issued a warning to the effect
that unless the industry makes good
use of the opportunity for development
and expansion since afforded by the
imposition of a higher rate of 50 per
«<ent. ad valorem and increased its out-
put by the end of 1954, it may not be
possible to continue to give any kind
of protection beyond that date.

Protection is also continued for
two years in the case of the hydro-
quinone industry and for four years
in the case of two industries, viz., ply-
wood and battens for tea chests and
the woodscrews. In the opinion of
the Commission, these three industries
have made satisfactory progress and
have Justified the protection granted
to them. The Commission has also ex-
pressed the view that it is in the
national interest to encourage their
production. The Bill, accordingly, seeks
to continue ‘protection up to the
periods recommended by the Commis-
sion. The quantum of protection re-
commended by the Commission in the
case of the Glucose, the Hydroquinone
-and the Wood-screws industries has
already been brought into force by
notifications under Section 4(1) of the
Indian Tariff Act, 1934.

As regards the dry battery indus-
«iry, the Tariff Commission has esti-
mated the fair ex-works price at
Rs. 223 (Estrelas) and Rs, 218
(National Carbon) per 1,000 cells,
while the ex-duty landed cost of im-
ported product ranges from Rs. 191/4/-
to Rs. 327/11/8 per 1,000 cells. The
Commission has, therefore, expressed
the view that the measure of protec-
tion needed by the industry is less
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than that afforded by the normal
revenue duty of 30 per cent. ad valo-
rem and since the domestic industry is
not exposed to any threat of foreign
competition under the present import
policy, the Commission has recom=-
mended that the protection granted to
the industry need not be continued
beyond the 31st December, 1953. Gov-
ernment accepted this recommenda~
tion and the Bill seeks to give effect
to this decision. It will, -however, be
open to the industry to apply for pro-
tection if the considerations on which
the Commission’s recommendations
are at present made do go wrong.

The Bill also seeks to regularise by
law the enhancement of the customs
duty on beody panels including turret
tops and sides for passenger cars as a
result of the decision taken by Gov-
ernment on the Tariff Commission's
report on the Automobile industry,
copies of which are available in the
Library of the House. I hope the
Members are aware of the decisions
reached by Government on the Com-
mission’s report on the Automobile
industry which have already been
given wide publicily. In short, I may
mention that the present high prices
of cars and trucks have inhibited
demands and it is important that the
prices should be reduced and demands
stimulated. For this purpose, the high
rates of duty on different categories
of component parts and accessories of
motor vehicles have been reduced to
40 per cent. on the average from the
31st May 1953, As a result of the re-
duction in import duties on compo-
nents ot motor vehicles, retail prices
of vehicles have registered reductions.
In the case of trucks, such reductions
have gone to the extent of Rs. 2,000.
1 hope further reduction of prices of
molor vehicles will gradually stimulate
the demand for vehicles in the country.

Bir, I do not propose at this stage
to dilate any more on the points
ralsed by this Bill. I shall only be
too happy to answer to such points
as may be raised in this House in the
course of the debate. I move.
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Mr., Deputy-Speaker: Motion moved:

“That the Bill further to amend
the Indian Tariff Act, 1934, be
taken into consideration.”

Shri Natesan (Tiruvallur): 1 wish
to refer to the transformer industry.

Mr. Deputy-Speaker: I am coming
to the hon, Member. I have called
Mr. Kasliwal.

Shri Kasliwal (Kotah-Jhalawar): I
welcome this Bill in so far as it gives
an opportunity to this House to re-
view the Tariff policy of the Govern-
ment from time to time.

Coming to the Bill itself, I would
like to refer especially to three indus-
tries whichk have certain common
features and to which protection is
proposed to be granted by this Bill.
1 refer to the Glucose industry, the
Hydroquinone industry, and the ply-
wood and battens for teachests indus-
try. I am glad to say that in the case
of all these three industries, the Tariff
Commission have reported that the
quality of goods has improved con-
siderably, that the quality of goods is
such that it can very easily compete
with the goods produced in foreign
countries. I must, at this stage, like
to congratulate the Minister for Com-
merce and Industry for this.

The second point which I would like
to make is this, "The Tariff Commis-
sion have reported that in almost
all these industries, there is no pro-
per system of costing, ie. to say,
there is no proper correlation between
the cost of production and the prices
prevailing in the market. I must say
that this is a very serious matter.
Time and again, when the Indian
tariff bills have come before this
House, thig question has been raised,
and the Ministry hag been urged to
take up the matter with the various
industries, and find out what ig wrong
with their management, so far ag the
question of costing is concerned. I
hope that the Minisfry will take up
the matter with the industries, and
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see that their management is improved.
in thig regard.

There is one other matter which is.
equally serious, and is common to all
thes,é industries, and this also has
been raised in this House again and.
again. In all these industries, the
rated capacity ig such that they can
very well meet the entire demands of
the country. But the actual produc-
tion ig very low. The Tariff Com-
mission have. pointed out thai there
are various units especially in the
hydroquinone and glucose industries,
which have never produced anything
since 1948, but have continued to get
protection: It is not that I have any
objection to protection being granted
to these industries, @ know that
hydroquinone and glucose are very
important industries, but 1 cannot un-
derstand why the Ministry should not
look into the matter and see that these
industries produce up to their instal-
led capacity. Why should not the
Ministry warn them that if they do
not produce up to the rated capacity.
protection is likely to be withdrawn?

This matter was raised im this
House last time, when the first Tariff
Amending Bill came before this
House, and I understand that the hon.
Minister gave an assufance that he
was going to appoint a& committee to
go into the question of the rated capa-
city of imdustries, and to make sugges-
tions to see that these industries pro-
duce goodg up to their full capacity.
I would like to know whether such a
committee has been appointed, and if
so when they are going to submit
their report.

In this connection, I would also
like the hon. Minister to give an op-
portunity some time to this House to
discusg the whole question of tariffs
in relation to the GATT. The hon.
Minister has been to one of the GATT
conferences in Geneva, ang in answer
to a question, it wag stated that the
whole question of our tariff policy
vis-a-vis the GATT was under consi-
deration. I hope the hon. Minister
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will give an opportunity to this House
10 know what exactly is the position.

With regard to the plywood and
batiens for teachests industries, I am
very glad to say that these industries
have progressed very satisfactorily.
and are in a position to export to
foreign countries. 1 hope the hon.
Minister will give all facilities to this
industry to see that the products of
thig industry are exported to forelgn
countries,

That is all 1 wanted to say.

Shri Natesan: Sir, I should only
like to refer to the transformer indus-
try. I am glad that Government are
taking a keen interest in arranging lo
give all the support they possibly can
to this industry. But I really cannot
understand why a big factory put up
by an European firm in Madras has
had to close down. The Government
of Madras have been buying hundreds
of transformers, and in fact, only re-
cently they have placed a big order
with continental firms. I understand
that the Government of India have got
a ban on the import of transformers
up to the capacity of 500 kva. because
they are manufactured in thig country.
In spite of this ban on imports, the
reason for the Government of Madras
placing orders with continental firms
is the question of price. If foreign
firms can pay the customs duties, and
clearing charges, and yet compete with
Indian firms, obviously there must be
something wrong with the costing of
ithe transformerg by the Indiam manu-
facturers. There must be some
machinery under the Government of
India to check the working costs of
the transformers that are manufac-
tured in phis country.

Mr. Deputy-Speaker: How many
such manufacturing companies are
there in Indiat?

Shri Natesan: [ think there are
about three or four big manufae-
turers, but the Government of India
have got much better information with
them, than I have.
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Ag a licensee responsible for big
distributior works, I know that I am
not in a position 1o get transformers
at reasonable prices. If I ask for an
import licence, the licence is refused.
But I find that the Government of
Madras are able to import transfor-
merg from foreign countries. If we
are 10 buy from the Indian firms, we
find that they quote a fabulous price.
I am not complaining about the manu-
facturer himself, for I asked the
manufacturers as to why their costs
are so much, and why they should
allow this business to go outside
India, and they said that the Govern-
ment were not coming to their help,
ir respect of raw materials. Evidentiy
something has to be done to assist the
industries in thig regard. This ig a
matter which has to receive the atten-
tion of the Commerce Ministry.

My main point is why transformers
are not allowed to be imported by
private licensees, while the Govern-
ment of Madras—I do nmot know about
other State Governments—are allowed
to import these from outside India,
and why when foreign manufacturers
can afford to pay the duty and clearing
charges, and yet supply them at a
cheaper price, the Indian manufac-
turers are not able to do so. I hope
that the matter will be looked intc
by the Commerce Ministry, While
they are welcome to give all the help
they can to the industrislists here
they must also see that the industria-
lists do not exploit the consumers by
charging a higher price.

Shri M. 8. Gurupadaswamy (My-
sore): Mr. Deputy-Speaker Sir, the
hon. Member who was speaking just
now ventilated his own grievance
about transformers. He stated that he
was experiencing lot of difficulties in
getting a licence for import of trans-
formers from abroad. I feel that he
should not have referred to hig per-
sonal difficulties on this occasion. I
want now to make ome or two obser-
vations regarding transformers.

I come from a place where the
shortage of transformerg ig felt acute-
ly. Although very cheap electric power
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is produced in the Mysore State, it
has become very difficult for Govern-
ment to supply electricity to the rural
areas and for the varlous industriai
units, fmerely because there is an
acute shortage of transformers. ot
course, steps have been taken to get
them manufacfured in this country.
but the industry is still in an infant
stage, and it is’necessary that we
should protect it. While advocating
protection to this industry, we must
‘bear in mind that the consumers’ in-
terests also should not suffer.

The entire industrial programme of
the country depends upon an adequate
supply of electric power to the various
industries Although we have got an
ample production of electric power,
we are not able to utilise it fully.
That is the very bad situation in
‘which we are finding ourselves today.
‘So it ig very necessary that we should
take immediate steps to increase the
production of transformers in 1his
country. If that is not possible, I
would urge upon the Government to
permit import of transformers for
some time at least from abroad.
.Otherwise, the industrialisation of the
country will suffer. The Government
should therefore adopt a policy which
will help the rapid industrialisation of
the country, by permitting the import
.of transformers until the demands can
be met internally.

This transformer industry is a very
important industry. Both the instal-
led capacity and the consumers’ in-
terest should be taken into consi-
deration. Above all this, I urge upon
the Government to take another thing
into consideration, i.e. as far as possi-
ble, while manufacturing tranhsformers
in the country, raw materials found
in India should be utilised. Nowadays
we are finding that many of the raw
materials which go into the manufac-
ture of these transformerg are import-
ed from ‘abroad. By stopping the
import of raw materials from abroad
and by utilising our own indigenous
raw meterials. we will be saving a lot
-of foreign exchange. So it is very
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necessary that g proper study of the
transformer industry should be made.
It ig also very necessary that steps
should be iaken to increase the pro-
duction of transformers.

Another point I want to refer |is
with regard to the glucose industry.
This industry hag been there in our
economy for sometime, but so far it
hag not impressed very much. The
price of glucose is far from the reach
of the ordinary man. When compared
to the price of the foreign {Foduct,
this price ig far high. So though the
industry hag been in our country for
sometime, it has not been able to syp-
ply the consumers with cheap glucose.
So it ig Very necessary that steps
should be taken by Government to
look into this matter. Possibly if
they enquire into the cost of produc-
tion of glucose and if they adopt more
advanced methods of production, they
might be able to reduce the cost of
production and thereby reduce the
price of glucose. So, Sir, I feel that
enough has not been done by Govern-
ment in thig regard and Government
has been a little slack and hag not
taken much interest in this matter.
It is very necessary that glucose must
be made cheap.

With regard to the other industries
I have nothing to say.

Shri K. K. Basu (Diamond Harbour):
Mr. Deputy-Speaker, Sir. this short
Bill seeking to make certain amend-
ments to the Indian Tariff Act with a
view to grant protection to the Power
and Distribution transformers indus-
try and to continue or discontinue
protection to certain other industries
seems to suggest that it is not very
much other than routine business. Sir,
it is true that Government come for-
ward with amendments to the Tariff
Act now and then and try to pass on
that they have come here to give pro-
tection to certain national industries.

Sir, we all urge that the paramount
necessity of our country is indus-
trialisation, and therefore, anv Gov-
ernment action which might seek to
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improve the process of industrialisa-
tion in our country is commendable.
But as some of the speakers have al-
ready said, when Government have
brought forward thig Bill, they should
have given a report as to the action
they have taken for the dg;elopment
of these particular industries. You
know, Sir, and I want to emphasise
it, that by mere continuation of the
protective duty for all time to come,
it ig not possible to industrialise our
country, We have to go to the basic
needg of the industry. Sir, as the hon.
friend who spoke first on this Bill
said, Government promised that they
were going to appoint a committee to
'go into the entire cost structure and
see whether there was any possibility
of the further development and fur-
ther utilisation of the productive
power of thig particular industry.
Therefore, I feel when the Govern-
ment have come forward with such an
amendment, they should give us n
comprehensive report as to what action
they have taken and whether they
actually appointed a committee to loolk
into all these problems.

Sir, the first point hag been already
discussed by some of the friends here
about the power and distribution
transformers  industry, You Know
that electrical energy is very necessary
and is one of the appendages of our
productive force. It is absolutely
necessary for us to see that we have
more electric power, Therefore, the
development of the power and distri-
bution transformer industry for the
manufacture of distribution trans-
formers is absolutely necessary. Here
some allegationg were made—I do not
know personally how far they are
true =but we have got to see That the
type of transformers that we manu-
facture here must be given to the
people of Ondia at the price which
they can afford. It ig true that for
sometime in certain categories of in-
dustries it may be necessary for us to
pay more than what we would have
paid %0 buv the foreign product, be-
cause the very basis of protection is
to protect our npational industries
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against foreign competition. Bat we
mist also see that these industries
must be developed properly and they
must not take advantage of the pro-
tective duties or the national feeling
of the consumerg of our country.
Therefore, Sir, I feel that some at-
tempts have to bz made to see whe-
ther the transformers that are pro-
duced here are having a good market
or not. All these factors must be

' taken into consideration before Jov-

ernment bring forward an amendment
to protect a particular industry. Mere
protection is not enough, They must
see that the industry develops and to
that end, steps- must be taken.

Then another thing which is sought
io be protected is body panelg includ-
ing turret tops and sides for cars.
This Bill seeks to legalise the notifl-
cation made by the Commerce Minis-
try to this effect. Sir, in moving this
amending Bill, the hon. Minister said
that he hoped that because of this
protection, cars here would sell chea-
per than foreign cars imported here.
We know that, in comparison, after
taking into account the duties the
foreign cars have to pay, the cars
assembled here are cheaper. But that
is not enough It is nearly four or
five years since this industry has been
established and we have tp see to
what extent it has been able to satis-
fy the needg and requirementg of the
consumers of the country at large.
Sir, we saw reports about a year or
so back that the Hindustan factory
wanted to close down because its
production had no market. Since then
the Government have taken some
steps to protect the Indian manufac-
tures against foreign competition.
But I feel, Sir, that their ~ policy
should be so guided that in the case
of those articles which can be produced
or for which substitutes can be pro-
duced, an attempt should be made and
direction should be given to the manu-
facturers to go in for them. Other-
wise, it will mean unnecessary protec-
tion to industries which will mount up
the cost for the consumer. Therefore,
1 hope Government will consf®er all
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these aspects and put a limif up to
which protection is to be given.

We know about the sugar industry.
I do not want to go into detail. The
sugar industry has been protected for
more than 20 years and yet we do no‘
know whether it can stand on its own
legs.

Sir, in this connection—I do not
know whether I should go into detail
—I find that the policy of Imperial
Préference ig still being continued.
Last tinTe, in the last session, when
we were discussing some amendments
to the Indian Tarifl Act, there was a
talk that the Government were gOing
to review the GATT de novo. Some
Government representative went to
attend that conference and it was
said that they would review the entire
position for the last several years.
We do not yet know what has been
the result of the Government's dis-
cussionr with the other signatories to
that agreement, We feel the time has
come when we must defilnitely and
positively do away with this Imperial
Preference. All the appendages and
legacies of the past must disappear
immediately.

Then, my hon. friend Shri Guru-
padaswamy hag referred to the glucose
industry. We know that glucose is
necessary for the production and
manufacture of something else. But
then we must see that those indus-
tries which are protecteg for several
yearg do develop and the costs are re-
duced, so that the consumer may have
to pay less. I agree that in the initial
stages, in order to bring about the in-
dustrialisation of the country, the
consumer may have to pay more, but
the consumer has a right to know That
the industry behaves in a way that
enables the consumer to reap the
benefit by Raving to pay less for the
indigenous produce in comparison
with the foreign produce.

Another point that I woulg lke to
wnphasise is this, The glucose indus-
try has been taking advantage of this
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protective duty, and foreign  concerns
have come here and settled down to
exploit our cheap labour and our
home market. Therefore, mere pro-
tection is not enough, We have to
see that foreign competitors, coming
openly or in the garb of “India Ltd.”
or by working in partnership with
their Indiah counterparis, do not pre-
judice our indigenous industry. We
do not want factories to be established
here which are directly or indirectly
controlled by Britishers or Americans
or other foreigners. We want a pure-
ly national industry to grow. Apart
from imposing the protective duty for
a year or so and coming to the Parlia-
ment to renew it at the end of that
period, if Government seriously mean
to industrialise our country and pro-
tect the national industry, they must
do away with all the foreign comcerns
who come in directly or indirectly in
partnership with their Indian counfer-
parts.

Then there are two other industries
for which protection is sought to be

" extended. I refer to the plywood and

tea chest industries and the iron or
steel wood screws industry, Repeat-
edly, questions have been asked.
From the reports, we find that the tea
manufacturers, who are predominant-
ly foreigners instead of using Indian-
manufactureq tea chests prefer to
import them from outside, orr the plea
that” Indian tea chests are not good
enough. We have to go into it and
find out whether the Indian product
is really not good enough, and whether
the foreign concerns are trying to im-
port tea chests from outside only to
help their own brethren. We must
see that our manufacturing units pro-
duce at the optimum rate; otherwise,
it is not possible for them to sel! their
products at a reasonable rate.

The plywood Industry had to face a
crisis some one and a half years ago.
because all the teg manufacturers—who
are essentially Britishers—imported
their requirements of plywood chests
from outside. It ig therefore the duty
of our Government to step in on such
occasions, and help not merely by the
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protective duty but if necessary by
banning the imports. So long as simi-
lar types of products are available in
our country, nothing should be  allow-
-ed to be imported. If thatis done. our
manufacturing units would be able to
produce at a price which would com-
pare favourably with the imported
article,

Then, take the screw industry.
"There are many factories in my State.
Allegations were made that they are
not good enough and that foreign-
manufactured-screwg are better and
cheaper. In spite of our spirit of
nationalism, some of ug have the feel-
ing ihat even if we pay a little more,
‘we may prefer the foreign manufac-
tured article. Governmenf should not
sit tight, thinking that fheir responsi-
bility is over with the imposition of
the protective duty. But go long as
our Indian manufactures are avail-
able, and they are more or lesg of the
same type as the foreign manufactures
@nd can be sold in the market, Gov-
ernment should completely ban the
import of such manufactures f{rom
-outside,

Therefore, in regard tp the plywood
and screws industries, although Gov-
ernment want to extend the protec-
tion for a further period, they should
not be satisfled with the imposition of
the protective duty. They should take
some positive steps, so that our indus-
try can be saved and the process of
industrialisation will be facilitated.

Inr conclusion, it is high time that
we did away with imperial prefer-
ence. Our national interestg should be
supreme. The consumer should nol
be called upon to pay more to protect
the British industry. If the Priceg of
the foreigners are competitive, let
them come in; otherwise, why should
we help them? I urge upon Govern-
ment that they should have a positive
policy, apart from Iimposition of pro-
tective dutfes. They should not allow
British or other foreign interest; to
come in in the name of “Indig Ltd.”
or by joining a partnership firm. Our
industries “are facing & crisls. They
are not roming forward to expand,
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because of dearth of capital. These
protective duties should not be treat-
ed as a routine businesg to be gone
through on the basis of the recommen-
dations of the Tarif Commission.
Thig should be taken as a part of our
fiscal policy and as a step to help and
save the national industry and bring
about the industrialisation of the
country., Government should appoint

. 8 committee to go into the details of

the working of protected industries.
The committee should not be appoint-
ed with the view with which it was
appointed during British days, but
with the view that industries: which
have been protecteq under this Tariff
Act are able, in the near future, to
stand on their own legs, and help the
development and industrialisation of
the country,

Shri Jhunjhunwala (Bhagalpur Cun-
tral): Mr. Deputy-Speaker, Govern-
ment has come forward with a small
Bill for giving protection or continu-
ing protection to certain industries,
e.g. the glucose industry, the plywood
industry, the iron and steel screws,
etc. So far as the question of ex-
tending the perjod is concerned, of
course after the protection these in-
dustriegs are making headway and
making some progress. But still, we
do not understand why in spite of so
much protection foreign manufactures
are being imported.

The Tariff Commission, no doubt,
reviews the position from year to year
and simply comes to the conclusion
that the protection should be conti-
nued for such ang such industries.
But then, we have no material to go
by. We want to know why a parti-
cular industry has not yet been able
to compete with the foreign industry.
Just as my hon. friend Shri Basu said,
so far as the {ea chest industry is
concerned, we are making tea chests
here and still tea chests are being im-
ported from outside. All the Bri-
tishers who have tea interesty are
purchasing foreign tea chests. Why
should they purchase. foreign tea
chests?
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Shri M. 8. Gurupadaswamy: Be-
cause they are foreign-made.

Shri Jhunjhunwala: Even if our
product ig inferior, I would say that
we should give them more protection.
1 do not like Government to encour-
age inefficiency, We should see that
these unitg are not inefficient, but if
there are some special difficulties in
their way by which they cannot com-
pete with the foreign manufacturers,
it is the duty of the Government—
apart from simply coming to the
House and saying that protection
should be continued for such and such
industries for a period of one or two
years—to place before the House the
facts, and say “These are the difficul-
ties; if necessary, we should increase
the quantum of protection.” If neces-
sary, for some time we should ban
the import of such material, so that
at least when our industry is in its
infancy, everybody may be compelled

to purchase the products of Indian in-
dustry.

Shri Karmarkar: I should say
that T am very thankful to hon.
Members for this debate because
amongst the points that they have

raised are only a few that require to
be answered.

The first point that was raised by
my esteemed friend, who spoke first,
was that in spite of protection there
is such a great disparity between in-
stalled capacity and actual production,
particularly so in the case of the
glucose industry. In fact, imported
maize was costly and they had to pay
a higher degree of price than what
was normally expected of them.
A.part from that, as my hon. friend
rightly observed, in some of the in-
duftries the installeq capacity is some-
tfung bigger than the actual produc-
tion and he was asking as to what
action Government have taken in res-
pect of having an assessment of the
surplus installed capacity. My friend
douht_iess knows that at the moment
thls enquiry is being made, especially
with respect to the engineering section
of the industry, and we propose to
take It by and by and we thought that
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the best method of taking it is in sec-
tions. We are looking forward to the
report of this enquiry which is being
made in respect of the engineering
section of the industry, We are quite
sure, that such information and such
observations by this enquiry unit will
be very helpful to us io see that pro-
duction is stepped up.

My hon. friend Shri Natesan want-
ed to know ag to why the Madras
Government has placed indents for
foreign transformers. I shoulq like to
clear away one misunderstanding—
the impression seemg to be that there
has been a total ban in respect of
transformers, because he alsp asked
why a big factory had to be closed
down. 1 have before me a statement
of our policy regarding import of
transformers. Of course, we have
based it upon the necessities of the
case. For instance, in respect of
transformers upto 1500 k.w., we have
permitted only 25 per cent. to the
established importers and other types
of transformers 100 per cent. to
established importers. Actually, the
import has not been banned, because
the local production is not sufficient
to meet the demand. Of course, my
hon. friend can take up the matter
with the Madrag Government as 1o
why they have placed an indent for
foreign products. There must be some
good reason for that and I am quite
sure that my hon friend will elicit
the information from the other
quarter.

My hon. friend Shri Gurupadaswamy
made a very relevant observation,
apart from a few others, and said
that the consumer's interest should
not suffer. I think, Sir, that is one of
the principal considerations before us.
For instance, when the old Tariff
Board, now the Tariff Commission,
dealt with an industry, it sets up be-
fore itself certain principles to guide
its"work in respect of the protection
to be given to amr industry, and ofié of
the important considerations ig that
the Industry is given protection if it
can stand on Its own legs withln a
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reasonable time. But I must say that
a few of the industries have given us
difficulties. Take for instance the pro-
duction of raw silk, That industry
has been receiving protection ever
since 1934 and we have still to cover
a long way. One of the difficulties
that we have found in respect of that
particular section of our industry is
that there has not been competence in
production on par with the units -in
Japan, for instance. Both in respect
of cocoons and spinning of silk and
all that processing work, the world
hag gone far aheag of us, and some-
how partly because our industry has
been a ‘cottage industry and in the
present state at home, hon. Members
will see the difficulty of our interfer-
ing with any cottage industry in the
country though we have accepted the
introduction of modern methods in
respect of particular Industries. It
may be that the consumer will have
to bear the burden for a considerably
long time in respect of production of
raw silk,

Regarding imports, I cleared the
ground earlier that we will permit im-
ports only to the necessary extent.
One of the points that we have to bear
in mind in respect of protection to be
given to industries is whether a panti-
cular industry has to depend on it
for all time to come and whether that
is an industry which will be difficult
to work or manage, For instance,
take the plastic industry. There is
something 1o be gained even by pro-
cessing the raw material for it. We
have to make a distinctior ag between
the purely processing industry, which
is also important for the sake of pro-
duction, because ultimately in the
near future you will ind that the re-
latively cheap labour may work to
the advantage of our country. In the
case of cloth, for instance, and some
other items. cheap cottorr and condi-
tiong of labour do help us, but the
broad rule hag been for how long have
we to protect a particular industry;
by and large the raw material should
be found within the country itself,
unless that Is impossible.
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Another point was made by my
esteemed friend Mr. Basu, who made
many other pointg too. He referred
to a point, which 1 wag quite sure he
will not miss, and that was what he
called ‘imperial preferences’. I think
he is still thinking in terms of an
empire. I may say there ig no longer
any imperial preference. It is wrong
to state it that way and any prefer-
ence that we give ig a preference in
dccordance with an sgreement between
ug and them. If he does not mind a
correction from _ this side, he may
accepl this. This is the result of the
India-U.K. ' agreement of 1839 and
afterwards, What exactly has been
the effect? He had better examine-
the position of our exportg to U.K.
and the advantageg gained by the
duty-free entry which our goods are
getting in the UK. Perhaps he might
do justice to that, and if he gives it
a closer examination he might find
that it has been a distinct advantage—
these mutual preferences,—because
ultimately these  preferences  are
meant, not preferenceg only on one-
side but mutual preferences, to do
good, though, of course, preferences
ultimately might handicap a parti-
cular thing, in which case we will
consider the position, and the posi-
tion has always to be reconsidered.
But then you will have to take a
total view of those things, not take a
partial or prejudicial view, because i.
fs an agreement with UK. We have
fo take the actual realities of the
situation. We have to take into consi-
deration the fact that whether we
wish it or not, the UK. forms a sub-
stantial market for our exportable
commodities, lke, for Instance, tea.
jute and even cloth. Now, it has
been substantially importing from us
to an appreciable measure. There-
fore, whether we discuss this question
of commonwealth preferences, or the
results of Indo-UXK. trade agreement,
whether we consider the import of
some cloth from UK. or not, I think
we must take Into consideration the
&ctualitfes. 1 am not quite sure if
my esteemed friend will himself under-
take a technical study of this problem.
He was a little conventional. Ulti--
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mately, the matter is one of experi-
ence, and I can assure the House that
if we find in actual practice that there
1s something seriously wrong in res-
pect of an agreement by which we
have stood till now, we shall not have
any hesitation to come to the House
and say "these are the disadvantages.”
I shall not dilate further on that
point at this stage,

There was also another point. If
I may be pardoned for saying so—that
came a little conventionally. That
was this: that foreign concerns are
exploiting protection. There again,
Sir, it leads ug to another question
which ig unconnected with thig parti-
cular Bill: Time and again, we
have stated in this House that we
have been doing it as desirable—to
allow foreign concerns in the sphere
of industry not on their terms but on
our terms, on mutually agreed terms.
Then, I should also add that in no
case hag that been of any disadvan-

tage tg us, unlesg it is considered -

that whatever ig foreign, even if it be
helpful, is something that has to be
eschewed, I do realize the impatience
in certain quarters that we find in
certain sectors of production, like
the tea industry or some other indus-
iry, say, the jute industry, appreciable
foreign participation. There again,
we cannot un-make history. Now, I
can well appreciate a feeling on that
side of the House—‘nationalize all
those industries,’ but thal is another
issue altogether. I go a step forward
and say that apart from the foreign
experts that are already there from
the past... e

Mr. Deputy-Speaker: The point
made is, why should foreign indus-
tries started irr this country be given
protection when foreigners In their
own country are able tp manufacture,
paying customs dutles, paying ship-
ping charges and sell in our country
at a cheap rate?

Shri Earmarkar:
that point.

I am coming to
1 very much appreciate
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that point. That was the point made
by my hon, friend and I am grateful
to you, Sir, for clarifying it. In res-
pect of that point, the option, accor-
ding to my friend, would be he would
far rather not take up any industry
at all in which foreigners have to be
employed. That, Sir, is a view which
the Governmeni do not share. At
least in the iritial stages..........

Mr. Depity-Speaker: The foreig-
ners who come here have special
knowledge, the ‘knowhow’, etc., and
they have been handling the machinery.
How does it yet happen that the
moment they come here, they have
not been able to produce as cheaply
as in their own country? And they
think of increasing the labour charges
here,

Shri Karmarkar: I appreciate that
thing. If there is any exploitation in
that system, that ig a matter which
we will look into as part of the indus-
iria]l drive as a whole. That comes
to this: tha! the Tariff Commission
should be very correct in the assess-
ment of cost accounting. Now, that
is a point on which I need not join
isgue with the hon. Member. Whether
it is foreign exploitation or local ex-
ploitatiom, it does not make any differ-
ence. It does make a difference when
we permit foréign participation in
any industries here, Having said
that, whether it i an Indian manu-
facture or foreign manufacture, it
stands to good sense to urge that
whether it is Indlap or foreign manu-
facture, it should not derive any undue
advantage.

SBhri K. K. Basu: If it is an Indian
concern, possibly they may be willing
to shoulder certain amount of burden
for more [vears, knowing fully well
that after the filve years, they will
get the benefit, but in the case of the
foreign concerns, will not they ex-
ploit thig for all time to come?

_ Bhri Karmarkar: My friend there
might differ entirely on this point
from me, as to the advigability of



2119 Indian Tariff

allowing foreign participation what-
ever. He might stretch the point
further and say.....

Mr. Deputy-Speaker: Not on these
terms of protection. The foreign
manufacturers are invited here be-
cause they are much better producers,
more skilful and sell more cheap. But
if that object is not fulfilled in respect
of our own industries, what is the good
of pampering them and putting bur-
den on oneself?

Shri V. P. Nayar (Chirayinkil): He
knows that, but he likes to say it in
another way.

Shri Karmarkar: I am not in the
habit of putting things like that.
What I said was that if we take the
industries—for example, the radio
manufacturers, we say, well, here are
the local units. Here is foreign parti-
cipation coming. On the merits of the
question, and on the importance of the
industry, we decide, as to whether
there should be foreign participation
or not. Assuming for a moment that
there will be some foreign participa-
tion units, and some ~ local units, it
stands to reason—I will not like to
isolate my observation only in respect
of foreign concerns—that we, after
deciding what particular unit should
be permitted to have a particular in-
dustry and other projects working,
put it separately. On that decision, we
might have a difference of opinion
which has been to some hon. Members
like saying “Ban all foreign enterprise
altogether.” That is a separate thing.
But we have crossed that issue, and
when we have decided that in any
particular section of industry, we have
permitted foreign participation, the
industry goes on working., After that,
it becomes purely an economic point.
I am not only against pampering
foreigners but also against the pam-
pering of our own industries if that
pampering results in increasing bur-
den on the consumer. So, Sir, the
Tariff Commission has the power to
see as to what extent the cost account-
ing is correct. If the process of cost
accounting is to be correct—if that is
my friend’s point, I entirely agree
with him. Whether it is foreign-
produced or Indian-produced, tie

588 PSD.
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burden should not be more than what
is necessary to cover the gap between
local production and imported cost of
any particular goods. In the essence
of things, we are not interested in
giving undue protection to any indus-
try because, in our opinion, it does not
do any good. Protection is just that
much and for just the period of time
which will be sufficient to make the
industry stand on both its legs.

Then again, Sir, regarding tea-
chests, I am afraid that the position
was misunderstood, because our im-
port policy happened to be missed, be-
cause, in respect of our last period, re-
garding the import of tea-chests, we
permitted only about 10 per cent. of
the past half-year's import, and in
the latest policy, we reduced that ten
per cent. to five per cent. But there
is no question of 95 per cent. being
given away. Whether it is foreign or
Indian, it does not matter. My friend
appears to imagine that only forei-
gners like foreign things. I must say
that our people also like foreign
things many times. That also is
equally undesirable. Whether it is
Indian or foreign, we have made it
impossible for you to get anything
more in the shape of imported tea-
chests, more than the 5 per cent. of
the normal imports. Now, it has been
our experience that it is always neces-
sary to coax our own industry. They
get offended at this proposition:
whenever we make a token import
for improvement’s sake, naturally
they are displeased, and of course, we
want all ‘swadeshi’ I know of simi-
lar instances also. But common ex-
perience has shown that wherever this
protection is given, the Tariff Com-
mission and the Government between
themselves propose sufficient protection
for any industry. In my humble opi-
nion a time should come when people
would say. it is not a matter of free
or liberal imports of anything, even if

5 P.M.

our product is not so good, our people
should be so patriotic as to say that
even though our import policy may be
liberal, not one man will go in for a
foreign product. But that has yet to
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come. Government always take into
consideration the fact of local or in-
digenous production. If we make
some token imports of a small quanti-
ty, it is only because our industrialists
also should not feel themselves abso-
lutely cosy under the cover of ban-
ning all imports. Not only in the mat-
ter of articles covered by this Bill,
but also in respect of all articles we
always take into consideration indi-
genous production, largely because
our foreign exchange resources have
been difficult in many years as to
limit the quantum of imports to be
made. In the matter of the import of
tea-chests, I am quite sure that allow-
ing import of 5 per cent. of our nor-
mal imports is not in any way griev-
ously injurious to the local industry.

Then there was a demand for a
positive policy. Yes, Sir, I am very
happy to know that my hon. friend is
thinking in terms of something posi-
tive, because I have always misunder-
stood him of suggesting something
negative.

Shri K. K. Basu: Jaundiced eye!

Shri Karmarkar: Jaundiced eye
either way. There has to be a posi-
tive policy which means absence of
a negative policy, whether it is parti-
cipation of foreign capital, whether it
is imposition of foreign technical, per-
sonnel, whether it is a question of
development of industries, whether it
is a question of import policy, in the
whole of the economic sphere there
has to be a positive policy.

There has been a positive policy.
So far as we are concerned, that posi-
tive policy is to carry out the terms
of the policy enunciated by the Gov-
ernment of India in 1948, that is to
say, we have to stimulate greater and
greater production. I will not tire the
House by inviting itg attention to de-
tailed facts. Hon. Members can easily
glance through the figures of produc-
tion of many of the industries, Take
glass, take paper, take textiles, or a
whole range of products. Hon. Mem-
berzs will be happy to find that the
nation has been making definite, posi-
tive progress, in terms of production.
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What has it been due to? Partly be-
cause production units have been
themselves efficient, largely also be-
cause Government have been very
much concerned with regard to pro-
motion of industry as a whole. May be
our steps are cautious. Sometimes we
are cautious. We do not want to
burden the consumer with more than
the necessary burden. In the past
sometimes—we know that has been
due to unfortunate traditions—certain
quarters have indulged in undesirable
practices. What happens today? Sup-
posing, on account of our import poli-
cy of razor blades, for about fifteen
days there is a sense somewhere in
the retail or wholesale market, that
there would be a shortage of 10 per
cent.,, why is it that immediately the
prices register a greater increase than
is necessary? Why is it that that
sense of even a small shortage of pro-
duction, sends prices high? Who has
to bear that? Taking all these things
into consideration, the positive policy
that Government has been pursuing
in the promotion of industries, firstly
by inviting as much capital goods as
possible, secondly by making raw
materials as much available as possi-
ble, thirdly by affording protection in
all possible ways, both in its purchase
policy, in its import policy as also,
which is the most important according
to the opinion in respect of tariff poli-
cy, and the results are obvious for any
hon. Member who looks into facts.

Not that our methods are perfect. We
are not claiming perfection, as nobody
can. Sometimes our anticipations
may be wrong; sometimes the protec-
tion afforded may not have been
taken advantage of by the industries
concerned. But by and large the
positive measures that Government
have been taking have resulted in
definite progress being made in the
sector of industry.

These are the only important points
that I could gather in this debate, If
I have missed any points, I should
like to be excused because at this
stage I do not want to take the time
of the House by going into minute
points. I very much appreciate the
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way in which this Bill has been receiv-
ed. I beg to move that it be taken
into consideration.

Mr. Deputy-Speaker: The question
is:
“That the Bill further to amend

the Indian Tariff Act, 1934, be
teken into consideration.”

The motion was adopfd.

5

Mr. Deputy-Speaker: There do not
seem to be any amendments,

Shri V. P. Nayar: Nobody expect-
ed this Bill to come up.

Clauses 1 and 2 were added to the
Bill.

The Title and the Enacting Formule
were added to the Bill.

Shri Karmarkar: I beg to move:
“That the Bill be passed.”

Mr. Deputy-Speaker: The question
is:
“That the Bill be passed.”

The motion was adopted.

INDIAN TARIFF (THIRD AMEND-
MENT) BILL.

The Minister of Commerce (Shri
Karmarkar): I beg to move:

“That the Bill further to amend
the Indian Tariff Act, 1934, be
taken into consideration.”

The main objects of the Bill are
three-fold; first to grant protection to
the titanium dioxide industry, second-
ly, to continue protection to a number
of industries and, third, to discontinue
protection to certain industries as
mentioned in the Statement of Objects
and Reasons.

Sir, I may state at the outset that
the case of the titanium dioxide in-
dustry has some distinctive and special
features of its own. The industry
which now consists of a single firm,
namely The Travancore Titanium Pro-
ducts, Ltd., has after a promising start
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gone into a state of suspended anima-
tion. The immediate problem is to
bring it to life and activity. The pro-
duct of the industry, that is titanium
dioxide, is an important white pig-
ment used in a number of industries,
including paints, printing ink, rubber,

enamelware, soap and cosmetics
rayon ebce. It has. however, to
compete with several substitutes

which hold a strong grip over the
Indian market for instance, lithop-
hone, zink oxide and white lead.
It 'is a principal raw material ilmenite,
is available within the country in
abundance. The range of production
of the industry does not cover at pre-
sent all types of titanium dioxide.
The ‘anatose’ type of titanium dioxide
constitutes the main line of its acti-
vity. It is, however, equipped to
manufacture the other type, that is,
‘rutile’ grade also. The Tariff Com-
mission considers that the chief ob-
stacle in the way of the speedy deve-
lopment of the industry is the com-
parative smallness of the internal de-
mand. It is important, therefore, that
steps should be taken to enlarge the
volume of demand and that we should
avoid all steps which would have the
effect of raising prices.

The Commission recommended, and
Government have agreed that the ex-
isting rates of duty namely 25 1/5
per cent. ad valorem preferetial and
35 1/5 per cent. ad valorem siandard
should be converted into protective
duties and that protection should
for the present be limited to one year.

[PANDIT THAKUR DAS BHARGAVA in the
Chair.]

Sir, with regard to the second part
of the Bill, I can state that the pro-
tection granted to industries, on the
recommendation of the Tariff Com-
mission is limited to a specific period
of time. Before the period of protec-
tion expires the Commission is expect-
ed to make a review of the manner in
which protection granted to the indus-
try .is operated. On the basis of the
report of the Commission, Sir, Gov-
ernment decide whether protection
should be continued for a further
period of time or withdrawn. Thus
this is not a new measure which the
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House has been called upon to consi-
der. As hon. Members will have ob-
served from the Bill, the period of
protection granted to 29 industries is
due to expire on the 31st December,
1953.

Detailed notes in respect of twenty-
four industries will be found in the
Notes which have been circulated to
Members, Copies of the Tariff Com-
mission’s report in respect of the re-
maining five industries have been laid
on the Table of the House during the
current session, as required under
section 16(2) of the Tariff Commis-
sion Act, 1951, Copies have also been
placed in the Parliament Library for
the purpose of reference by Members.

Hon. Members might like to know
why protection in respect of twenty-
four industries is being extended for
a short period, that is for one year,
till the end of December 1854. I may
therefore briefly explain the position.
Owing to the number of important en-
quiries which the Tariff Commission
have had to undertake during the
current year it has not been possible
for them to submit their reports on all
these industries. They have, however,
expressed the view that it will not be
desirable to allow protection to lapse
in the case of any of these industries
without proper investigation and that
the duration of protection in respect
of these twenty-four industrieg should
be extended for another year, that is
till 31st December 1954, by which date
they hope to complete their investi-
gations into these industries.

Of the twenty-four industries, pro-
tection has been granted to seventeen
by mere conversion of the revenue
duty into an equivalent protective
duty. The extension of the period of
protection in respect-of these seven-
teen industries for a year will not
therefore be open to the criticism, we
hope, that it involves an additional
burden on the consumer.

Now I come to the remaining seven
industries where protection was initi-
ally granted by an increase in the re-
venue duty in force prior to the grant
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of protection. They are soda ash,
calecium chloride, coated abrasives,
artificial silk and cotton and artificial
silk mixed fabrics, cotton textile
machinery, electrical accessories made
of plastics and bicycle industries. The
rates of duty before protection and
those in gprce at present have been in-
dicated ifi the Notes which have been
circulated to Members.

All these industries are of sufficient
importance to this country andg it
would not be proper to drop protection
without proper investigation by the
Commission. Should, however, the
Commission find that the existing pro-
tection is inadequate or, excessive in
respect of any of these industries en-
joying protection, it will be open to
them to recommend a modification of
the existing duty. This can be effect-
ed at any time by a notification under
section 4(1) of the Indian Tariff Act,
1934, without having recourse to legis-
lation.

The Tariff Commission have also re-
commended the discontinuance of pro-
tection in respect of pencils, fountain
pen ink. ferro-silicon and certain
categories of buttons as the measure
of protection needed by them is less
than that afforded by the normal re-
venue duty.

Government have accepted the re-
commendations of the Tariff Commis-
sion, and the Bill seeks to give effect
to the decision. It will, however, be
open to the industries to apply for
protection if they find themselves un-
able to meet foreign competition.

Sir, I should not like to take the
time of the House by dilating further
on the various aspects covered by this
Bill, and I should feel very happy to
answer such of the points as may be
raised in the discussion. Sir, I move:

Mr. Chairman: Motion moved:

“That the Bill further to amend
the Indian Tariff Act. 1934,
be taken into consideration.”

Shri M.*S. Gurupadaswamy (My-
sore): Mr. Chairman, Sir, before 1
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go to the points in the Bill itself I
want to make one observation, and
that is that both these Bills, namely
The Indian Tariff (Second Amend-
ment) Bill and the Indian Tariff
(Third Amendment) Bill might have
been clubbed together. I do not know
why Government had not thought of
bringing one Bill to cover all these
items. '

Shri K. K. Basu (Diamond Har-
bour): Because they are on shifting
grounds.

Shri Karmarkar: No, we are firm.

Shri M. 8. Gurupadaswamy: Sir,
the hon. Minister seems to have anti-
cipated my speech and he said some-
thing about the silk industry while
he was replying to the last debate.
Thereby he seems to have tried to
avoid a discussion on this industry.
But the industry is so important and
the problems facing it are so complex
that I want to make a few observa-
tions.

Protection to artificial silk and cot-
ton and artificial silk mixed fabrics
has been there since many years. The
report says that the quality of artifi-
cial silk goods is improving. But I
want to know what is the exact policy
of the Government with regard to the
silk industry as a whole—both arti-
ficial silk and the pure silk industry.
Is it to promote competition between
these two branches of the industry?
There is protection for the pure silk
industry since 1934. There has also
been protection for artificial silk fab-
rics since 1934.

Dr. M. M. Das (Burdwan—Reserved
—Sch. Castes): - Sir, are we discus-
sing silk now?

Shri M. 8. Gurupadaswamy: Yes
we are,

Bhri V. P. Nayar (Chirayinkil):
Why are you se much against silk?

Shri Karmarkar: No. He is also
interested in silk—Bengal.

Shri M. S. Gurupadaswamy: Sir, my
main point is this. We have protect-
ed both these industries, and there is
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keen competition between the two
branches of the industry as a result
of which the pure silk industry has
suffered a considerable loss and could
not stand on its own legs. Even to-
day it cannot stand on its own legs.
That is because too much importance
is being given by Government to the
artificial silk industry. By that I do
not mean that artificial silk industry
should not exist at all in the country.
Let it exist. But first of all, our na-
tural silk industry should be assured
of its existence.

So it is very necessary even now to
consider whether we should grant
protection or continue protection to
the artificial si’k industry and, if so,
to what extent and to what period. I
feel that the rate of duty is very high
and that the artificial silk industry
should not be given such a high rate
of protection. The giving of such a
high rate of protection to that industry
will not only place g burden on the
consumer but will also encourage that
industry to compete more effectively
with the natural silk industry.

There is also another point which
matters. Can we not give help to this
industry by import control? Why
should we resort to protection? This
protection has been there since many
years. Why can we not dispense with
this protection to the artificial silk
industry and try to help it by impart
control? It can be done. I do not
know why the Minigter comes often
before the House and asks for protec-
tion in respect of the industry.

Now, the natural silk industry has
been in a very bad state in spite of
the protection, help and support given
to it. I want to say that the industry
will suffer in the long run and is going
to be ruined if more serious and con-
crete steps are not taken to protect
and help the industry. The hon. Min-
ister was saying just now that in
Japan and other places there are very
many advanced methods of produc-
tion, that advanced techniques have
been adopted, and so there has been
considerable improvement in those
countries. True. But what has been
done in this country? My position is
the same as of the Minister. I am
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saying what he is saying and he is
saying what I am saying. I want to
know what he has done. He has
been saying for the last two years that
he is taking very serious steps, very
far-reaching steps to protect this in-
dustry. What has he done? I know
that the Silk Board is there. It has
not even met once. I think it is going
to sit next month. The funds meant
for this industry could not be utilised.
The funds lapsed. What is the rea-
son? This ig the kind of protection that
the hon. Minister is giving to the silk
industry. Not only is protection
necessary, but other steps are neces-
sary. Moreover, in granting protec-
tion to the various branches of indus-
try, care should be taken to see that
the rate of protection is discriminatory
and does not in any way permit un-
healthy competition between two
branches.

I should like to refer to another im-
portant aspect, namely the plastics.
This industry is growing in the coun-
try and today, it has become a great
menace to the silk industry.

Shri Karmarkar: Is it suggested
that plastic industry is competing with
the silk industry?

Shri M. 8. Gurupadaswamy: I am
referring to plastic “ fabrics. People
are nowadays taking to plastic fabrics.
People were once wearing Mysore
silk and other pure silk varieties.
Now they wear plagtic sarees, shirt-
ings, etc. 1 urge upon the Govern-
ment that they should control produc-
tion of the various varieties. That
should be planned and controlled.
Today, there is no planning, there
is no control. All sorts of things are
allowed to be produced with the re-
sult that other sister industries are
destroyed. It is very necessary that
there should be a proper control and
planning of the production of the vari-
ous types of goods, particularly plastic
clothes which have become a serious
menace and a bad competitor of the
silk products. Therefore, 1 say that
t#he hon. Minister should have given
more thought to this aspect of the pro-
blem before giving more protection to
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this industry. Otherwise, we will be
inviting trouble to ourselves.

Regarding the bicycle industry,
variqus references have been made in
the past. The industry is not produc-
ing enough of bicycles to meet the
local demand, The problems in this
industry are many. I do not want to
discuss all the problems. They were
discussed in the last session also. I
only want to say that in spite of the
protection and support given to this
industry, it hag not proveq worthy
of protection. The quality of the
products, the rate of production and
the management of the industry, all
go to show that this industry is ndt
run on proper and scientific lines. I
was told that there are many foreign
experts who have been employed by
this industry, In spite of all the
foreign technical help and their ad-
vanced knowledge and skill, this in-
dustry has not been able to produce
good standard bicycles. It is very
necessary that the Government should

_ take immediate steps to put this in-

dustry on a sound basis.

1 do not want to speak on all the
items. But, before I close, I want to
make one general observation. The
Tariff Commission is not able to con-
duct enquiries in regard to so many
industries. We have been asked to
give protection for a further period of
1 year. Time and again, this type of
demand is coming on the part of the
Minister. Evem in the last session he
said that there was no sufficient time
for the Tariff Commission to enquire
into the various industries, and so let
us grant protection. Does that make
policy, to say that because the Tariff
Commission could not enguire into the
problems of a particular industry and
cannot give its recommendations we
have to continue the protection? We
are groping in the dark. We do not
know what is happening to the indus-
try and at what stage of development
the industry is, whether it is develop-
ing well on proper lines or whether
it is doing badly. Unless we konw the
tull picture, it is difficult for the House
to grant protection. This is a very
important matter. It affects the entire
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industrial structure of the couptry.
There seems to be a grave drawback
in the working of the Tariff Commis-
sion. It may be over-burdened; it
may not be working properly, the
staff may not be enough; or the Mem-
bers of the Tariff Commission are in-
competent and not up to the mark. I
cannot say. It is necessary for us to
know what is going on behind the
screen of the Tariff Commission. We
have protected a large number of
industries wholesale. We are entitled
to know why they have not been able
to enquire into these problems and
why they have not been able to give
us their reports. The other day, when
we were discussing about the coffee
. industry, the Minister said that it is
not possible to refer the matter to the
Tariff Commission because the Tariff
Commission will take a long time.
What for is it meant, I want to know.

Shri V. P. Nayar: To take a long
time,

Shri M. S. Gurupadaswamy: If the
Government could not get done the
things that are expected to be done
by the Tariff Commission, why should
there be the Tariff Commission in ex-
istence? Let us set up another Com-
mittee for each industry and get Iits
report. I am very sorry for the way
in which the Minister helplessly comes
to the House asking us to give pro-
tection to certain industries. That is
a very unfortunate way of doing
things and does not reflect any sound
policy. I feel that hereafter at least
he should make up his mind not to
come to the house asking us to give
protection without giving the back-
ground. He must have all the facts
in his possession and he should be
able to give us a full picture before
we give protection. This is a very
important matter and I take it very
seriously. I hope hereafter at least
he will follow this policy.

Shri V. P. Nayar: I shall just raise
a point of order, Sir, and sit. 8ir, 1
am glad that at least now the Govern-
ment of India has appreciated the
difficulties of the titanium industry in
Travancore-Cochin. But, I do mnot
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concede for a moment that their ap-
proach is correct. You konw, Sir,
thaty the titanium dioxide industry
in Trivandrum isg the only one of its
kind in the whole of India, or per-
haps, in the whole of Asia. If you
take into account the world produc-
tion, you know, Sir, that it is a Bri-
tish monopoly because the British
Titanium products control the bulk of
the production of titanium dioxide.
There was some survey of the mineral
sands of Travancore-Cochin and there
was ilmenite. The monopolists in the
world could easily find out that if they
did not come and start a factory for
the manufacture of titanium dioxide,
which is in very great demand for the
Indian industries as also industries
outside India, there was a chance of
some national enterprise coming up
because this was a very precious arti-
cle, So these firms which had an
earned monopoly moved the Govern-
ment, in those days, and I think Gov-
ernment also invested some money,
and they raised some funds from the
public and started this industry. But
what was the result? One of the
main reasons why the titanmium
dioxide factory had to close down in
Travancore-Cochin, was that it was
mismanaged at the top, because the
British people there were getting
fantastic salaries of Rs. 4,000 and
Rs. 5,000, I think there were sbout
800 workers in this factory, and when
this factory was closed for a perigd of
one year, they had no work and they
had no wages, but all the British staff
there had their full salaries plus their
allowances and everything. That was
the way in which the titanium dioxide
factory was managed. But what do
we find now? We have made repeated
demands, we have written personal
letters, and raised the issue several
times on the floor of the House, and
now Government have come forward
to say, well, we are going to consider
how this titanium factory should be
protected. And how do they protect
this industry? We find in the Bil,
that titanium dioxide of British manu-
facture will have a protective duty of
25-1/5 per cent. ad wvalorem, while
that of non-British manufacture, will
have a protective duty of 35-1/5 per
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cent. ad valorem. If I understand ad
valorem duty aright, it is very clear
that non-British manufacturers of
titanium dioxide will have to pay
an additional 10 per cent. duty, over
that on the titanium dioxide of Bri-
tish manufacture. Am I correct?

Shri Karmarkar: Yes, that is right.

Shri V. P. Nayar: Some time back,
in answering a point raised by com-
rade Shri K. K. Basu, the hon. Minis-
ter stated that there are no imperial
preferences. Should I call this as an
impartial preference? What else is
this but an imperial preference? You
say that the British monopolists who
have a monopoly on the manufacture
of titanium dioxide can import tita-
nium dioxide by the payment of
about 25 per cent. ad valorem duty,
while the non-British manufacturers,
who are outside the pale of British
influence, and do not have a monopoly
on titanium dioxide, must give about
35 per cent. ad valorem duty for their
imports. Yet, the hon. Minister has
the gumption to say, and the shrewd-
ness to say that we do not have any
imperial preferences, or preferences
for UK. I would like him to answer
this point. When you charge a parti-
cular ad valorem duty at a particular
percentage, in the case of British
manufacturers, when it comes to non-
British manufacturers, you enhance
the duty. Should we say that it is an
impartial protection? 1 leave it to
him \to say what it is.

We know that the demand for tita-
nium dioxide is on the increase, be-
cause it ig increasingly being used for
the manufacture of certain other arti-
cles, for which titanium dioxide is
very necessary. For Instance, I find
that titanium dioxide is being used
as a paint pigment of high covering
power and stability, especially in the
glass and ceramic articles. The other
day, in reply to a question by me, the
hon. Minister stated that several
ceramic factories had closed down,
and several glass factories were also
closing down. If there is going to
be an increase in the demand for
titanlum dioxide, this is not the way
in which Governrment should tackle
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the situation. Titanium dioxide is
also being used in the manufacture
of stainless steel utensils, especially
for the stabilisation of carbon as car-
bide. 1 also learn that titanium
carbide is a very important abrasive.
From gll this, it is very clear that tita-
nium dioxide has a very important role
to play in industry. As in many other
matters, in this case also, Travancore-
Cochin can claim a monopoly, but here
is another matter in which Government
have shown a stepmotherly treat-
ment to Travancore-Cochin, because
in the case of such a vital industry as
this, which is the only one of its kind
in the whole of Asia, the Government
have been sitting idle for a long time;
and my hon. friend the Commerce
Minister was heard to say that the
industry wag in a procesg of suspend-
ed animation—very attraative words
indeed, but what were the Govern-
ment doing? They were really in a
state of animated suspension without
taking any decision (Interruptions).

This is not the way Govern-
ment should tackle a difficult situation
that has arisen in an industry. If
only they had known earlier the
position of the titanium industry, and
how the industry came to a crisls,
certainly they would not have waited
all this time. I know the precise
reason why this matter is being not
only pursued, but given wide publi-
city also, but that ig a matter which
is not to be discussed here by us now.
Anyhow, I am very glad that at least
now the Government of India have
opened their never-opening eyes to
Travancore-Cochin, Then there is
another important matter......

Shri A, M. Thomas
Tapioca?

Shri V. P. Nayar: 1 give tapioca
to you.

(Ernakulam):

1 cannot understand why in the case
of certaln other articles also which
Government seek to protect there
should be g difference in duty as be-
tween articles of British and articles
of mon-British manufacture. For in-
stance, in the case of jute baling
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hoops of British manufacture, the
protective duty is 30 per cent. ad
valorem, while in the case of hoops
of non-British manufacture, it is
40 per cent. ad valorem; similarly in
the case of cotton baling hoops of
British manufacture, the duty is 30
per cent. ad valorem, while in the
case of hoops of non-British manu-
facture, it is 40 per cent. ad valorem.
I want to know why there is such a
discrimipation. Why should this
Government which says that there is
no prokection, that there is nothing
peculiar to . the British manufac-
turers, no concessions are being given
to British people, etc. treat British
manufacturers in a particular way.
Whether it is higher or lower, I do
not mind; but why is it that there is
discrimination between British manu-
facturers om the one hand, and non-
British manufacturers on the other,
for identical articles which both of
them import into India? If you are
bound by a convention or an agree-
ment which justifieg this, please, for
the saRe ol India, scrap it at once,
and dg not continue this discrimina-
tion any more.

The hon. Minister stated that he
has included certain industries which
will continue to enjoy the protection,
simply because the Tariff Commission
hasg not beermr able to arrive at a de-
cision, My hon. friend Shri M. S.
Gurupadaswamy was telling us that
perhaps it may be that the Tariff
Commission members were ineffici-
ent members or it may be that the
Tarif Commission members do not
know what to do. When I wag hear-
ing him, I was reminded of a very
popular saying in our place, that an
ordinary carpenter who is accustomed
to doing work with wood cannot cons-
truct a masonry house and it will take
some time for him to find it out how
it is done. It was precisely the case with
one of the members of the Tarift Com-
mission. I find the hon, Minister of
Commerce and Industry looking at me,
and so I shall stop saying only this that
without any reference to the pecple
who are really competent to go Into
the matter, members are appeinted to
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the Tariff Commission, with the re-
sult that they are not able to take a
decision. Perhaps they are overbur-
dened with work—I dp not say that
their work is very light—but this is
the sort of approach that Govern-
ment should not adopt. Whether it
is beneficial or not, simply because
the Tariff Commission has not been
able to take a decision in respect of
the continuance or otherwise of pro-
tection in respect of about thirty or
forty industries, to give all of them
the benefit of doubt is not the way
Government should approach this
problem, If the Tarif Commission
could not themselves go into this
matter, it ig open to Government—
they appoint umpteen Commissions
every year—to appoint a committee
of competent men to go into the mat-
ter.

Now, what are the industries which
continue to be protected. In the
list. we find preserved fruits. I am
certainly agreeable to preserved
fruits being protected. But what is
the state of affairg in which we find
this industry today? There are fac-
tories down in Travancore-Cochin
which pever manufacture this, be-
cause they cannot afford to compete
with  others. I wshall illustrate
it by a very simple case.
In Travancore-Cochin, pine apples
are available in plenty. There is no
canning factory there. It is the only
place in India where you can have the
cheapest and the most tasty pine apples
in abundance. But no factory is there.
If there is a factory, it cannot sell; it
cannot manufacture. When I asked the
Food Minister the other day, he said
that the Government of India had not
even contemplated starting a pine
apple canning factory. They do not
even have figures to show what per-
centage of the fruits produced in India
go putrid, and are not useful to the
consuming public. Sir, it is a very
basic defect in approach.

Then they say that preserved fruits
also will enjoy some protection. It
would appear that India is producing
only about 2,000 tons of preserved
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fruits and that to satisfy the demand
of millions of our people!

Then there is another industry in
which, I know, the vested interest is
that of the foreigner—the aluminium
industry.

The Minister of Commerce and In-
dustry (Shri T. T. Krishnamachari):
We are listening.

Shri V. P. Nayar: 1 do not propose to
waste my lungs unless either of you
hear me. I do not claim that both
should hear.

Shri T. T. Krishnamachari: We are
discussing the hon. Member's state-
ment.

Shri V. P. Nayar: I am sorry that
they are capable of doing only one
thing at a time.

Shri T. T. Krishnamachari: I can do
a little more than that.

Shri V. P. Nayar: Let us hope so.

Then, Sir, the aluminium industry is
not one in which Indian investors—
Indian industrialists—have a say now.
The aluminium industry as far as I
understand—1I speak subject to correc-
tion; it is open to the hon. Minister to
contradict me—is an industry in which
there are British, Canadian and Ameri-
can interests, not ordinarily, but pre-
dominantly. (Interruption) The
Deputy Speaker asked the hon.
Minister of Commerce sometime back
why in such an industry it was that.
when they had the technical know-how
with them, when they had the advant-
age of bringing their own plant and
when they had the additional advant-
age of getting the cheapest labour in
the world here in India, it should be
protected. Of course, we found him
in as tedious a task as perhaps Magal-
lan was in hig circumnavigation of the
world. He did not meet the point. I
want him now to give a categorical
answer., Last time when he gave an
answer in reply to a point raised by
the Chair, 7 ~ould not follow him. He
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missed the exact point and went round
and round. 1 want to ask why this
aluminium industry, for example, has
to be protected in view of the fact
that (the predominant interests in the
industry are not Indian but foreign.

Then, Sir, there is, again, the bicycle
industry. We know as a matter of fact
that recently Raleighs, perhaps the
world’s biggest manufacturers of cycles,
have planted themselves in India's
cycle manufacturing industry in asso-
ciation with an Indian firm, Sen's Sen-
Raleighs, you know, can have all the
advantages of a long period of ex-
perience; they have all the advantages
of the technical know-how, the skill—
everything—which the bicycle manu-
facturing industry requires. They come
to India for the sake of some conces-
sions, for the sake of some protection
here or some protection there and they
get hold of an Indian industrialist and
the poor Indian industrialist, without
knowing that later on he will be com-
pletely eaten up by the British investor,

_ goes and gives his name and then a

factory is set up. You will certainly
admit, Sir, that in England where
Releighs function, they canaot get
labour as cheap as they can in India.
I should think it ig at least four times
more costly to have labour there. Yet
with all that, they come to India and
price their cycle at Rs. 350. Anyone
who wants to go in for a cycle will
have to pay through his nose. In spile
of that, the Government say that this
industry must be protected! I am not
at all against protecting any industry
which is owned by Indians. But if an
industry is protected in which there is
a very large share of foreign capiial
and in which such foreign caoital
claims to have all the technical know-
how, all the advantage of continuous
experience for years and so omn, then,
Sir, I am certainly against that.

Shri T. T. Erishnamachari: Wil! the
hon. Member permit to say this? This
is only an interim protection—exten-
sion of protection already granted.
Actually, we expect the report next
year and I hope we will be able to
place it before the House,
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Shri V. P. Nayar: If the hon. Minls-
ter took it that mine is a final argu-
ment, he is certainly wrong. Mine is
also an interim argument. I wus only
saying. Sir, that this sort of apprcach
in trying to give protection to an in-
dustry, even if it is for a single day.....

Shri S. V. Ramaswamy (Salem):
Then, is this an interim debate?
(Interruption.)

Shrl V. P. Nayar: Even if the protec-
tion granted is only for a day, it is
very dangerous to the development of
Indian industry. (Interruptions).
When Government go on coatinuing
the protection given to industries in
which there is either a monopoly of
foreign investors or there is con.rol of
the foreign investors, I must submit,
Sir, we must oppose that w©o'iry, be-
cause it is very dangerous to the
growth of Indian industry. If I go on
saying anything about this. then the
hon. Minister will get up and say ‘We
are accustomed to hearing these views
of the hon. Member. He has been re-
peating it almost every time’. But I
would ask the hon. Minister to tell us
why it is that it has been necessary
for the Government of India to afford
protection to industries in which
foreign capital is interested, in which
foreign capital which is
claims to have been in the field else-
where for a long time and in which the
foreign capital claims to have all the
technical know-how.

Dr. M. M. Das: Does my hon. friend
know that the foreign investment in
the case of Sen-Raleigh may be only in
the form of technical know-how and
nothing else?

Shri V. P. Nayar: He must know bet-
ter because he is nearer the place.

Shri Bhagwat Jha Axad (Purmea cum
Santal Parganas): That is why he is
confusing.

Shri V. P. Nayar: My position is
sufficiently clear and I hope, Sir, when
the hon. Minister replies, he will reply
to thiz point also.

interested -
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Then there is also another point:
‘Protection to the following industries
will be discontinued from the 1st
January 1854'. There is one industry
in that—pencils. We know that al-
though India possesses soft-wood at the
cheapest price in the world, although
India has the cheapest labour in the
world and although we have enough
graphite or black-lead or whatever it is,

‘which is cheaper than in any other

country still the cost of pencils manu-
factured in India does not compare
favourably with that of imported pen-
cilg so far. And the Government of
India do not confine their orders for
their requirements of pencils to Indian
pencils. The pencils we get here are
imported.

Shri T. T. Krishnamachari: Old stock.

Shri V. P. Nayar: Yes. I also know
that the fate of some pencil factories is
hanging fire for a long time. We have
all the materials that are necessary for
manufacturing pencils here but pencil
factories are being closed. I would very
much like the hon. Minister to tell me
how many pencil factories we bave in
India and how many have been closed
during the last two or three years.

Shri T. T. Krishnamacharl: There
the issue of protection does not now
exist because the protection that was
given was 31-5/8 per cent. Now the
duty has been raised to 66-2/3 per cent.
So there is no need for protection to
that Industry.

Shri V. P. Nayar: The hon. Minister
knows fully well that before the war
when Japanese pencils were imported,
we used to get that pencll with the
trade mark ‘cross umbrella’ for half an
anna a dozen, and it was by far the
best pencil for that price in the market.
Even some countries which are so pro-
ficient in the matter of pencil manu-
facture can still afford to pay this duty.
import their pencils here and compete
and finally oust the Indian manu-
facturers out of the fleld. That is pos-
sible.

Shri T. T. Krishmamachari: We have
other methods to stop it.
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Shri V. P. Nayar: As a matter of fact,
you are afraid of Japanese competi-
tion in ever so many articles. Why not
in this also. I do not think a protective
duty like this will save the industry,
un'ess you do something else.

Then, Sir, there is the fountain pen
ink industry. This is also an industry
in which the foreigners are gradually
coming in. There is a Parker Quink
manufacturing enterprise. I do not
know where they have started their
factory. But I presume it is some-
where in Madras. Sir. the hon. Minis-
ter was telling us that we ourselves do
not have a particular liking for Indian
articles. How can we do it? They
want to dump their goods into India at
favourable prices and when we find
that they have the same quality, we are
inclined to buy. Now the position has
changed. Now, when the Indian ink
manufacturers have improved their
quality and when we have in the
market certain varieties of ink which
can compete with some other varities,
they have come over to India and they
have started manufacturing ink in
India, where they get all the raw
materials cheaper, where again, as I
said before, they get labour also
cheaper, with the result that Parker
Quink will again be in the fleld, and
the absence of protection to the Indian
ink manufacturing industry may go
against the interests of that industry.
80 there is no reconciliation between
this policy and that. This matter should
have been thought out much more
carefully by the hon. Minister for Com-
merce. With these few words, I resume
my seat.

Shri 8. V. Ramaswamy: I whole-
heartedly support this measure, Sir. The
previous speaker took objection to the
way in which protection was being ex-
tended to 24 items on the list. He
seemed to think that the Tariff Com-
mission was not quick in the disposal
of these inguiries.....

Shri V. P. Nayar: I never said that.
Shri S. V. Ramaswamy:...and 1t was

a case of benefit of delay being giveun
to that.
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Shri V. P. Nayar: That was what n:
(the hon. Minister) said; that was not
my opinion.

Shri S. V. Ramaswamy: Whatever it
is. my hon. friend is not correct in
charging the Tariff Commission for
the delay. They have lots of work to
do and because of their heavy work
they have not been able to complete
their enquiries.

Shri V. P. Nayar: If I may interrupt.
I told him I never said these words. I
only said that the hon. Member said
that it is possible. He refers specifical-
ly to the speaker before him and un-
fortunately that happeng to be this
humble self.

Shri S. V. Ramaswamy: Both are be-
fore me. I shall not take much time
except that I wish to congratulate the
Government for extending protection
to these 25 items mentioned in the
schedule. In passing through the list,
one can easily find that the Govern-
ment is very solicitous of those indus-
tries which have sprung up recently.
It. may also be noted that some of
these industries are small-scale or
cottage industries and 1 am very glad
that the Government has come forward
to extend protection to those industries
for another year. Take for instance No.
2 on the list—sago globules and tapioca
pearls. It is common knowledge that
there are about a hundred factories in
Salem alone, my own constituency.
This industry has had a very chequer-
ed career. When the Japanese occupied
Malaya and other places, the import
of sago was totally restricted. Formerly
we used to get these globules only
from Malaya and we had no indigenous
industry. Sago plays a very important
part in our food. Therefore, thig in-
dustry was developed in Salem Dis-
trict and the raw material for thin
industry, namely, tapioca, ig largely
grown in that district. Subsequently.
however, the import of foreign sago
was allowed and so many factories had
to be closed down. Subsequently again
that industry came in for another
trouble. There was acute food short-
age owing to the failure of rains for
six continuous years In the southern
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parts of India and the Travancore-Co-
chin State banned the export of tapioca,
with the result that further factories
had to be closed down. Luckily for us,
nature has been kind to us this year
and rains have come down plentifully.
The result is that we have no appre-
hension that the production of tapioca
will resume its normal level. But this
extension is necessary in order to help
that industry to tide over the diffi-
culties and the loss which has been in-
curred during the past five or six years.
1 for one am thankful to the Govern-
ment for having extended the protec-
tion for another year. This
extension will give a great
fillip to the further production of
tapioca roots in my district and general-
ly 'in the southern districts of Madras
State. This is necessary, because there
is a scheme for the production of arti-
ficial rice, and an important consti-
tuent of artificial rice is tapioca root.
My friends from the Travancore-Co-
chin State may perhaps have a dif-
ferent view because there it is used
directly as food by the poorer classes,
and they might feel that the protection
given will affect the quantum of
tapioca roots available as food in the
Travancore-Cochin State. I wish to
assure them that they need be under
no apprehension with regard to that.
because we ourselves in the southern
districts of Madras will grow enough
tapioca not merely for the production
of sago globules and tapioca pearls but
a'so for the artificial rice,

The other industry in which I am
very much interested and to which pro-
tection has been extended is artificial
silk and silk fabrics. This again, Sir,
is largely based upon the production in
the cottages and in the villages. It is
very proper and right that the Govern-
ment should have come forward o ex-
tend the protection by another year to
these commodities.

My friend on the other side was criti-
cising the extension of protection to the
first item, namely, preservation of
fruits. I submit, Sir, this is very neces-
sary, because this is a new industry
and in order to help the growth of this
new industry, it is very necessary to
continue this protection. It would ap~
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pear to me that the extension will not
be enough and I believe next year also
when they come with another Bill, the
protection will have to be further ex-
tended. Side by side with this pro-
tection, I take this opportunity of urg-
ing upon the Government to develop
this fruit preserving industry in the
places where fruit is grown in plenty.
Take, for instance, my own place,
Salem. Salem mangoes are famous
throughout the world.

Shri K. K. Basa (Diamond Harbour):
Why not supply us?

Shri S. V. Ramaswamy: I shall bring
it next time. They are so delicious,
sweet and juicy. I do not know why a
fruit-preserving factory has not been
started. So much of mangoes are wast-
ed for the reason that these fruits do
not keep. I believe that one difficulty
in starting a factory is that production
of this fruit can only be seasonal.
Nevertheless, it is worth while start-
ing a factory in Salem for the preser-
vation of mangoes.

There are other items like hurricane
lanterns and sewing machines and
electric motors, and so on. All these,
to my mind, are calculated to help the
newly started industries and once again
1 congratulate the Government on
bringing this measure.

Dr. M. M. Das: Mr. Chairman, Sir,
my hon. friend, Mr. Nayar from
Travancore-Cochin accused the Cen-
tral Governemnt for giving protection
to the cycle industry. He cited the Sen-
Raleigh Company which is unfortu-
nately situated within my constituency
in West Bengal.

Shri N. Sreekantan Nair (Quilon cum
Mavelikkara): Any shares in it?

Dr. M. M. Das: My submission is that
without knowing any detail, the terms
and conditions of the agreement and
the articles of association between the
indigenous firm and a foreign firm, it
is not proper, it is not just, it is not
fair, to assume that the company is &
foreign company and that the total
capital comes from foreign countries.
Sir, it is not a very weak factory in
comparison with those sigster fatcories
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in other countries of the world. The
Sen-Raleigh company, like all those
cycle manufacturing companies in
India, deserve, and they really deserve,
protection from the hands of the Gov-
ernment. Like my hon. friend from
Travancore-Cochin, Sir, I am also
interested in titanium dioxide. If the
State of Travancore-Cochin holds the
monopoly in the production of this
chemical, my State, West Bengal, con-
sumes the lion's share of this product
in her big paint factories.

6 p.M.

It he feels that Travancore
suffers from the British
commercial policy regarding the

titanium factory, my state of West Ben-
gal also suffers from the policy of big
paint manufacturers who come from
foreign countries and who use this
titanium dioxide.

Sir, this titanium dloxide factory,
the Travancore Titanium Products.
Ltd.. came into existence only a few
years back. It is not a very big factory.
The total annual production is about
1,800 tons per year. The hon. Minis-
ter of Commerce stated a few minmtes
back in this House that the demand
of titanium dioxide in our country is
not large. I think the demand will be
round about, according to Government
information, 500 tons per year. But
facts show that this information is not
quite correct. I asked the hon. Minis-
ter to give us figures of consumption of
the different paint manufacturers of
this country by way of imports of
titanium products when this factory
was closed. Our information is that
the demand of titanium dioxide in this
country is much greater than the so-
called 500 tons per year.

Sir, this Travancore Titanium Pro-
ducts, Ltd., began production in ihe
latter part of 1951 on a very low scale
and produced only 150 tons of titanium
dioxide. During the first half of 19851
they produced about 232 tons of
titanium dioxide. But even this small
quantity of titanium dioxide could not
be sgold in the market and the factory
had to be closed. Sir, this phenomenon
can be explained by the fact that the
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managing agents of this factory are a
foreign concern, who have got import-
ing interests of titanium diodixe In
this country and who are big titanium
dioxide manufacturers in England.

Sir, the hon. Minister himself has
said thht this titanium dioxide has got
its competitors in the country. They
are lithophone, zinc oxide and white
lead. Now in this Bill we find that &
protective duty has been imposed only
on titanium dioxide. If titanium
dioxide produced in our country suffers
from its competitors like lithophone,
etc.,, then, how will it be possible to
protect our titanium dioxide industry
by imposing a protective duty upon
titanium dioxide alone? Why should
not a duty be imposed upon lithophone.
I want to know this from the hon.
Minister. Unless a protective duty is
imposed upon lithophone and similar
other products that act as substitutes
of titanium dioxide, this industry can-
not be saved.

Sir, I have told the House that the
managing agents of Titanium Products
Travancore are foreigners. They have
importing interests in this country, of
titanium dioxide. After this factory
was closed due to the fact that its pro-
ducts could not be sold in the market,
within one or two months the paint
manufactures were refused the supply
from this factory. How all these pro-
ducts could vanish into thin air within
two or three months after this factory
was closed is a mystery to me.

Therefore my submission to you and
to this House is that by imposing a
protective duty upon titanium dioxide
only we will achieve nothing. Gov-
ernment will not be able to achieve its
purpose, I mean to give protection to
this industry. What the Government
should do is to impose a protective
duty upon all the foreign products
that form substitutes: of titanium
dioxide in this country, such as litho-
pone, white lead, ete.

My hon. friend Shri Gurupada-
swamy has spoken in detail about the
silk industry in our country. During



the discussion of the Silk Bill we have
also in this House pointed out to the
Government as to what should be th2
proper way of giving protection to the
silk industry. One thing that I want
to impress upon this House is that the
name “artificial silk” which is used by
artificial products such as rayon should
be immediately banned. I do not
understand why our Government al-
lows the producers of these artificial
products, rayon and others, to use this
name “artificial silk”. This name
“‘artificlal silk” produces a false im-
pression upon the minds of the con-
sumers who purchase these articles,
rayon and others, as silk and are
cheated. The ultimate effect is that
an aversion is created in the minds of
the: consumers against pure silk. Pure
silk is washable. It is many times more
durable than artificial silk. This arti-
ficial silk is not washable. With one
or two washes the stuff made of arti-
ficial silk gives way.

Therefore, the proper way of giving
protection to these industries is not
only by imposing some protective
duties but by adopting other concrete
methods. .

Sir, I do not want to take the time
of the House further and L thank you
for the opportunity you have given me
to express my views.

Shri N. Sreekantan Nair: Mr. Chair-
man, Sir, I was surprised to hear that
this protective duty on titanium
dioxide is going to help the industry.
As a matter of fact, the Titanium
Factory in Trivandrum, with which 1
am associated as President of the
Workers' Union, is about to be reopen-
ed. But whether it is being reopened
on the basis of the stability of the in-
dustry is a matter of doubt. So far
as I am concerned I do not believe
that the factory is being reopened
now with any safeguard for the in-
dustry to continue its production for
a long time. Because the elections are
coming and the Congress wants a few
votes, they think that by opening the
factory they can get those votes. Any-
how, I am glad they are reopening the
factory.

An Hon, Member: There is politics
behingd it.

Shri T. T. Krishnamachari: Sir, [
would like to mention this—not that I
am taking offence at what he is say-
ing—but the firm have orders on
hand which will keep them going for a
year.

Shri N. Sreekantan Nalr: Yes, Sir,
orders are there. But it is a question
of price and the possibility of work-
ing with profits. As a matter of fact,
all of us represented to the Govern-
ment. It was advertised that only the
Government of Travancore-Cochin
made representations and everything
was settled. I have no complaint
against that. But, what is the real
position? As my learned friend Dr.
M. M. Das said, the company is being
controlled by a director of the British
Titanium company, which is one of
the largest producers in the whole
world. They have imported into this
country outmoded and useless
machinery which produces as the hon.
Minister said, anatase titanium di-
oxide. As a matter of fact, the much
better rutile titanium dioxide cannot
be produced in these plants. It was
for putting up the rutile plant that the
company asked for a loan of Rs. 15
lakhs from the Industrial Finance Cor-
poration, which was denied all these
months and which was finally sanction-
ed. Even by working that rutile plant,
as hasg been pointed out,—you know
the British company's interests have
to be protected first and foremost—it
will be impossible to work that factory
at any profit. Though I have no ob-
jection to anything British because it
is British, though I would not argue
thut a British company should not get
any preferene at at any cost, I would
say that if any country has to be dif-
ferentiated against in this industry, it
is Britain. In so far ag titanium di-
oxide is concerned, the duty should be
twice as much for Britain as is im-
posed on any other country. That is
the position with regard to this
titanium dioxide industry. The 25 1/5
per cent. ad valorem duty is not going
to protect the industry. As a matter
of fact, it was there in some form or
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other, and we found it very difficult
io compete in the market. The cost
price of titanium dioxide produced in
Trivandrum was thrice what the
market price was in 1952, in India. So,
I think that the duty has to be pitched
much higher if any benefit is to be
derived by the company., As the hon.
Minister said, there is order for one
year. After this artificlal propping
up, it may be dropped. The industry
may go down if the duty is not raised
at least for some time to come and
if the British company is not deprived
of the managing agency position,

Another important aspect to which I
should like to draw the attention of
the House is regarding sago. The hon.
Member from Salem was suggesting
that the duty should be retained. Of
course I am going to argue that the
duty should not be retained. I would
like to point out, though I am a trade
union worker and this involves the
employment of a few hundred workers,
the 109 factories that are now produc-
ing in this country, produce 30,576
tons of sago flour, whereas the domes-
tic requirement is only 12 to 15,000
tons per annum. So, we will be pro-
ducing too much. We are producing it
from tapioca. That is perhaps the
only staple food of the millions of
poor people in my part of the country.
In the name of providing employment
for a few hundred people, you are
actually depriving millions of poor
people in my part of the country of
their staple food. There are many
families, as a matter of fact, who never
take a single rice meal in a week. They
depend on some kind of fish, dried fish
or rotten fish and tapioca. That is
the cheapest food. Because the people
are poor, overpopulated and unemploy-
ed, to the common man, tapioca is the
staple food. Now, the position is, that
because the ban has been lifted by
the Travancore-Cochin Government,
tapioca is bought in bulk by outsiders
and the price of tapioca has gone up.
Not only is there dearth of tapioca in
the country, but the prices have gone up
far beyond the reach of the common
man. If there is no protective duty,
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naturally outside imports may compete
with internal production and the price
may fall. If the price of tapioca falls,
that is at least a natural protection, a
natural check in this capitalist world ot
checks and balances. Even if that capi-
talistic check and balance is not allow-
ed in the case of tapioca, certainly the
fate of millions of poor people in my
part of the country will be miserable.
I would request the Minister to con-
sider this position. Why should the
sago industry get a preferential treat-
ment and a protective duty? There
are a hundred and odd factories there,
and the total number of workers in-
volved will be about a few thousands.
But they and millions of poor people
like them will be the persons worst af-
fected, when the price of tapioca rises
beyond the reach of the common man.
If tapioca is allowed to be exported, or
used for the production of sizing flour
or sago, naturally its price goes up be-
yond the reach of the common man.
So this is a thing which should not be
encouraged. The only possible course
open js to restrict the internal produc-
tion, and for that, it is best to allow
external competition. Indeed we are
not only producing sago in sufficient
quantities to meet the needs of the
country, but we are in a position to
export as well; so let us at least curtail
the overproduction. I can assure the
hon. Minister, if he does not know it
already, that nobody could compete
with us in producing sago out of
tapioca. Even in that case. a certain
quantity of tapioca can be set apart
for this purpose. It is because there
is no such control now on the quantity
of tapioca to be used for the manu-
facture of sago, the price of tapioca
has gone far beyond the reach of the
common man. This is a matter that
must be considered by the hon. Minis-
ter.

In the case of titanium dioxide.
henceforward the duty must be put up
at a much higher rate. and the British
company which is managing the
factory should be made to quit. The
prices of tapioca should not be per-
mitted to shoot up.
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These are the two points I would itke
to urge for the consideration of the
hon. Minister.

Mr. Chalrman: Before I (aii upon
other hon. Members, I have to make
one announcement. The Report of the
Commissioner of Scheduled Castes and
Scheduled Tribes will be taken up for
discussion tomorrow.

An Hon. Member:
notice?

At such short

Dr. M. M. Das: Tomorrow?
Mr. Chairman: Yes.

Shri Bhagwat Jha Agzad: Mr. Chair-
man Sir, the other day while reading
a book, I found something in regard to
the classification of speakers. One
category consists of persons who start
with some deflnite sayings, with this
or that, but after three or four minutes
of such definite statements, suddenly
jump to if, whether, and, but, and how-
soever, and start shooting in the air,
so that others may think that they are
speaking something very important and
high. I feel that in the case of what-
ever Bills are brought forward by the
Minister of Commerce and Industry,
our hon. friend Shri V. P. Nayar, who
is .a very common participator in the
discussions on these bills, always be-
liéves in that principle. After praising
the Commerce and Industry Minister
for what he has done in respect of the
titanium dioxide industry, for a few
moments, he immediately started say-
ing, this is not the way to deal with
things, this is not the proper way to
tackle the problem, this is not the
right way of approaching the problem,
etc. But after all this, I found that
he was not telling us what was the pro-
per way. At 'least for our information,
it not for that of the hon. Minister, he
should have told us what in his opinion
was the right way to deal with this
problem.

Shri V. P. Nayar: Meet me in my
room, and I will tell you.

Shri Bhagwat Jha Axad: Shri M. S.
Gurupadaswamy, who {s now probably
alone carrying the burden on this
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shoulders with regard to defending th
interests of the consumers, has beer
very critical of this Bill. He said tha
bringing these Bills, the Governmen
are not caring for the Interests of th
consumers, and the poor consumers ar
very hard hit. This was the line o
his argument. In the case of a'mos
all the Bills, three or four commor
points are often brought in, viz,, foreig
investments, the consumers’ interests
and some things which I have alread;
mentioned, of the V. P. Nayar line
Shri M. S. Gurupadaswamy feels tha
probably he alone in this House re
presents the interests of the consumer
(Interruptions). Probably ¢n this sid
also, there are Members representing
the consumers.

After all this, I find that there fs
nothing in this Bill which should haw
evoked such a storm from hon. Mem
bers, as to have brought in the questio
of foreign investment, the consumers
interests, and certain other things ir
the language of my hon. friend Shr
V. P. Nayar, which of course, I ran-
not understand, but which probabl)
the hon. Minister knows much better.

With these words, I support the Bil
which has been brought forward by
the hon. Minister of Commerce anc
Industry, and which is designed to give
protection, in the natural course, tc
certain industries, and to withdraw I
in the case of certain others.

The list which is before me in this
Bill clearly shows that the industries
which are given protection or to which
extension of protection is granted are
such industries which are very im-
portant for the industrial growth of
this country. In such a case, I do not
think there is any occasion to raise such
a stormy debate by Mr. V. P. Navar in
which of course he has become an ex-
pert by now. (Interruptions)

Shri A. M. Thomas: It was not as
stormy as usual.

Bhri Bhagwat Jha Asad: Regarding
foreign capital, I too cannot tolerate
that foreign capital should be invited.
True. And I also feel that whenever
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capital is coming forth in our own
country from our ow~ naticrali, to be
invested in some industries. naturally
they should be given protection. Iut
if our friends are not coming forward
with capital for such industries whick
are the dire necessity of this country,
there is no harm if foreign capitai
comes in, and in order to have speedy
industrial growth, we may extend some
protection to such industries. of rourse
with a limitation. T feel there is no
harm in that. But by now this foreign
capital has become a mania with our
friends. They dread it, but they should
know that in the early backwardness of
the Russian economy, they had also
to take in foreign capital.

Shri K.- K. Basu: You do not know
the facts.

Bhri Bhagwat Jha Azad: 1 supnose
that Mr. Basu has not got the monopoly
of knowing all the facts. There are
others also who know the facts. 1
guppose he should see his own maga-
zine which gives these facts. In Russia
also in the early days they borrowed
foreign capital. Of course. it may be
40 crores. I do not mind, But I aun
pose others also know the facts.

Therefore, 1 feel, 8Sir. that these
amending Bills which are brought for-
ward in this House are so simple and
just by way of routine that we shou!d
from all sides extend our wholeheart-
ed support to them. With these few
observations, Sir, I supvort this Bill.

Mr, Chairman: Mr. Basu. He should
finish in five minutes.

Shri K. K. Basu: It is very difficult ‘o
finish in flve minutes. Sir, as I said
while speaking on the other Bil',
generally speaking we support the
principle of protection to our national
industries. But again, Sir. as I am-
phasised before, the main criterion for
thig protection should be whether it
will help the process of industrialisa-
tion of the country.

Sir. the Minister replying to the de-
bate on the other Bill said that to a
certain extent foreign rapital should
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come. Let us analyse from our point
of wview how much foreign capital
should come. Naturally, if our Gov-
ernment of the day feels that there is
dearth ol capital and foreign capital
sholi'd be invited, then it may be in-
vited in such industries where therc
is no national or Indian counterpart.

Sir, my learned friend has said thal
foreign capital is necessary. I do not
want to go into details but we must
know what proportion of foreign capi-
tal is employed in the development of
our national economy and the process
of industrialisation of our country.
In the list of articles that are sought
to be protected, we find one article—
cocoa powder and chocolate. We know
our children, who are practically
under-fed, have lived and have taken
many other food products and tihey
might have done without checolate.
Even in this industry today we find
that the famous Cadbury & Co. have
established a factory here. Al ouv
national industries, big-scale or small-

scale, will have to face this competi.

tion.

Take the case of cotton belting. The
other day, in reply to a question, it
came about that in West Bengal there
are two factories who used to manu-
facture belting. Now it is reported—
and the Minister himself admitted the
other day—the Dunlop Company have
been allowed to manufacture this belt-
ing. Of course, it may be rubber belt-
ing, but we see from the report of the
Tariff Commission itself that even the
manufatcuring capacity or the instal-
led capacity is not fully utilised when
there is demand for it in our country.
I could very well imagine had it been
the case that the entire demand has
been met or it is not possible for this
installed capacity to be reached be-
cause they work to the maximum capa-
rity to supply indigenous needs.

I apprehend the position about the
sheet glass factories. The report itself
says that for sheet glass there are
Indian concerns. Now we have the
Indian and foreign combine in the
Hindustan Corporation,. You know
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very well, Sir, that these companies
with their long experience of running
big business concerns and having a
certain amount of administrative and
industrial efficiency, come over with
the ha:p of national capital and they
possibly exploit our cheap labour and
try to compete with indigenous pro-
ducers. They don't come in the open
market. They take all the advantages
of our fiscal laws and all the advant-
ages that we in the Parliament of
India make for the protection of our
national industry. Even conceding
their logic, that there may be occasions
where Indian capital is not available
and they have to Mring a certain
amount of foreign capital, you will
have to do it only in those industries
where there is no Indian counterpart
or if there were any nationa! industries,
they work to the maximum so that
there is no further possibility of their
development. But here we find that
the national industries are there and
that there is demand for the quantities
that they can produce. We feel that
this aspect has to be taken into consi-
deration in granting protection t¢ in-
dustries,

Take the case of factories making
electrical holders. I know in West
Bengal there are a number of medium-
size concerns manufacturing these, but
we hear that Balmer Lawrie Company
have also been allowed to manufacture
in India—it is a British concern. We
also hear that Seimens Ltd. has
established a factory here—it is a well
known German firm. What are we
protecting now? Surely we don’t want
protection to be given to a British con-
tern or a German concern or any
foreign concern here. That aspect has
also to be borne in mind. The prinei-
ple must be laid before us. It is not
a temporary phenomenon, as the
Minister said, for three or four months.
What will happen after three or four
months? Here for developing a parti-
cular industry, we need three years’
protection, ‘Give it that protection.
Otherwise, what will this industry do?
No new capital is forthcoming and
there is hardly any possibility of
Ereater enterprise tp develop or im-
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prove the quality. We want to em-
phasis this aspect also. The only pur-
pose of protection should be to help
the industrialisation ef our concerns.

Similarly, take the case of the iron
and steel factories. I do not know, Sir,
whether the jute interests are Indian or
British. But they also pay from our
Indian revenues. As I said. take again
the tea-chests. The British tea-garden
owners want to import this from out-
side in preference to our Indian pro-
duct. There is no point in Govern-
ment coming forward and legislating

.and imposing a duty. They must see

that the industries are really protected
and conditiong created wherein they
can be developed.

Sir, take again the case of non-
ferrous metals. Here, it is said that
we manufacture copper materials, to
some extent. but we do not know whe-
ther it is enough. It will not be enough,
but we kpow copper ig mined by
foreign Interests, Nevertheless, we
have the Indian Copper Corporation.
We want to know whather the Govern-
ment of the day has come forward to
explore all the mining possibilities of
the country and whether they are trying
to develop them, There is point in saying
that we produce it, because possibly
we will have to melt it from outside.
Just to give protection for one or two
years, under pressure of public move-
ments, {8 no good. You cannot solve
the problem by giving protection for
one or two years.

Then, Sir, I do not want to go into
details, but I would like to mention the
case of aluminium. To what extent
is foreign domination still rampant in
this industry? There is no point in al-
lowing foreigners to exploit our poten-
tial productive system or exploit our
cheap labour. One point I would like
to emphasise here. and I would like
the hon. Minister to bear that in mind.
There are a number of manufacturers
in our country who produce quite good
and serviceable electric motors. But
cven there, as I said, the G.E.C. and
the Balmer Lewrie Company come in
the way of our markets and affect our
national production. Here also we stand
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in the same position of importing the
parts, but there is no protection. 1
know, Sir, this big concern might im-
port parts and then assemble them
here, and take advantage of our labour
and our conditions here. Therefore,
unless the Government revises its
policy, there is no point in coming for-
ward and saying that they extend the
protection once, twice or thrice and
then say, our work is complete. In
reply to the debate on the other Bill,
the hon. Minister said that we are
thinking about the installed capacity
of the ginning industries. We are in
the midst of the five year plan, and two
and a half years have passed away
Still, we are to exploit the potentiali-
ties of our industrial units and the
Tariff Commission has been appointed
with flve or more persons, and if you
can appoint so many men, we want to
know when the potentialities in our
country can be utilized for the develop-
ment of our industries. There is no
point in coming forward every six

months, debate and discuss the things, .

and give temporary protection. I would
emphasise this aspect, and request that
all these aspects be taken into consi-
deration.

Regarding the bicycle industry, 1
want to know the position from the
learned Member. Whatever the interests
of the Government are in this industry.
the foreigner is there in it. In Bihar
and other places, we have had com-
plaints, and reports have come. because
this company cannot get their goods
sold. I fully appreciate the point that
there may be occasions when the in-
dustrial output is low, the industrial
development is slow. when we may
bring in foreign experts as advisers
and not as administrators to control
and run the industry, who know every
aspect of the industry. We always need
industrial advisers from outside. But
they must be advisers, not our masters,
and on our own terms. There is no
point in having a mania for foreigners
any longer. We have the experience of
150 years and we know the position
of our cottage industry in our country
and it has been long enough in the
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public eye. I would emphasize that
we must have a real policy. If neces-
sary, we must have a quantitative
regtriction. Take, again, the pencil and
{fountain-pen industry. In the year 1930
or 1932, when Gandhiji came, we were
in the primary stage of our school
career, probably in the first class. In
those days, in preference to fine foreign
pencils we used to patronise the indi-
genous makes. That was because we
had the spirit. From those days of 1905
when the Swadeshi Movement swept
across the country till quite recently
people preferred to wear cloth like
sacking to help and develop the textiie
industry of our country, which now is
in a position to export to foreign
markets. How is it that today that
spirit is not to be seen. Our Minister
comes forward and says: “Well, people
prefer foreign goods”. Why do they
prefer foreign goods? We find that
Japanese pencils and German pencils
are available at a cheaper price. Still
we allow protection to go on. Take the
case of fountain pen ink industry. For
the past one fortnight we are every day
receiving representations. In my part
of the country a firm which has been
in this line for the past seventy-five
years (P. M. Bakchi & Co.) says that
they are not in a position to produce
good quality ink as to compete with
foreign makes, because the main in-
gredients of this product are not allow-
ed to be imported, because no license
is issued for them. While this is so
in the case of Indian manufacturers,
we are allowing the Parker Company
to establish their factory to drive
away even those Indian manufacturer-
who are in the field today. Therefore
I say there must be a proper approact
and outlook to the problem. Maybe
that our plans cannot produce the tote
requirements of the country. In th:
case allow import of a fixed quantit
of the items, so that our industries al
may thrive, I feel that all these &
pects of the problem should be tak.
into consideration.

For instance, in the case of certair
chemicals, some firms like Tatas are
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the only manufacturers. [n such cases
Government should see whether they
are behaving properly, whether they
are taking proper advantage of the
protective system afforded by Govern-
ment. Take again the case of the sugar
industry. The industry has now en-
joyed protecion for the past twenty-
two years, but still it is not in a posi-
tion to stand on its own legs. There-
fore, we feel that Government must
have a proper policy. They must watch
the situation vis-a-vis the protection
extended to them and see to what ex-
tent positive help should be given. I
know in the case of the hurricane lamp
industry, a well established manufactur-
ing plant which grew up during the
years of war has gone into liquidation,
or is on the verge of collapse.

Then again take the case of preserv-
ed food industry. The hon. the Defence
Minister said the other day that we
have still to import canned or preserv-
ed food for our deterece services.

Dr. M. M. Das: That is absolutely
wrong.

.

Shrl K K, Basu: That was what he
taid the other day.
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Shri V. P. Nayar: Why don't you cor-
rect him then. It was the Defence
Minister who said it.

Shri K. K, Basu: The hon. Minister
says: the protection suggested is only
for a year, because the report of the
Tariff Commission is not ready. But
where protection is afforded, whether
it * is by quantitative restriction, or
otherwise, it should be a positive one,
so that spirit of Swadeshi may thrive.
Otherwise, I don't see any future for
our industries. Even the British Gov-
ernment wunder the impact of public
opinion afforded some protection to
some industries; but no sooner the cry
was over the industries were allowed
to languish. That is why I suggest we
must have a positive policy in this res-
pect so that our industries may thrive.

Shri Karmarkar: Mr. Chairman, Sir.

Mr. Chairman: The House will now
adjourn till 1-30 tomorrow.

Shri Karmarkar: I suppose, I have
begun today.

Mr. Chairman: Yes.

The House then adjourned till Half

Past One of the Clock on Tuesday, the
15th December, 1853.
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